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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

41

PARLIAMENT OF INDIA
Friday, 11th August, 1950

The House met at a Quarter to
Eleven of the Clock

[Mr. SPEAKER in the Chair]

ORAL ANSWERS TO
QUESTIONS

REePorT OF HiGH COURTS ARREAR
COMMITTEE

+507. Shri Sidhva: Will the Minis-
ter of Home Affairs be pleased to

state:

(a) whether the High Courts

Arrear Committee appointed by Gov-
ernment have submitted its report;

(b) if so. whether the recommenda-
tions of this Committee have been

accepted; and

(c) what are the main recommenda-
tions for the quick disposal of cases?

The Minister of Home Aflairs and
the States (Sardar Patel): (a) Yes.

(b) The report of the Committee
is under the consideration of Gov-

ernment.

(c) A copy of the Committee’s
report is laid on the Table of the

42

House. [See Appendiz 1V, annezure
No. 10].

Shri Sidhva: May I know the
particulars regarding the quick dis-
posal of the cases about which the
Committee has made suggestions, and
will the hon. the Deputy Prime
Minister state when Government are
likely to take a decision on that
matter which is very important?

Sardar Patel: The Committee’s
report is under the consideration of
Government and we shall expedite
as far as possible the implementa-
:_ion of the Committee’s recommenda-
ions.

Mr. Speaker: The hon. Member is
asking when the Government are
likely to take a decision on the ques-
tion of the quick disposal of the
cases.

Sardar Patel: That is one of the
recommendations of the Committee.

TERRITORIAL ARMY (RECRUITMENT)

*508. Shri Sidhva: (a) Will the
Minister of Defence be pleased to
state what is the total number of
persons recruited to the Territorial
Army since its creation in October,
1949 up to date?

(b) How many were from the
rural and how many from the urban

areas? .
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The Minister of Defence. (Sardar
Baldev 8ingh): (a) and (b). It is
not in the public interest to disclose
this information.

Shri 8idhva: May I know whether
any technicians have been recruited
in the personnel of this Teiritorial
Army?

Sardar Baldev Singh: I do ot
know what the hon. Member means
by technicians, but there are certain

units which do require technical
personnel.
S8hri Sidhva: I want to know

whether personnel for technical pur-
poses has been recruited or has to be
recruited, and if so what percentage.

Sardar Baldev 8ingh: As I have
already stated. if for instance a anit
in the Railways is to be raised then
raturally the people who belong to
the Railway Department and who
have the technical knowledge will be
racruited.

8hri 8idhva: What is the period of
the training?

Mr, 8Speaker: He has given one
omnibus answer that it is not in
the public interest.

Shri Sidhva: What is the period of
trairing also not in the public interest
to disclose? In all other countries
the strength of the armied forces is
already  mentioned to the public.
Max [ know the reason why
particnlarly  onr Minister  does not
give the mformation to the House?

Mr. Speaker: T think. it should he
obvious

S8ardar B. 8. Man: May [ know
whether recruitment has taken place
in PE.P.S.U. and whether a unit
has been formmed there or not?

Sardar Baldev Singh: If the hon.
Member will care to look up the list
be will find all the information. Tt
is not passible for me to say whether
any unit has been formed in
P.E.P.S.U. or not.

Prot. Ranga: Sir, may T request

far vour ruling in regard to (b)? Can
that amnibus answer cover (b) alsn?
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Mr, Speaker: Yes.
Prof. Ranga: How could it?

My, Speaker: That is a different
matter. The Minister is the best
judge to decide what is not in the
public interest to disclose.

Shri Sidhva: Is the House ot
entitled to get information? We
would like to know how many were
recruited from the rural area.

Mr. Speaker: The Minister is
entitled to the confidence of the
House that he is properly exercising
his discretion in not disclosing
certain information. :

Shri Sidhva: But under that
confidence he must not also ignore
us.

Mr. Speaker: He is not ignoring.
The hon. Members know the general
situation and the international
situation.

NavaL ScHOOL AT VIZAGAPATAM

*509. Shri Sidhva: (a) Will the
Minister of Defence be pleased to
state whether Government propose to
shift the Naval School at Vizaga-
patam to some other place?

(b) If so, where and why?

The Minister of Defence (Sardar
Baldev Singh): (a) and (b). It is
proposed to shift the Naval Boys
Training Establishment from Vizaga-
patum to Krichnasagar in Mysore in
due course. Vizagapatam was
chosen originally for locating this
school only as a temporary measure,
pending the selection of a more
suitable site. The existing site is
required for other expansion plans at
Vizagapatam. From the point of
view of training facilities and also cf
climate. Krishnasagar is considered
very suitable for this purpose.

Prot. Ranga: I« Krishnasagar +he
same thing as sea? ‘

Shri Sidhva: Is it contemplated to
find any port in Orissa for this
purpose hesides the lake which he
has mentioned ?
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Sardar Baldev Singh: As I have
already stated, from the point of view
of training facilities and climatic
conditions, XKrishnasagar is the best
location.

Shri Sidhva: Is the school to he
located on the shore or within the
lake?

Sardar Baldev Singh: Not neces-
sarily on the shore. As the hon.
Member knows, Krishnasagar is a big
place and all the facilities that are
required for this kind of training do
exist there.

Shri Kesava Rao: May I know the
area of the Krishnasagar lake?

Sardar Baldev Singh: I am afraid
T have not got the information, but
the Krishnasagar lake is big enough
for training purposes of this kind.

Shri Raj Bahadur: What will be
the cost of shifting this school to
Krishnasagar?

Sardar Baldev Singh: I have
not got the exact figures with me,
but to give the hon. Member some
idea as to what the cost is likely to
be, 1 can give him the expenditure
incurred on the training institution
at Vizagapatam. The expenses so
far incurred are Rs. 7,08,500.

Shri Biswanath Das: In regard to
this question may I know whether
Government has investigated the
possibilities of location of such
schools in  Chilka laka within the
Orissa area?

Sardar Baldev Singh: All the
places including the one mentioned
by the hon. Member were taken into
consideration and it was after careful
examination that we came to the
eonclusion that Krishnasagar is the
best location.

Shri Biswanath Das: May 1
further know the reasons which made
the Government feel that Chilka lake
and other vlaces were unsuitable for
this purpose?

8ardar Baldev 8Singh: One obvious
advantage is the climate of
Krishnasagar which is supposed to
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be better than that of the other

places.

Shri Sivan Pillay: May I know
whether there is any ship in that lake
for the purpose of the training?

Sardar ‘Baldev S8ingh: I cannot
give any detailed information, bub
all the facilities that are required for
this kind of institution do exist ab
Krishnasagar.

Shri Biswanath Das: May I
request the hon. Minister to lay on
the Table the comparative advan-
tages of the different places in this
regard about which the Government
have really enquired?

Sardar Baldev Singh: I have no
objection., Tf the hon. Member is
interested to see the comparative
advantages and disadvantages of the
different sites. I 'shall be glad to
show him if he comes to the office.

Shri Sidhva: May I know whether
the site was approved by the Vice-
Admiral of the Indian Navy?

Sardar Baldev Singh: The person
concerned naturallv must have seen
it.

Shri 8idhva: Did he not at ihe
fal:-lier stage approve of the Chilka
ake?

Sardar Baldev Singh: I have no
information. But this is the latest
information. He might have held a
different view previously. Most pro-
bably he has revised his opinion.

Prof. K. T. 8hah: As knowledge
of tides is an important naval con-
sideration, are there any tides in
Krishnasagar?

Sardar Baldev Singh: Tides do
count in naval training but not in
the initial stage.

Shri Himatsingka: Is the hon.
Minister aware that ewsn the deser$
of Rajasthan has been ved of
as a naval training eemtre and that
Pilani was one of the centres for
the R.IN.? ’
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Sardar Baldev Singh: In eertain
cases training in desert warfare is
also necessary.

ForeIiGN TRAINED SCHOLARS

*510. Shri Kesava Rao: (a) Will
the Minister of Education be pleased
to state the number of foreign train-
ed scholars who are at present, un-
employed ?

(b) What is the policy of Govern-
ment in the matter of employment
of these people?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) 153,
comprising 72 scholars of the Gov-
ernment of India and 81 scholars of
States ‘A’ Governments = sponsored
jointly by the Government of India
and States ‘A’ Governments.

(b) The policy of the Governmenb
is to place the services of these
scholars, in the first instance, at the
disposal of the Ministries of the
Government of India and States
Governmente against whose require-
ments they were sent abroad for
advanced studies. If, however, for
any reason, the Government of India
or the States Governments con-
cerned, find that the service of some
scholars are not immediately required
by them, these scholars are offered
to other States Governments, Uni-
versities, Research Institutions and
Industrv according to their require-
ments. For this purpose Govern-
ment maintain 8 register of the
requirements of these authorities and
organisations. If, in spite of such
efforts, the scholars are not emploved
within three months (five months in
certain ocases) of their return to
India. they are released from the
bond to serve Government and per-
mitted to seek employment else-
where.

Shri Kesava Rao: May I know,
Sir, whether it is a fact that most
of these foreign returned scholars
have been offered johs as Assistants?

8hri Xhumhed Lal: That is an

- jnformation for which I am grateful

to my hon. friend. I¢will enquire
into it, if necessary.
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8hri Kesava Rao: Is it not a fac
that recently a highly qualified agri-
cultural scholar was asked to resign
his job in the I.C.A.R. and offered
s job of an Assistant in the Secre-
tariat?

Shri Khurshed Lal:

aware of it.

Dr. Deshmukh: Js it a fact thab
the lengthy procedure which has
been described by the hon. Minister
takes at least a period of 5 years
before anybody gets any employ-
ment?

Mr. Speaker: Order, order.

Shri Deshbandhu Gupta: What is
the amount spent by Governmend
on these 153 scholars for their train-
ing?

Shri Khurshed Lal: I will require
notice of that.

Shri Kesava Rao: May I know
whether it is a fact that some of
these scholars were getting high
salaries before they leigt for fureign
countries for higher studies and are
getting lesser pay after their return?

Shri Khurshed Lal: According to
my information out of a total of 653
scholars sent abroad 309 Government
of India and 191 State Scholars have
already been employed. Actually
77 per cent. of the scholars who
were sent abroad have been em-
ployed and some have not found em-
ployment and it may be that there
are such cases as mentioned by the
hon. Member.

&% vifaw Tw: WfF o SW A
A aF FET ¥ 9T FT JA 9T A
e Y faer @, @ |r are I
SR A A fear T &, AT
T &7
[Seth Govind Das: Keeping in view

the fact that some of the foreign
returned scholars are still going

I am nob

- without employment, may I know if

the policy of sending scholars abroad
still continues or is it discontinued?}
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oW N 5 A9 i 97w T & )

‘[Sh¥i Ehurshed Lal: The hon,
Member must be aware that there
has been a change in that policy.]

a5 wfaqw : w1 I I AT
ATET SFr A R § 7

Seth Govind Das: Are people still
being sent abroad?]

ot QT 5 a9 W Er AR}
A AT @ & q€ TaAdHe gfaw & ar
! a1 g fEd & 9 § o7 gy
§AEAY7 39 I K T MW R
fod 9 or @ & Forg & 7@ o aw
FHF |

[Shri Khurshed Lal: The persons
now being sent are those who are
either in Government service or ure
engaged in Industrial pursuits or in
some other type of research work.
They are sent to receive training in
different jobs which will enable them
to undertake advanced type of werk.]

it o g0 fag : W7 T IW@ AT
¢ RN ITSTE Fowa e

wonde Jfradfady § & fe oft

™ ® TERHE Y4 TG @A

T X @ g A9 g &lw

qeaw refaal F1 AEd TG 2 a0 ?

[Shri T. N. Singh: Is it a fact that
among these trained scholars there
are persons who hold posts in the
Universities but whose services the
Government want to acquire in spite
of its failure to provide for the 23

per cent. of the foreign trained
scholars?]
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N gt o T@r & @wAv g,
wifr g oW e q@ sm ¥ fod
¥ F §, frdY wEgE s F drEd
# fod, A g e N AR FW
fraFtmd § T+ for sm
g1

[Shri Khurshed Lal: It is possible
because some persons who were sent
to receive training in a special type of
work whereas for others who wers

trained in other types of works, there
exists no work.]

Shri Deshbandhu Gupta: May 1
know whether it is a fact that some
scholars applied for permission to
stay on for further studies at their
own cost, but the Government of
India refused permission and called
them back telegraphically but still
did not provide any employment to
them?

Mr. Speaker: I may say that, this
question has been discussed in this
House more than once and the very
identical supplementaries have been
put.

Prof. Ranga: This
was not put, Sir.

Mr, Speaker: In this particular
case it may be a different one but
I distinctly recollect this very
question being discussed over and

over again.

Shri Kesava Rao: May I know
whether it is a fact that recently
persons having lesser qualifications
in Agriculture were taken in the
National Planning Commission in
preference to those scholars having
higher technical qualification?

Shri Khurshed Lal: If the hon.
Member will kindly let me krow any -
such case, I will certainlv have it
examined.

supplementary

ScEEDULED AND NON-SCHEDULED
BANKS

*61l. Lala Raj Kanwar: Will the
Minister of J¥inance be pleased
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to state the number of (i) scheduled
and (ii) non-scheduled banks in the
country ?

The Minister of Finance (Shri
0. D. Deshmukh): There are at
present 93 scheduled banks, und
about 784 non-scheduled banks.

Lala Raj EKanwar: How many of
the scheduled and _ron-scheduled
banks had to stop or suspend pay-
ment during the past three years
and what was the approximate total
subscribed and working capital  of
those banks?

Shri 0. D. Deshmukh: 1 want
notice of the question.

Lala Raj Kanwar: How many of
the scheduled and non-scheduled
banks during this period of three
years adopted the revised schemes of
arrangements with the sanction of
the High (ourts or District Courts?

8hri 0. D. Deshmukh: I wanb
notice of the question.

Lala Raj Kanwar: Is the approval
of the Reserve Bank of India obtained
before a scheduled or non-scheduled
bank is permitted to amend its
memorandum or Articles of Associa-
tion in regard to any change involving
financial considerations?

Shri 0. D. Deshmukh: The hon.
Member will find the information in
the Act.

Lala Raj Kanwar: Is there any
proposal to obliterate the distinction
between a scheduled and non-sche-
duled bank so far as financial control
by Goverrment and the Reserve
Bank is concerned ?

Shri 0. D. Deshmukh; No, Sir.

8hri 8idhva: What is the position
of one of the scheduled banks in
Bombay—the Exchange Bank of In-
dia and Africa?

Mr, Speaker: Order, order. It is a
g:estion relating to an  individual
nk.

Sbri Sidhva: It was said that the
Reserve Bank had given Rs. 98 lakhs
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and we do not know what the posi-
tion is.

Mr. Speaker: It does not arise ous
of this.

Shri T. N. Singh: May T know out
of the 784 non-scheduled banks how
many of them applied or tried to get
into the register of scheduled banks
and how many were not allowed?

Shri C. D Deshmukh: I require
notice of the question.

Shri B. R. Bhagat: How is the
control of the Reserve Bank exercis-
ed o the non-scheduled banks?

Siri 0. D. Deshmukh: By periodi-
cal inspection.

SaLEs Tax

*512. Lala Raj Kanwar: Will the
Minister of Finance be pleased to
state whether Government propose to
consider the advisability of levying
sales tax as a Central Tax on uniform
basis ?

The Minister of Finance (Shri
0. D. Deshmukh): No, Sir. Govern-
ment ocnsidered this matter in Octo-
ber 1948 in consultation with the
then Provincial Finance Ministers
and the general view was that Sales
Tax should not be levied as a Central
Tax. The Constituent Assembly also
took the same view at the time of
framing the constitution but with a
view to securing some amount of
uniformity they have provided cer-
tain restrictions in the r-atter in
Article 286 of the Constitution.

Lala Raj Kanwar: In which of the
States of Iundia is the Sales Tax
levied at present and what are the
maximum and minimum rates at
which it is levied in any State?

Shri C. D. Deashmukh: I require no-
tice of the question. The Sales Tax
is levied in most of the States in In-
dia.

Lala Raj Kanwar: What is the ap-
proximate total revenue derived from
Sales Tax throughout the country?

8hri 0. D, Deshmukh: I require
notice of the question.



453 Oral answers

Shri B. R. Bhagat: May I know
whether any of the restrictions pro-
vided in the Constitution as regards
Sales Tax have been brought into
effect in any of the States?

Shri C. D. Deshmukh: On the first
year the President has allowed a cer-
tain relaxation. After the end of the
year the full provisiong of the Cons-
titution will be brought into effect.

Ch. Ranbir Singh: Is the hon,
Minister aware of the fact that the
Bombay Government levy sales tax
even on those imported articles and
machinery which are purchased for
use in the States other than Bombay?

Shri C. D. Deshmukh: ] have not
received any complaint to that effect.

Shri Dwivedi: Are vegetables «x-
cluded from the levy of Sales Tax?

M1, Speaker: These are matters of
details for the Provinces.

Dr. Deshmukh: May 1 know if
steps have been taken to see that on
the same article the Sales Tax is not
paid twice?

Shri ©. D. Degshmukh: Each State
has its own principle of taxation, in
some a single point and in some a
multiple point system and the matter
is arranged by the State concerned,

Dr. Deshmukh: T wuant to know
why on the same article two States
are levying the Sales Tax. Was this
matter considered and have instrue-
tions been dssued?

Shri C. D. Deshmukh: There are
provisions in the Constitution with
which I intend to stop that.

Shri Iyyunni: Out of the 98 sche-
duled Banks how many have gone in-
to liquidation and how many work-
ing on terms.

Mr. Speaker: He is going to the
previous question. He can put sup-
plementaries on question No. 512,

Prof. K. T. 8hah: May I know if
there is any system of issuing certi-
ficates for the payment of tax in one

State so that on the production of
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such a certificate, the other State
may not charge again?

Shri C. D. Deshmukh: These are
matters which are regulated by the
States concerned.

Prof. K. T Shah: As a matter of
fact. is there a system of certifying
pavments?

Shri C. D. Deshmukh: I would like
to have notice of this question.

Shri Kishorimohan Tripathi: May
1 know whether it is a fact that the
Government of India has advised the
States Governments not to levy
Sales Tax on products of cottage in-
dustries ?

8hri 0. D. Deshmukh: I am not
aware of any such recommendation.

Shri Jhunjhunwala: Is it under the
consideration of this Government to
advise the States Ministers to have
a uniform Sales Tax in the States?

Shri C. D. Deshmukh: To the ex-
tent to which persuasion can be
brought to bear upon the States, that
could be done.

Mr. Speaker: I am going to the
next question.

8hri Sidhva: One question, Sir.
Mr. Speaker: Next question.
GAZETTED GOVERNMENT SERVANTS

*513. Lala Ra{ Kanwar: Will the
Minister of Home Aflairs be pleased
to state what the definition broadly
speaking, of a Gazetted Government
servant is and what is the minimum
monthly salary the receipt of which
would entitle him to be styled as a
Gazetted servant of Government?

The Minister of Home Affairs and
the States (Sardar Patel): The term
Gazetted Government servant has
not been defined but the status is
conferred on the holder of a post hav-
ing regard to various factors, such as
scale of the post, the duties involv-
ed and ths responsibilities attaching
to the Office. All appointments,
leave etc. of such posts are notified
in the Gazette and generally the posts:
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carry higher responsibilities, powers
and functions than mere subordinate
ranks of Government servants.

Lala Raj Kanwar: What is  the
total number of Gazetted Govern-
ment Servants in the Central Gov-
ernment including the attached offi-

ces?

Sardar Patel: I would require no-
tice of this question.

Lala Raj Kanwar: In order to em-
phasize the basic ideal of service for
which every civilised Government
stands, do Government propose to
substitute the word ‘Servant’ for the
words “‘officers’’ and *‘officials’’ in all
official documents where such use is
not repugnant to the subject or con-
text?

Mr. 8peaker: Order, order. It is a
suggestion for action.

Dr. M. V. Gangadhara Siva: May
1 know whether it is a fact that there
are Government of India  officers
drawing Rs. 250/- who are Gazetted
while there are others drawing as
much as Rs. 750/- who are not
Gazetted ?

Sardar Patel: It does not mesely
depend on the scale. Duties, res-
ponsibilities and other things are also
considered. But, I am not aware of
it.

8hri Tyagi: Are Ministers Gazet-
ted? '

Mr. Speaker: Next question.

HaPPY VALLEY

*514. 8hri Hanumanthaiya: (a)
Will the Minister of Detence
be pleased to state whether it is a
fact that the ‘‘Happy Valley’',
owned by Dr, Kamesham which con-
sists of buildings and fields, and
which is about 5 miles from Banga-
lore City, has been taken on lease
by the 1.A.F.?

(b) If so, for what purpose?

(¢) For how long has it remained
unoocupied and why?
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(d) What is the period and rental
of the lease?

The Minister of Defence (Sardar
Baldev Singh): (a) The only property
which has been leased to Govern-
ment by Dr. Kameshem is the pre-
mises known as the ‘‘Paradise Valley”’
situated at the 9th milestone on the’
Tumkur Road near Bangalore City.

(b) The accommodation was re-
quired for housing certain British
civilians employed as Instructors in
the Air Force.

‘(¢) It has remained unoccupied
since the 20th August 1949, as the
British civiliang for whom it was
hired made their own arrangementus
for other and better accommodation.
As a result, it was decided that the ac-
commodation should be used to house
married I.A.F. officers, as there wus
a shortage of suitable accommoda-
tion for them at the station. There
was protracted correspondence bet-
ween the military authorities and the
landlord over repairs, improvements,
etc. to be carried out to the premises
before they could be allotted to Air
Force Officers and, when there was no
prospect of coming to a settlement, a
notice of termination of the lease was
served on the 8rd May 1950, and the
matter referred to arbitration.

(d) The lease commenced on ihe
1st June 1949 and was to continue
for a period of three years. The ren-
tal was 100/- p.m. per saite sub-
ject to certain conditions.

Shri Hanumanthaiya: I did not
follow the last part of the answer.

Sardar Baldev Singh: (d) The lease
commenced on the 1lst June 1949
and was to continue for a period of
three years. The rental was Rs.
100/- p.m. per suite subject to cer-
tain conditions.

Shri Hanumanthaiya: What is the
total rent for the whole premises?

S8ardar Baldev Singh: I have not
got the information; but I can et
the hon. Member the required infer
mation.
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Dr. Deshmukh: The question is
clear, Sir.

Shri Hanumanthaiya: Will the
hon. Minister be pleased to state
what was the period these premises
were actually under the occupation
of the Indian Air Force?

Sardar Baldev Singh: The build-
ing was occupied for a few months
only. As I have already stated, it
hai been vacant since 20th August
1949,

Dr. Deshmukh: May I know the
number of officers who occupied it
and the number of suites?

Sardar Baldev Singh: As I have
already stated, if I had the number
of suites available, T would bave given
the total rent also.

Dr. Deshmukh: The question was
quite clear, Sir: ‘““What wag the ren-
tal of the lease?”’

Mr. Speaker: Order, order.

Shri Raj Bahadur: What is the
total rent that has been paid for the
-period during which it has remained
unoccupied ?

Sardar Baldev Singh: I require no-
tice.

Shri Raj Bahadur: In view of the
fact that it is no longer required for
British Officials for whom it was ini-
tially required, do Government pro-
pose to surrender it?

Sardar Baldev Singh: I have al-
ready ‘stated that we have given no-
tice to the landlord to terminate the

tease.

Shri Hossain Imam: May I know
whether the liability for paymens of
rent is on the Government or on the
individual Officers who occupied it?

Sardar Baldev Singh: On the Gov-
ernment.

Shri Hossain Imam: If it is on the
Government, what is the amount
which Government has paid in each

year?
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Sardar Baldev S8ingh: I have noff
got the information. There was
some dispute about repairs, etc,, and
the whole matter has been referred
to an arbitrator whose findings are
binding on both the parties.

Shri Hanumanthaiya: Part (d) of
the question is specific. The hon.
Minister has given the rental for anly
one suite. There are several suites
of rooms. I would appeal to you,
Sir, that he should have given a cor-
rect answer. He has not given an
answer. I have said quite clearly...

Mr. Speaker: He means a com-
plete answer.

Shri Hanumanthaiya: He said he
was giving the rental......

Mr. Speaker: At present. he has
not got the figures. There is no use
of arguing it. He will get the figures.

Shri Hanumanthaiya: He ought to
have got the information. I appeal
to vou, Sir,.........

Mr. Speaker: Next time, there will
not be that kind of mistake. Next
question.

Prof. Ranga: Mr. Speaker, Sir,
don’t you think that it is one of the
privileges of this House that when
a definite question is put, a cotegori-
cal answer should be given? You
should help us to see that a proper
answer is given.

Mr. Speaker: Supposing I insist
on the answer being given here and
now, is he going to get the informa-
tion?  Therefore I said......

Prof. Ranga: My point is we hope
we would be right in expecting you
to give dirsctions to the hon. Minis-
ter concerned that his answer is an
incomplete answer.

" Mr. Speaker: There is difference in
the method of the hon. Member in
dealing with the matter and giving
directions and my method. 1 whink
the hon. Minister has taken sufficient
hint from the point and the informa-
tion will be supplied. I need not say
that he must do this or that.

" Next question.
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INDIGEWOUS ARTS

*§15. Shri Hanumanthaiya: (a)

Will the Minister of Education be
pleased to state whether the Gov-
ernment of India are considering s
proposal to undertake a survey of
indigenous Arts throughout India in
order to save them from deteriora-
tion ?

(b) If so, what is the amount set

apart or proposed to be set apart for
this purpose?

(¢) How the said amount ig to be
spent ?

(d) Are any research Scholarships
being awarded to Artist Scholars?

(¢) How many Scholarships have
been awarded so far and what is the
amount of each scholarship?

The Deputy Minister of Commu-
nications (S8hri Khurshed Lal): (a)
Yes.

(b). (¢), (d) and (e). An amount of
Rs. 17,500 has been set aside for this
&urpose this year. It is proposed

award 5 research scholarships in
1930-51 to artists to enable them to
carry out regional surveys of indige-
nous art in (i) Eastern India, includ-
ing Bengal and Assam, (ii) Orissa
and adjoining territories, (iii) Guje-
rat. Kathiawar, Kutch, and adjoining
areas, (iv) Kashmir and (v) Tamil
Nad and Andhra. The value of each
stippend including travelling expenses
is Rs. 8,500 for one year. The co-
operation of the States Governraents
ooncerned has been invited aud it is
proposed to appoint eminent artists
or art sciolars ar supervisors to guide
the selecred candidates in their work.
Details are being worked out in co-
operation with the State Govern-
ments and supervisors concerned. The
awards will be made after all anange-
nx'_ms have been completed for the
efficient working of the scheme. On
account of financial difficulties, it has
not however heen possible to under-
take the proposed survey and vari-
ous allied schemes of work on an ap-
propriate scale.
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Shri Hanumanthaiya: Will Govern-
ment be pleased to consult the Gov-
ernments of the States concerned
while selecting candidates for a parti-
cular area?

Shri Khurshed Lal: The suggestion
of the hon. Member will certainly be
borne in mind.

Shri Brajeshwar Prasad: Is the hon.
Minister in a position to state whe-
ther indigenous Arts include dance-
and drama as well?

Shri Khurshed Lal: I suppose they
do.

Shri Kamath: May 1 know how
much money has heen spent during
the last twelve moaths on foreign

artists, and how much on Indian
artists ?

Shri Khurshed Lal: I am afraid
that does not arise out of this ques-
tion.

Snri Kamath: How many foreigw
artists have been commissioned by
the Government to execute portraits
of our leaders and Ministers?

Shri Khurshsd Lal: Portraits of
leaders is no part of ancient art.

Mr. Speaker: I arn afraid I shalf
have to expunge part of the question
where the hon. Membar is making
insinuations against the Ministers.

The Prme Minister (Shri Jawahar-
1al Nehru): I think there seems to
be some misapprehension shout this
because of misreading of some press
reports that appearsd from time to-
time. So far as I know, not a single
foreign artist has beer: commissioned
for any purpose. There was an artist
who was cotumissioned to comne here.
He had done a pictur: of the death
of Mahatma Gandhi, and this picture
is acknowledged to be s very fine pic-
ture by great artists, and we pur-
chased it. And this artist was asked
to come and set it up hers. That ig
why he came, and not to make any
pictures of anybody. He did that
job and he went away.
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'Dr. Deshmukh: May I know if
there is any money set apart for re-
search in indigenous Art?

Shri Khurshed Lal: I am only
aware of this amount of Rs. 17,500
set apart now.

Shri Kamath: Then, is the press
report about a foreign ortist—Felix
Topolski—having executed a portrait
of the Ieader of the House, in
London, incorrect?

Shri Jawaharlal Nekru: There was
tha® report, but he was not commis-
sioned by the Government of India
nor by the Leader of the House to
paint his portrait. But it is a fact
that when he was here, and when I
was sitting in my office or somewhere
else, he made some sketches and sub-
sequently he developed it. But that
is his own private affair and it has
nothing to do with us.

. Shri Kamath: Sir, if my question
is expunged. then these repiies will
not have any relevance.

Mr. Speaker: I may expunge the
whole, if necessary.

- 8hri Joachim Alva: Sir, may I draw
your uattention to the fact that the
hon. Member had put a question
about Felix Topolski }agt time also?

Mr. Speaker: Yes, now we go to
the next question.

EXPENDITURE ON ADVERTISEMENTS re
Foop CAMPAIGNS

*516. Shr. Hanumanthaiya: Will
the Minister of Information
and Broadcasting be pleased to state
what is the amount of money that
has been spent for advertisements in
daily papers, periodicals, and posters
etc., in connection with ‘Grow More
Food’, ‘Avoid Waste’ and ‘Save
Food’ campaigns annually for the
last three financial years?

The Minister of State for Intorma-
tion and Broadcasting (Shri Diwakar):
No expenditure was incurred by the
Government of India on advertise-
ments in daily newspapers, periodi-
cals, posters etc., in connecfion with
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the campaigns in question during the-
years 1947-48, 1948-49 and 1949-50.
A sum of Rs. 6,375-5-3 was however
spent during 1949-50 on the produc-
tion of 3 pamphlets, 3 posters and one-
folder.

Shri Hanumanthaiya: Is there no-
expenditure incurred on  advertise-
ments given to the daily papers and’
periodicals ?

Shri Diwakar: No.

Sardar B. S. Man: May I know
whether the advertisement that s
done to popularise the Grow More-
Food (‘ampaign. is dons in the rural
areas where the food is actually
grown?

Shri Diwakar: As 1 pointed out
this advertisement is done throughout:
the country whenever it is taken up.

Sardar B. S. Man: J want to know
what is vehicle of propaganda of the-
Grow More Food Campaign in the:
rural areas.

Shri Diwakar: That question does-
not arise from this.

Shri Goenka: Ts it a facy that all’
the newspapers and periodicals in In-
dia have agreed to publish free all’
advertisements connected Wwith the:
Grow More Food and other such cam-.
paigns? ‘

Shri Diwakar: It is s¢ in 1950-51
but not in 1949-50.

OrruM

*517. Shri Kesava Rao: (a) Will’
the Minister of Finance be pleased
to state the amount of opium produc-
ed at the Opium Factory at Gaziabad'
during 1949-5C°?

(b) What s the amount of opium
Alkaloids exported from this country
during the above period?

(c) Is the Factory working to its
full capacity at present?

The Minister of Finance (Shri
O. D. Desbmukh): (a) During 1949-50,

6206 maunds of excise opium, 3036
lbs. of medical opiumn powder, and’
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815 lbs. of opium alkaloids, were pro-
duced at the Opium Factory, Ghazi-
pur, (not Ghaziabad).

(b) Nil during 1949-50.
(e) No.

Shri Kesava Rao: May I know
whether it is a fact that the opium
factory at Ghazipur is not working to
its full capacity?

Shri 0. D. Deshmukh: It is stated
-in the answer to part (c).

Shri Kesava Rao: May I kncw
‘whether it is a fact that there is a
great demand for opium aikaloids in
foreign countries and we are not able
to export any to satisfy this dewand?

S8hri 0. D. Deshmukh: Repeated
tests carried out by qualified chemists
‘in this country and in the U. K. have
established that the quality of the
alkaloids produced at Ghazipur is fully
aup to the standards, but it is an up-
hill task to establish a foot-hold in
foreign markets where European and
American concerns have held the
‘market for many vears. Steps are
being taken through our Trade Com-
misgioters to introducs this drug in
‘foreign markets, particularly in the
countries nearer home, such as the
Straits Settlement where we have
met with some success. We hLave
since April 1950 executed a tall order
in Singapore for Opium pcwder.

8hri Ohaliha: What is the policy
«of the Government of India regarding
the abolition of the internal trade and
‘meanufacture of opiumn
‘medicinal purposes?

8hri 0. D. Deshmukh* 1t is the
-declared policy of the Goverument of
India to restrict the cultivation of
opium only for medicinal and drug
purposes whether here or abroad com-
patible with effectiveness. As a prac-
tical step in the implementgtion of
this policy some time ago it was de-
«cided to reduce the quantity of the
supply of excise opium to the States
‘by 10 per ocent. each year. The All
TIndia Opium Conference also decided
0 eliminate the oral consumption of

except for
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opium totally within a maximum
period of 10 years, that is to say, by
31st March, 1959.

Shri Krishnanand Rai: Are Govern-
ment aware of the fact that opium
factories here are not working to
their full capacity because we do not
have foreign markets for our opium?

Mr. Speaker: That has been replied
to.

Dr. Deshmukh: What is the exact
production of opium during the cur-
rent vear as compared with the three
previous years?

Shri 0. D. Deshmukh: I have not
got the figures of production for this
year. I have got the figures of pro-
duction for 1948-49 and 1949-50, if
the hon. Member wants them.

Dr. Deshmukh: I would like to
have them.

Shri 0. D. Deshmukh: The outpub

of the opium factories in maunds:

1948-49 4,207 mds.
1949-50 6,206 mds.

1 don’t know whether the hon.
Member wanted production of alka-
loids?

Dr. Deshmukh: Yes, Sir. It is very
educative.

Shri 0. D. Deshmukh:
opium cake:

1948-49 ... 812 Ibs.
1949-50 ... 1 oz.
Medical opium powder:
1948-49 .. 3,270 1bs 7 oz
1949-50 .. 3,236 lbs 1 oz.
Alkaloids :
1948-49 .. 868 lbs 7 oz.
1949-50 .. B14 lbs 15 oz.

Shri Ohaliha: What is the reason
for the increase in the manufacture
from 4,207 to 6.206 maunds this

year?

8hri O. D. Deshmukh: I want no-
tice of the question.

Medical
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COLLEGE OF DENTISTRY

*518. Shri Kesava Rao: (a) Will
the Minister of Health be pleased to
state whether there is any proposal to
start a College of Dentistry in this
country ?

(b) Have statistics been collected
of the number of qualified Dentists
practising in this country and of un-
qualified persouns calling themselves
as Dentists?

The Minister of Finance (Shri
0. D. Deshmukh): (a) It is regretted
that owing to financial stringency the
Government of India have not been
able to formulate proposals to start
a College of Dentistry ot present.

(b) No attempt has so far been
made to collect statistics regarding
qualified or other dentisis practising
in this country. The Health Survey
and Development Committes had es-
timated in their Repoty submitted in
December 1945 that the number of
qualified dentists in the country (un-
divided India) did not exceed 1000.
The registers of dentists in the
various States are being prepared
under the Dentists Act and &s soon
as they have been completed precise
figures relating to the number of den-
tists will be available.

Shri Kesava Rao: May I know whe-
ther there is any proposal to recognise
private dental schools which are work-
ing in the country?

Shri C. D.’ Deshmukh: I am sorry
T have not got the information.

Shri R. Velayudhan: May I know
whether recently any decision has
been taken by the Miristry to close
down the Calcutta Dental College?

My, Speaker: That is a question
relating t6 a particular institution.

-Shri Kamath: In which of the
States are the registers of dentists

prescribed under the Act still incom-
plete?

Shri 0. D. Deshmukh: I want no-
" tice of the question.
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Dr. V. Subramaniam: Is there any
proposal to introduce dentistry as a
part of the curriculum in our modern
medical colleges, so that the recessity
for starting separate Dental Colleges-
will be eliminated?

Shri C. D. Deshmukh: Govern-
ment recognise that there are very
few institutions for teaching dentis-
try. There are only tnree recognised
dental teaching institutions and the
attention of State Governments has
been drawn to the need for starting
new dental teaching iugtitutions, as
only qualified people would be en-
titled to registration after the first
Dental Registers are prepared.
Some of the State Governments have
the question of starting dental teach-
ing institutions under consideration.
The Uttar Pradesh Governmens has
recently started a denial teaching ins-
titution attached to the Lucknow
Medical College. The (3overnment
of Madras has a proposal under con-
sideration to start one attached to
the Madras Medical College.

Dr. V. Subramaniam: To meet the
shortage of dental surgeons do Gov-
ernment propose to train students in
dental subjects along with the course
of modern medical graduates?

Shri C. D. Deshmukh: T have no
information.

Shri Jhunjhunwala: What is the
basis on which several deatal colleges.
have been recognised and ott ers have
not been so recognised.

Shii 0. D. Deshmukh: It must
depend on the criteria laid down by
the Act.

Shri Jhunjhunwala: What are the-
criteria ?

Mr. Speaker: Order, order.

Prof. K. T. Shah: What univer-

sities ir India are giving special
degrees in Dentistry ?

Shri 0. D. Deshmukh: I want no-
tice of the question.
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ADDITIONAL COBPORATION TAX

*519. Shri Jhunjhunwala: (a) Will
the Minister of Finance be pleased to
.state what is the amount of one anna
.additional corporation tax, imposed on
Sterling and Dollar companies having
their registered offices in India, rea-
Jlised during 1949-50?

(b) To what extent has it compen-
-sated the estimated loss suffered in
abolishing supertax on shareholders
-of such companies?

The Minister of Finance (Shri
0. D. Deshmukh): (a) Actuals are not
available but the tax was expected
to bring an additional revenue of
-about Rs. 2.5 crores. The additional
corporation tax ig leviable on all com-
panies which do not Jistribute divi-
.dends in India.

(b) It is difficult to estimate the
loss we have suffered oecause the pre-
«cise amount to which we were enti-
tled under the old system could never
be ascertained.

8hri Jhunjhunwals: What is the
baris on which the rate of this addi-
tional corporation tax wag arrived at?

8hri 0. D. Deshmukh:

tentative basis.

Shri Jhunjhunwala: Wus it with a
view lo attract foreign capital that
the super-tax on sharenolders of these
companies was abolished ?

Shri 0. D, Deshmukh: No, Sir,

Dr. Deshmukh: Bv what time will
this tentative rate be changed into a
permanent one?

Shri 0. D. Deshmukh: That wouid
depend on the reactions of the people
who are laxed.

FiLMm ENQUIRY COMMITTEE

*520. Shri Kamath: Will the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) the expenditure so far incurred

@ oconnectiom with the wcrk of the
Film Enquiry Committee;

It is on a
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(b) the emoluments and other al-
lowances, if any: of the members and
Chairman of the Committee; and

(c) when the Committee is expected
to submit its report?

The Minister of State for Informa-
tion and Broadcasting (Stri Diwakar):
(a) The total expenditure incurred
upto 31-7-50 on the Film Enquiry
Committee is Rs. 1,08,889-15-0.

(b) The Chairman and 4 non-offi-
cial members of the Cormicittee, are
entivled to draw a subsisience allow-
ance of Rs. 1,500 and Rs. 1,200
p.M. respectively. In addition, they
are also entitled, while on tour to Tra-
velling Allowance as for Class I offi-
cers of the Governinent of India and
Rs. 20 per day as daily allowance.
In fact. however, in addition to the
travelling and daily allowances while
on %our, the Chairman drew the sub-
sistence allowance only upto 28-2-50.
Shri Satyanarayna upto 25-1-50, Dr.
Tripathi upto 80-6-50, and Shri B. N.
Sircar upto 28-2-50. Shri Shantaram
has drawn no subsistence allowance
while the official member has been
paid only his travelling ailowance
while on tour.

(c) Before the end of this vear.

Shri Kamath: What was the sub-
sistence allowance givea to  the
Chairman?

Shri Diwakar: Rs. 1,500 per men-
sem.

Shri Kamath: Were the ailowance
fixed by executive order?

Shri Diwakar: Yes. the Coirmittee
was appointed with those conditions.

Shri Kamath: \Were these allow-
ances fixed by the executive order of
the Government?

Shri Diwakar: Yes, by Governraeni.

Shri Kamath: Was the recent tour
of the Chairman of th: Committee
abroad financed by Government?

Shri Diwakar: Where?
- Shri Kamath: To U.S. A. recently.
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Shri Diwakar: No.

Sardar B. S. Man: Wag any time
limit prescribed for the completion
of the job or was it left to their option
to carry on for any length of time?

Shri Diwakar: According to the
requirements of the work they have
on hand.

Prof. Ranga: Is there any precedent
to such payments? In tho case of
the other Commissions appcinted by
:Government such as the Fiscal Com-
mission, were the members also paid
such emoluments? If not, why is it
that Government has made an excep-
tion in this case?

Shri Diwakar: I think there are
precedents for such payments.

Dr. Deshmukh: What were the rea-
sons why this Committee was singled
out for this subsistence allowange
whereas the other Committees like
the Maitra Committee, the Tirumala
Rao Committee and others were not
given such allowances?

Shr. Diwakar: I do not think this
is an exceptional case.

Shrimati Durgabai: Whas is the
4otal number of witnesses so far exam-
ined by this Committee and on what
basis was the selection made?

Shri Diwakar: I would like to have
notice.

Shri Kamath: Which other Com-
mittees appointed by Goverirnent
during the last two years have been
paid allowances at this rate?

Shri Diwakar: So far 2s I kpow
the Central Pav  Commission was
also paid like this. I would like to
have notice if you want the whole
list of them.

Shri Hossain Imam: May I know
whether this expenditure was sane-
tioned by the Finance Committee
and the Standing Committee attach-
ed to the Department?

Shri Diwakar: Yes, by both the
Committees.
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S8hri Raj Bahadur: May I know
whether the Committee was requir-
ed initially to submit some interim
report, and if so, have they done it?

Shri Diwakar: No, Sir.

Shrimati Renuka Ray: Was this
mabter brought up before the Stand-
ing Finance Committee and did that
Committee approve of these subsis-
tence allowances of Rs. 1300 and
Rs. 1200?

Shri Diwakar: I think <o.

Sardar B. S. Man: Were the wit-
nesses wWho were called to give evi-
dence paid any travelling or other
allowance to meef their expenses?

Shri Diwakar: T would like to have
notice of that.

Shri Kamath: Did the Members
of Parliament who were memberg of
this Committee draw their parlia-
mentary allowanee along with the sub-
_sistence allowance for this Committee
when they attended Parliament?

Shri Diwakar: I have just men-
tioned what they have drawn, and I
want notice if you want any other
information about it.

Dr. Deshmukh: May T request
the hon. Minister t~ place a state-
ment on the Table giving details of
all these allowances?

Mr, Speaker: I think we will co to
the next question. :

LicENCES FOR TRANSMITTING AND
RECEIVING SETS

*521. Shri Satish Chandra: (a)
Will the Minister of Iniormation and
Broadcasting be pleased to state the
total number of lizences issued for
transmitting and receiving sets upto
30th June, 1950?

(b) What security regulations gov-
ern the award of licences for trans-
mitters? .

(¢) What ure the new A.I.R. Broad-
casting stations proposed to be set up
during ‘the current year?
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The Minister of State for Infor-
mation and Broadcasting (8hri
Diwakar):  (s) (i) Transmitting
licences=1,483

(ii) Receiving licences=4,28,960

(b) Before licences for transmit-
ters are granted, the antecedents of
applicants are examined by the State
Governments. In the case of pri-
vate individuals applications are fur-
ther scrutinised by the Ministry of
Home Affairs, Government of India.

(¢) During the current financial
year it is proposed to undertake the
following projects:

(i) Emergency installation of a
50 kw. mediumwave transmitter at
Calcutta;

(i) Installation of 10 kw. medium-
wave transmitters at Gauhati, Nag-
pur and Jullundur in replacement of
the existing pilot stations;

(iii) Installution of an Auxilig.g
Studio at Poona to be linked up wit
the Bombay BStation of Al India

Radio.

Shri Satish Ohandra: What sre the
criteria for determining the bona
fides of private persons to whom
licences for setting up transmitting
stations are granted?

gShri Diwakar: They are usually
granted. to amateurs or for carrying
on some scientific research or experi-
mentation. These are the usual cate-
gories of . persons to whom these
licences ure given. .

Shri Satish Chandra: \What machi-
pery exists to detect that these
transnitting sets are not being used
for purposes other than those for
which the licences for their use were

issued? )
Shri Diwakar: The usual inspec-
tion and anti-piracy machinery.

S8hri Dwivedi: What is the reason
for increasing the fee for receiving
licences from Rs. 10 to Rs. 15?

Shri Diwakar: Obviously to get
more money.
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Kanwar Jaswant Singh: What is
the basis or criteria for the establigh-
ment of new broadcasting stations?
In some States there is more than
one station and in some others there
is none.

Shri Diwakar: There was a Deve-
lopment Plan drawn up after taking
into consideration the coverage ete.,
and it is according to that Plan that
we have been working.

Shri Joachim Alva: Rs. 15 lakhs
worth machinery was ordered fromr
Westinghouse which was lying ex-
posed in the Bombay docks for a
long time. Was it intended for the
proposed stations mentioned in part
(c) of the answer?

Shri Diwakar: T don't know exact-
ly to what date or time the hon.
Member refers.

Shri Joachim Alva: I gave ° the
facts in an interpellation during the
last session.

Mr. Speaker: In the last session?
He does not remember ib now.

Kanwar Jaswant Singh: Is there
any plan to set up a broadcasting
station in Rajasthan in the coming
year?

Shri Diwakar: That will be consi-
dered when the next development plam
is taken up.

Shri Raj Bahadur: What is  the
ratio of she number of receiving sets
to population in our country as com-
pared with such ratio in other
countries ?

Shri Diwakar: I think it is very
small.

Shri Tyagi: Is there any other
development plan through which the
hon. Minister is intending to invest
money in these projects?

Shri Diwakar: In due course the
next plan will be made.

8hri Tyagi: Why waste money?
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SceepULED TRIBES (LIST)

*522, Shri A. B. @urung: Will the
Minister of Home Aflairs be pleasad
to lay on the Table ¢f the House a
consolidated list of Scheduled tribes

in India?

The Minister of Home Affairs and
the States (Sardar Patel): The lists
are under preparation and will be
notified by the President very short-

Iy.
Ce1LING FaNs (TENDERS)

*528. Shri Kamath: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that the
General Manager, Government Hous-
ing Factory, Delhi ealled for tenders
on 4th February 1960 for th: supply
of A.C. ceiling fans of 42”7 sweep;

(b) how many tenders were receiv-

(c) on what date were the tenders
opened; and

(d) whose tender was accepted and

what was the quotation of that ten-
der?

The Min'ster of Finance (Shri
C. D. Deshmukh): (a) Yes.

(b) Three.

(c) On 14th February 1950.

(d) None of the tenders was accep-
ted, as it was ultimately decided to
purchase 48” sweep fans from one
of the firms under rate contract with
Government.

Shri Kamath: Is it a fact that the
original invitation for tenders was for
42” sweep fans?

Shri 0. D. Deshmukh: That is
right.

Shri Kamath: Why was it changed
to 48”7 sweef later on?

Shri C. D. Deshmukh: It was
found that 43” was not a size stoek-
ed by a large number of dealers. Qut
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of seven firms who quoted for this
item, only three offered 42” fans;
the others quoted for 48” fans. On
the advice of the D.G.I1.& S., it was
decided not to buy 42” ceiling fans
as they were considered to be of low
efficiency. -

Shri Kamath: After Government
changed their mind, were fresh ten-
ders invited for 48” sweep fans?

Shri C. D. Deshmukh: Govern-
ment decided to buy the 43” fans
because there is a Government rate
contract and the price is fixed by the
D.G. I &S8.

Shri Kamath: Why were tenders
invited in the first instance for 42~
fans and why not in the latter case?

Shri C. D. Deshmukh: Because as
T said, therc is a rate fixed for the
48” fans.

Shri Sidhwa: Do Government
know that about 600 similar fans are
available in the disposals at Kurla
under the Defence Ministry and were
any efforts made to get them before
ordering for these fans?

Shri C. D. Deshmukh: I haye no
information.

Shri Sidhva: Will the hon. Minis-
ter make enquiries as to whether
these fang are available at Bombay
and Kurla?

Shri C. D. Deshmukh: Yes, Sir.

Shri Hossaipn Imam: What was
the lowest rate quoted for the 42”
fans and what is the rate coniract
price of the 48” fans?

Shri C. D. Deshmnkh: Thirty fans
were purchased at a total cost of Rs.
4,560. Therefore, that works out to
Rs. 154 each. The tenders were
as follow:

Messrs. Hygrade Electric Co.—
48” fans at Rs. 180 each,
snother make at Rs. 174.

Messrs. Asiatic Radio Engineer-
ing Co.—48” fans at Bs. 182
eaeh. )
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Messrs. Acme Electric Works—
48” fans of various makes at
Rs. 174, Rs. 192/8/-, Rs.
163, Rs. 174 and Rs. 160.

The offer accepted was of Messrs.
Maxwell Electricals Ltd. at Rs.
152—and not at Rs. 154 as I said
before—which is the rate contract
ofthe D. G. I. & 8.

INCOME-TAX IN NABHA

*524. Sardar B. S. Man: Will the
Minister of ¥inance be pleased to
state:

(a) whether it is a ‘act that income.-
tax ig being collected from the people
of Nabha a unit in PEPSU, for the
period prior to the date of integra-
tion; and

(b) whether it is a fact that no
income-tax was levied in this State
grior to its joining Patiala and FEast

unjab States Union?

The Ministed of Finance (Shri
0. D. Deshmukh): (a) Assessments
under the PEPSU Income-tax Act
which were pending on the date of
financial integration with the Indian
Union are being completed and the
tax collected.

(b) Yes.

Short Notice Question and Answer
THE CoMMeNIST PARTY oF INDIA

8hri Sondhi: (a) Will the Minister
of Home Afiairs be pleased to state
whether his attention has been drawn
to the statement issued recently by
the Central Committee of the Com-
munist Party of India?

(b) If so, whether, in the light of
this statement the Government of
India propose to modity their attitude
towurds the Communist Purty?

The Minister of Home Affairs and
the States (Sardar Patel): (a) and
(b). I hope the House will consider
it appropriate if, in answer to the
question of the hon. Member, I make
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my reply in the form of a statement.
The last occasion on which a con-
sidered statement of (iovernment’s
policy in regard to the Communist
Party of India was made was on the
28th February, 1949. On that day,
the Prime Minister pointed out to
the Constituent Assembly of India
that the Communist Party had adopt-
ed an attitude not only of npen hosti-
lity to the Government but one
which could best be described as
bordering on open revolt. This policy
had been given effect to intensively
in certain limited areas in India and
had resulted in murders, arson, loot-
ing as well as acts of sabotage. After
referring to the attempts of the Com-
munist Party to paralyse administra-
tion by an all-India railway strike
and to seize the opportunity for a
widespread programme of sabotage,
the Prime Minister declared that
Government were not prepared to
submit to threats of violence and in-
citement to active revolt from any
quarter and that they were taking
appropriate steps to put down the
menace.

I do not propose to weary the
House by a long recital of the activi-
ties of the Communist Party of Indiw
since the Prime Minister’s statement;
I would merely invite their attention
to two pamph'ets since issued by
Government: one entitled ‘‘COM-
MUNIST VIOLENCE IN INDIA”
and the other ‘“COMMUNIST
CRIMES IN HYDERABAD”.
These pamphlets show that, in pur-
suance of their policy of violent re-
volt, the Communist Party have
been responsible for numerous acts
of murder, arson, looting and sabo-
tage. In Hyderabad State alone,
since the 15th August, 1947, and up
to February this year, they had mur-
dered some 2,500 persons, including
women and children, often in cir-
cumstances of fiendish brutality. The
House is aware of the throwing of
acid bulbs and handgrenades at in-
nocent passengers in public vehicles,
violent demonstrations in defiance of
authority, and widespread appeals to
murder political opponents fcr ne
reason other than that they believed
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_in constitutional means of progress.
With the full co-operation of all State
Governments, steps were taken
throughout the country to put dcwn
this menace, and evidence that these
steps have been successful is forth-
coming from no less outhentic a
source than the Communist Party
itself. I should like to take this
opportunity to convey to State Gov-
ernments the sappreciation of the
Government of India for the manner
in which they have handled tlis diffi-
cult situation and the success which
has attended their efforts.

T have seen the statement issued
to the public late last month and
referred to by the hon. Member. Tn
this statement it is pointed out that
“‘the urgent task before the working
classes and the Communist Party is
to unite all anti-Imperialist forces, on
the basis of the common struggle for
freedom and national independence,
against the Imperialists and their
Indian collaborators and servitors; to
form a broad, nationwide united front
headed by the working classes; and
to fight for the introduction of the
urgently needed agrarian reforras’’.
“‘The tactics to be pursued, as decided
by the Central Committee’’, goes on
the statement, “are to be based upon
the experience of the national libera-
tion movement in China. The puth
followed by China, which is today
being followed in the ecountries of
South East Asia, is the only correct
path before the Indian people”.

An amplification of the statement
that the path to be followed by India
is the path which today is being
followed in the countries of South
East Asia is contained in 1 letter of
the Central Committee addressed to
all Party members and sympathisers.
In this letter, it is made clear that
the struggle in India is {2 ke waged
by means of armed guerilla warfare
in the countryside and the formation
of liberation bases and liberation
armies culminating in the seizure cf
power all over the country. In cities
and industrial centres, the Party’s
instructions are to use flexible tactics
—to quote the words of the circular,

11 AUGUST 1850

Written Answers 478

“illegal propaganda, various types of
protest actions and demonstrations,
strikes, armed action ete., whichever

" form is best suited to the particular

place and moment, in order to com-
serve and strengthen the revolution-
ary movement’’. ‘“We have to co-
ordinate this movement in the cities
and industrial centres’’, goes on the
circular, “‘with the armed guerilla
struggle in the rural areas and con-
duct the general movement witk a
combined plan.”’

I am sure it is clear o the House
that, whatever shifts may have taken
place in the tactics of the Communist
Party, there has been absolutely no
change in their fundamental strategy
of seizing power through violent re-
veolt. This is more than eonfirned
by the public statements issued by
Mr. Dange. The House will have
noticed that Mr. Dange has particu-
larly suggested that violeat means
are not unconstitutional and cousi-
ders that any suggestion of constitu-
tional means is an innovation in the
Constitution of India. The Govern-
ment of India are, however, deter-
mined to give no quarter to any such
attempt and will use all the resources
at their disposal to put it down; and
this is the unanimous view of all the
State Governments. The policy
which was announced o1 the 28th
February, 1949, wiil thus continue,
without change, to determine the
attitude of all these Governments,

Shri Kamath: May I put a ques-
tion? Tt is a Short Notice Question
and I think we are entitled to pub
supplementaries.

Mr. Speaker: May be that it is-a
Short Not'ce Question in form, bub
the questioner called for a slatement,
which has been given; s no supple«
mentaries can be asked.

WRITTEN ANSWERS TO
QUESTIONS
AssauLT oN EDITOR OF Rashira Jyobs.

*525. Shri Kamath: Will the
Minister of Defence be pleased to
state:
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{8) whether it is a fact that en
4he 1st May, 1950 Narayan Prasad
Agrawal, Editor of ‘‘Rashtra Jyoti’’,
& weekly published at Khandwa,
Madhya Pradesh, was assaulted by
some men of the Indian Army in
Mhow Cantonment;

(b) whether any inquiry has been
‘held; and

(c) if so, with what result?

The Minister of Defence (Sardar
Baldev Singh): (a), (b) and (c). No,
as far as our information goes. Tt
is reported that in a police case
against him, which is now sub-judice,
Bhri Naraysn Prasad Agarwal has
‘made certain allegations of this
mature in defence. Since the case is
now sub-judice, it would rnct be
correct for me to express any opinion
‘on it.

PayY oF HINDI AND SANSKRIT TEACHERS
N DsLr1

*526. Pandit M. B. Bhargava:
(a) Will the Minister of Education
be pleased to state whether any
grades have been fixed for Vernacular
and Oriental lunguage teachers in
Delhi and if so, how these grades
compare with the Grades of teachers
teaching English and the reasons for
disparity, if anv?

(b) How do the grades, if any,
fixed for Vernacular and Oriental
teachers in Delhi compare with the
grades of such teachers in other
Centrally Administered areas like
Ajmer?

The Deputy M nister of Communi-
eations (Shri Khurshed Lal): (a)
¥es, Bir. A comparative statement
of scales of puy fixed tor language
&eachers was placed on the Table of
the House in conneetion with the
reply to Starred Question No. 960 on
the 20th March, 1950. As was
stated then, the grades are te tike
effect from the 1st Junuary, 1947.

¢b) The grades for Delbi and Ajmer
are identical. JInformation regurding
She grades in other Centrally Ad-
‘ministered Areas is being collected
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and will be placed on the Table of
the House.

INVESTIGATION OF CONDITIOKS OF
BACKWARD CLASSES

*527. Shri Sanjivayya: Will the
Minister of Home Affairs be pleased
to state when Government propose
to appoint a Commission to investi-
gate the conditions of backward
classes as envisaged in Article No.
340 of the Constitution of India?

The Minister of Home Affairs and
the States (Sardar Patel): Govern-
ment do not consider that the time
is yet appropriate for the appointment,
of the Commission. They will exa-
mine the question after the basic ii-
formation required by the Comuissicn
has been collected.

BALANCE oF TrRADE

*528. Prof. K. T. Shah: Will the
Minister of Finance be pleased to
state how was India’s adverse balance
of trade and accounts in 1149-50 and
1950-51 met and discharged?

The Minister of Finance (Shri
C. D. Deshmukh): The deficit oi
trade account during the veriod April,
1949, to June, 1950, was Rs. 121
crores.  Comparable figures are not
ava'lable for the balance of payments
deficit during the period.

The deficit on trale account was
met by a reduction in the sterlivg
balances from Rs. 921 crores at the
beginning of April, 1949, to Rs. 827
crores at the end of June, 1950. In
additions, Rs. 15 crores of Internation-
al Bank loans were drawn iu reim-
bursement of payments mede for
equipment purchased for projects
financed from these loans.

There can be no exact synchroni-
sation between our trade and bajance
of payments defieits and the utilisa-
tion of our foreign exchange rescur-
ces, as there is a time lag between
exports and imports and receipts for
the former and payments for the
latter. Besides the balance of pay-
ments covers invisible and capital
accounts, gs well.
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Damaae 2o InrIGATION DAMS Iv Kvren

*529. Prof. K. T. Shah: (a) Will
the Minister of States be pleased to
state the amount of damage done by
the recent heavy rains and the eon-
sequent floods in Kutch to the Irri-
gation dams, the ports in that State,
the goods on shore, and the houses
in towns affected by the inundation?

(b) What steps have been taken by
Government, or by private organisa-
tions, for the relief of the homeless
and other sufferers?

The Minister of Home Affairs and
the States (Sardar Patel): (a) The
damage to irrigation tanks due to
floods in Kutch is cstimated at
Rs. 2,25,000.

The damage to ports roughly
amounts to Rs. 15,000.

No loss of goods on shore is report-
ed but some country crafts were
washed away and a few damaged.

The damage to houses in Mandvi,
Bhuj, Anjar and Mundra is rcughly
estimated at Rs. 1,98,250.

{b) Immediate relief camps were
opened by the Government to shelter
the homeless in Government &nd
other buildings and feed them at
Government cost. Offices aud schoois
were closed to enable Governmernt
servants to render help to the suf-
ferers. An officer of the States
Ministry was deputed to study con-
ditions on the spot and proposals for
assistance in the light of his report
are under consideration. The Chief
Commissioner has, however, been
allotted funds for all immediate ex-
penditure necessary.

Economy CoMMITTEE (RECOMMENDA
TIONS)

*530, Prof. K. T. Shah: (a) Wiil
the Minister of Finance be pleased
to state whether any new posts or
offices have been sanctioned since
the Retrenchment Committee made
its recommendations?

(b) Have any appointments been
made to any such posts, whether
clerical or higher or gazetted?
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The Minister of PFinance (fhri
C. D. Deshmukh): (a) Yes. The
more important of .hese are the
Planning Commission, the Central
Statistical Organization, the Election
Commission, Ministry without Fert-
folio, Multi-purpose National Samrgle
Survey, Central Agency under tke
Ministry of Law, Cepsus Operations,
Branch Secretariat of Rehabilitation
and External Affairs Ministries in
laleutta, Legation at Lisbae in Portu-
val, Legation at Addis Ababa in
Ethopia, Office of the Indian Consul-
General, Manila, Office of the 'I'rade
Commissioner, Aden, Office of the
Regional Commissioner, Food Pro-
duction, Bombay.

(b) Since posts have been sane-
tioried, presumably  appointments
have been made against such posts.
Detailed information, howzver, of the
appointments made is not readily
available.

PURCHASE OF ARMS BY OFFIOERS

*531. Ch. Ranbfr Singh: Will the
Minister of Defence be plsased to
state whether it is a fact that Civil
and Military Gazetted Officers are
permitted to buy arms from Ordnance
depots?

The Minister of Defence (Sardar
Baldev Singh): No, not crdinarily.

ADVANCES TOR HoUSE-BUILDING

*532. Shri P. K. Ramiah: (a) Will
the Minister of ‘Finance be pleased
to state whether any advances from
Government funds have been made
for house-building purposes to Gov-
ernment servants whose homes were
in Pakistan but who were serving i
India at the time of partition? )

(b) Ts it a fact that house-buiiding
advances used to be given to GGovern-
ment servants until some years ago?’

(c) If the answer to part (b) above’
be in the affirmative, what are the
reasons for ‘their discontinuance?

(d) Is it a fact that the present

G.P. Fund rules do not permit the-
grant of house-building advenecs'
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against the amount standing to an
individual’s credit?

(e) Have Government considered
the advisability of amending these
Rules to permit withdrawals or
advances for house-building purposes
in the case of Government servants

who have lost their homes in Pakis-
tan? If not, why?

The Minister of Finance (Shri . D.
Deshmukh): (a) No.

(b) Yes, till 1937,

(2) The public Accounts Committ -e
suggested in 1936 that the Govern-
ment should consider the feasibility
of abolishing, or further limiting, the
grant of advances to Government
servants for house-building purpose:,
etc. On examipation it was found
that in the conditions then prevailing
these advances were an anachronism
for which no justification existed,
and were therefore abolished. Th se
have not been revivea so far, also
because of the shortage cf bui'di g
material and enginecring man-power,
the high cost of matevial and labou.r,
the limited saving capacity of Gov-
ernment servants, and of Govern-
ment’s own tight fi*.ancial pasition.

(d) Yes.

(e) The matter is under consider-
ation.

ORI1SSA AND CHHATTISGARH STATES

*533. Shri R. L. Malviya: Will th
Minister of 8tates be pleased to
state:

(a) the amount received by the
“wrissn and Madhya Pradesh (Pro-
J wees) States from each of th: Orissa
yd Chhattisgarh Stateg at the time
Y their merger; and

(b) whether the same has been
kept apart for the - welfare of the
States only or amalgamated in the

neral revenues of the States
&mvinces)?

The Minister of Home Aftairs and
the States (Sardar Patel): (a) and (b.
I invite the attention of the hon.-
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Member to my reply to Starred Ques-
tion No. 1117 by Shri Yudhishtir
Mishra on 31st March 1948 and to
Starred Question No. 876 by Shri
Ramprasad Potai on 19th March,
1948 in the Constituent Assembly a:
India (Legislative) and to the state-
men's laid on the Table of the House
subsequendy. ‘

BACKWARD CLASSES (SCHOLARSHIPS)

*534, Shri Kshudiram Mahata:
Will the Minister of Education be
pleased to state:

(a) the number of applications
received up till 31lst July 1950 for
scholarships from the fund meant for
students  of Backward  Clawses,
Scheduled Castes and Tribal Class-s
separately; and

(b) the number of such applica-
fions separately for each group from
Chota Nagpur?”

The Deputy Minister of Commubni-
cations (Shri Khuwighed Lal):

(8) Ba kward Classes . . . . . . 3,418

Scheduled Castes . . . . . . 2,541
Sche luled Tribes . . . . . . 447
(b) Bickward Classes . . . . . . 6e
Seheduled Castes . . . . . . 7
8cheduled Tribes . . . . . . 163

MaND1I WATER WORKS RESERVOIR

*535. Dr. Parmar: (a) Will the
Minister of States be pleased to state
whether it is a fact that Mandi
Waterworks  Reservoir  (1Jimachal
Pradesh) had fallen into disrepair at
the tiine of the merger of the State
and the then Mandi State Govern-
ment had sanctioned the amount for
its repairs?

(b) Is it a fact that the same has
not been repaired so far?

(c) Is it a fact that the people of
Mandi, the largest town in Himachal
Pradesh, have had to drink unfilter.
ed water during all this period and
if so, what were the reasons for the
same?

(d) When was the proposal for ra-
pairs and estimates put up by local
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authorities and received by Himachal
Pradesh Government and when were
they submitted to the Government
of India?

(e) When were repairs sanctioned
by the Government of India?

(f) What was the amount sanction-
ed and when is the work likely to be
completed ?

The Minister of Home Affairs and
the States (Sardar Patel): (a) The re-
serveirs had been out of order for
about 7 years before the merger and
as far as we are aware, nothing was
done to repair them by the old Mandi
State.

(b) and (f). Rs. 41),000 has been
provided by the Chief Commissioner
for necessarv repairs this vear amd
the work will be taken up after the
rains.

(c) As she waer cornes from fwo
springs, M is quite potabie unless cor-
taminated later on. The source and
the collecting reservoir sre all re-
gularly inspected aud cleaned.

(d) Au estimate for special repairs
was sanctioned by the Chief Com-
missioner in February last. It was
not necessary to submit the same to
the Government of India.

(e) Does not arise.

NATIONALISATION OF TRANSPORT IN
HmMACHAL PRADESH

*536. Dr. Parmar: (a) Will the
Minister of States be pleased to state
whether it is a fact that the Hima-
chal Pradesh Government have yet
paid no compensalion to the Maandi
Transport Company Limited or other
operators  for their vehicles on
Nationalisation of Tramsport in
Himachal Pradesh?

(b) Is it a fact that several repre-
sentations were made to the local
authorities, Chief Commissioner and
Ministry of States in that behalf and
if so, when did the Chief Commis-
sioner receive them and forward thern
to the Government of India?

11 AUGUST 1950

Written Answers 486

(¢) What orders did the Govern-
ment of India pass thereon? ‘

The Minister of Home Affairs and
tsqe States (Sardar Patel): (a) No,
1r.

(b) Representations made by seve-
ral previous operators were considered
on merits by the Administration of
the Himachal Pradesh and were duly
replied to by that Administration.
No representation was addressed to
the Ministry of States through the
Himachal Pradesh Gevernment.

(c¢) Does not arise.

ScHOLARSHIPS TO HIMACHAL PRADESH
STUDENTS

*537. Dr. Parmar: (a) WHI ths
Minister of Education be pleased to
state the number of scholarships and
the amount thereof given to Hirmna-
chal Pradesh students during the
last two years?

(b) How many of fhese scholar-
ships were for technical training?

(¢c) How many of these were given
to bona fide residents of Himachal
Pradesh?

The Deputy Minister of Communi-
eations (Shri Khurshed Lal): ‘a)
During the last $wo years 242 scholaz-
shipg were awarded tc the Himachal
Pradesh students, Tie amount in-
volved in respect of these scbolarships
was Rs. 91,409.

(b) 7 Scholarships in 1948-49 and
2 scholarships in 1949-50 were award-
ed for technical training.

(c) All scholarships after the mer-
ger of the States with Himachal
Pradesh, were awarded to the bona-
fide residents of the Himachal Pra-
desh. Information regarding the
residences of some of the scholars to
whom the scholarships were awarded
by the States prior to their merger
with Himachal Pradesh is not avail-
able but it appears from the available
information that most of them belong
to Himachal Pradesh.
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Haruax Raceuirs I8 Porion

*588. Shri Balmiki: (a) Will the
Minister of Home Aftairs be pleased
to stite the number of Harijan rec-
ruits in Police arid Armed Police in
the Centrally Administered Area
during the year 1949-50?

(b) What preference and facilities
are being given to them?

The Minister of Home Affairs and
the States (Bardar Pasel): (a) and
(b). Enquiries are being made and
the information will he laid on the
Table of the House aiter it is com-
plete.

ScrepuLED CASTR STUDENTS (FEBS)

*539. Shri Balmiki: Will the
Minister of Education he pleased to
state:

(8) whether it is a fact that Sche-
duled Caste students are facing diffi-
culties in their admission in Delhi
schools and colleges and that at the
time of admission they have to pay
admission fee and other dues which
they are unable to pay anyhow due
to their poverty; and

(b) if so, what steps are being
taken by Government in the matter?

The Doputy Minigter of Communi-
cationg (Shri Khurshed Lal): (a) No
complaints have so far been received
by the Government of India or the
Delhi State Government regarding
difficulties in the matter of admission
of rchedulnd caste students to schools
and colleges in Delhi.

(b) Under the Punjab Education
Code, which is followed in Delhi
certain ‘‘Special classes’ which are
all scheduled classes are charged fees
at half the prescribed rates.

The Government of India have also
recently  sanctioned a sum of
Rs. 50,000 in 1950-51 for the grant of
scholarships to students belonging to
Scheduled Caste and Backward Class-
es studying in schouls in Delhi State.
The scholarships, which are upto
and iweluding Higher Seovndary Edu-
oatioh, will cover the sohool fees and
expenditure on books.
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Special seholamhins t0 Scheduled
Caste  Scholars for post-Matticu.
lation and post-Higher Secondary
Courses of studies ara given under the
Government of Tndia Scheduled
Caste Scholarship Scheme.

B. C. G. VaocomNaTioN

*540. Suri Balmiki: Will the
Minister of Health be pleased to
state the number of persons on whom
B.C.G. vaccination has been per-
formed against T. B. in old Delhi.

The Minister of Pinance (Shri O. D
Deshmukh): Till {ae 380tk June,
1950, 34,455 persons had been tuber-
cplin tested and 20,654 B.C.G. vac
cinations carried out in Old Delhi.

FINANCE ADMINISTRATION

‘541: Sardar Hukam Singh: Wiil
the Minister of Pinance be pleased
to state: )

(a) the total number of applications
for loans received by the Finance
Administration in Delhi upto  31st
July, 1950 and the total number dis-
posed of so far;

(b) the amount of loan sanctioned
for the displaced persons and = the
amount advanced upto date;

_(c) whether it is proposed to in-
vite fresh applications for loans; and

. (d) the amount of total expenditure
incurred, on account of establish-
ment and other incidental charges,
in maintaining this administration ?

The Minister of Financs (Shri 0. D.
anﬂ): (8) The namber of loan
applications received by 1he Rehabili-
tation Finance Administration upto
31st July, 1950, was 17,118, of v hich
the number disposed of upto that
date was 9,233:

(b) the amount of loan sanctioned
by t:ha Rehabilitation Finance Ad-
mistration upto 31st July, 19506,
was Rs, d4;.34,17,100 and the actuml
amount disbursed upto that date wew
Rs. 1,97,19,7€1.
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(¢) At present new applications for
loans are being entertaimed omly (i)
from. displaced persons from East
Pakistan who migrated to India after
the 12th September, 1949: and (ii)
irom displaced industnalists who pro-
pose to establish industri:s in new
townships set up by the various State
Governments for the rehabilitation of
displaced persons, provided such ap-
plications are recommended by the
State Governments. Aparg frem
there two categories it is not propos-
ed to receive any fresh applications.

(d) The total expenditure incurred
in maintaining the Rehabilitation
Finance Adminisration from 1-6-43
to 30-6-50 was Rs. 19,61,375.

-
ALLOWANCES TO GOVERNMENT SER
VANTS AT Hmn STATIONS

*543, Shri D. S. Seth: Will the
Minister of Finance be pleased to
state whether Government propose to
take any action on the recommenda-
tions of the Pay Commission made in
paragraphs 87 and 88 of their report,
regarding the adinissibility of the al-
lowances to the employees of the
Government of India at the various
hill stations and if not, why not?

The Minister of Finance (Shri C. D.
Deshmukh): The specific recommen-
dation of the Central Pay (ominis-
sion relating to certiin grievances of
the Posts & Telegraphs staff in the
Nilgiris has been consider>d and uni-
formn rates of allowances applicable lo
all Central Goverument servants
have now been sancticned for the
various hill stations in that arex. In
respect of other areas, the Commis-
sion observed that while granting
hill allowances or bal climate allow-
ance, the practice adopted by Stute
Governments may be  followed,
Governraent have taken up the review
of hill allowances in the light of the
Commission’s observations and have
already issued orders in respect of
certain hill stations. In respect of
others, orders are expected to issue
shortly.
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ExrorT DuyY ox Peremn

*544, Shri Alsxander: (a) Will the
Minister of ¥inamce Le picased to
state whether the Guvernment of
India have received a representation
from the Travancore-Cochin Govern-
ment demanding a portion of the
realised export duty on pepper?

(b) If so, what are the grounds al-
leged for the claim?

(¢) Was any reply given to the re-
presentation, if so, what?

The Minister of Fivance (Shri C. D.
Deshmukth): (a) Yes, Sir.

(b) The claim was mainly based on
the fact that the State has a virtual
monopoly in the production of pepper
and that certain other States were
in tke past in receipt of a share of
the export duty on jute.

(c) The State Government have
been informed that the Government
of India see no justification for the
claim and that it cannot be consider-
ed as the Constituiion dces not pro-
vide for the sharing of any export
duties between the Ceutre and the
States.

CENTRAL GOVERNMENT OFFICERS

*546. Shri Tyagi: Will the Minis-
ter of Home Affairs bLe pleased to
state the number of years each Sec-
retary, Joint Secretary, and Deputy
Secretary of the Government of India
has worked (i) in the Headquarters
at Delhi and (ii) in the same Minis-
try at a stretch?

The Minister of Home Affairs and
the States (Sardar Patel): The infor-
mation s being cotlected und a state-
ment will be faid on the Talile of the
House as soon as the informatinn is
complete.

ARREST OoF CH. DEVI LAL

*547. Oh, Ranbir Singh: Will the
Minister of Home Aflairs ne pleased
to state:

. (a) whether it is n fact that Chau-
dhari Devi Lal of Chutala, District
Hissar, who is & rember of Pumjub
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BState Congress Crinmittee and the
leader of Hissar District Board Con-
gress Party has been arrested in Deli
and is being detained under Section
8 of Punjab Safety Act;

(b) If so, whut are the reasons for
his detention and arrest; and

(c) the place where he is being kept
nowadays ?

The Minister of Home Affairs snd
the States (Bardar Patcl): (a)
Chaudhari Devi L&l wag arrested by
the Delki Police at th: instance cf
the Government of Punjab who had
issued a warrant for his arrest. He
was transferred o Punjab in.mediate-
1y after his arrest.

(b) and (c). T have no information.

Taxatiox iIx P. E. P. 8. U.

*548, Kaka Bhagwant Roy: (a)
Will the Minister of ¥inance be pleas-
ed to state whether it is a fact that
‘before the integration of Nabha. Jind,
Faridkot and Patiala into PEPSE
there was no taxation in these inte-
grated states?

(b) If so, since when has the taxa-
tion been imposed in the integrated
states after the formatian of PEPSU?

The Minister of Finanss (Shri 0. D.
Deshmukh): (R) I presume that the
hon. Member's questicn refers to
taxation in general and not to any
particular tax. ‘If so, the answer is
that all the states integrating with
PEPSU had some kind of taxation.

(b) In view of the reply to (a), (b)
does not arise.

GauHATI UNIVERSITY

*549. Maulvi Wajed Ali: (a) Will
the Minister of Education be pleased
to state if it is a fact that the Depart-
ment of Education approved of a
scheme for lump grant to the Gauhati
University for Building and other
<Capital equipments, but it was stop-
ped for financial reasons?

(b) If eo, do Government propose.

to give a lump grant to the Gauhati
'Unisv’:uity for its building eto.?
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The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) As
the Scheme was not included in the
revised programme of the Assam Gov-
ernment no development gisnt was
made.

(b) Owing fo fii:uncial stringency
the Central Govermmnent are unable
to make any devalopment grants to
the States for their educational pi0-
gramme during th2 current year.
DispLACED PERSONS IN  AMBALA
CANTONMENT

*550. Giani G. S. Muspfir: (a)
Will the Minister of Defence be pleas-
ed to state whether it is a fact that
some of the private houses rented
to the displaced persons by their
owners at Ambala Cantonment have
been requisitioned by Government
for Defence purposes, and the dis-
placed persons living therein havg
been served with eviction notices

without offering any alternate ac-
commodation to them?

(b) How many of such displaced
tenants have so far been evicted?

(c) What steps do Government
propose to take to accommedate such
displaced persons?

The Minister of Defence (Sardar
Baldev 8ingh): (a) and (b). Notices
of eviction under Section 7 of the
Cantonments (House Accommoda-
tion) Act, 1923, were issued in a few
cases in Ambala Centonment. As a
result, three displeced persons have
been evicted. One of them has al-
ready been provided with alternative
accommodation while the cther two
have refused to accept the alternative
accommodation offered to them.

(c) Although Government are not
under an obligaticn to do so, steps
are taken wherever possible to pro-
vide alternative accommodation to
persong evicted mn this manner.

DisPLAOED GOVERNMENT
EMPLOYEES

+551. Shri Tyagi: (a) Will the
Minister of Home Afiairs be pleased
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to state how many displaced Gov-
ernment employzes who were perma-
nently engaged in the Provincial ser-
vices of Sind, N.-W.F.P. and Balu-
chistan have been engaged by the
Government of India?

(b) How many of them belonging
to each province have been made
permanent?

(c) Is it a fact that in one of their
Memoranda, dated the 14th Septem-
ber, 1947, the Ministry of Home
Affairs had assured thcse employees
that they were considering the ques-
tion as to what extent their past ser-
vices should be counted for the pur-
poses of leave and pension?

(d) To what final conclusion have
Government come in this regard?

The Minister of Home Affairs and
the States (Sardar Patel): (a) Sepa-
rate information regarding permanent
displaced Government servants is not
available.  Attentisn of the hon‘
Member is invited to the ‘" Review’’
of the Home Mirisiry’s Activities for
the year 1949, page €4, for numbers
of the emplowee~ of these Govern-
ments placed in employment by the
Transfer Bureau alone.

(b) I regret that information is not
readily available.

(¢) No such assurance has been
given to these employees.

(d) The question of counting their
previous service for purposes of leave
and pension is still under considera-
tion.

CoLLECTORATES oOF CuUsToMs

*552. Shri Jagannath Mishra: (a)
Will the Minister of Finance be
pleased to state whether there was
a clear direction from the Govern-
ment of India that personnel for the
Calcutta, Madras and Bombay
collectorates of customs should be
g'ecruited from States under the
jurisdiction of each collectorate?

(b) How many appointments have
been made in the Preventive
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Department of each of the three
co'lectorates of customs since August
19477

(c) How many displaced persons
and persons outside the jurisdiction
have been appointed in each such
collectorate ?

(d) Were the posts advertised in
the Press before appointments were
made in each such collectorate?

The Minister of Finanoce (Shri
C. D. Deshmukh): (a) Thers were
specific orders prior to partition of

the country laying down definite
recruitment areas for other than
all-India services which were

amended with Partition. ~However,
in view of the imperative need for
rehabili‘ating a large number of
Displaced Government Servante who
were serving in areas now in Pakis-
tan, Government banned generat
direct recrwitment till the rehabili-
tation of Displaced Government
Servants was completed. The orders
prescribing areas for recruitment for
the thrce Custom Houses had, there-
fore, temporarily eeased to be

operative.
(b) Calcutta 74
Madras 11
Bombay 64

(¢) The information is as follows:

Cai- Mad- Bom-
cutta ras  bay

Displa-ed persons 46 Nil nine

Persons recruited from
outside the recruit-
ment areas prescrib-
ed for the Custom
House.

(d) No.

One One Nil

CarLcurTa COLLECTORATE OF CuUsTOoMS

*553. Shri Jagannath Mishra: (a)
Will the Minister of ¥inance be
pleased to state whether the attention
of Government was drawn to the
report and editorial comments of the
““Amrit Basar Patrika’’ cf Calcutta
dated the 19th May, 1950, and 25th
May, 1950, respectively, regarding
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irregelarittes in  the
CoNReetorate of Customs?

(b) If so, what action have Govern-
ment teken in the matter?

The Minister of Finance (Shri
0. D. Deshmukh): (a) Yes.

(b) The articles in question c(;n-
tained certain allegations  and

Calcutta

criticisms regarding appointments,
promotions and  confirmation of
certain categories of staff in the

Caleutta Custom House. Detailed
reports were called for from the
Collector of Customs, Calcutta and
it was found on examination that
most of the allegations were mis-
conceived and based on insuflicient
appreciation of the rules and orders
governing such matters while others
were not true to fact. Government
did not therefore consider it neces-
sary to take any further action in
the matter.

ALiGARH UNIVERSITY

*554. Shri Bhatkar: (s) Will the
Minister of Bducation be pleased to
state whether any special grant is
intended to be given to  the
University of Aligath and if so,
what?

(b) What is the amount of the
grang intended to be paid to the
Aligarh  University  through  the
Council of Technical Education?

(¢) What was the number of
students in  the Aligarh University
since the year 1941, during each of
the academic years 1941 to 1950?

The Deputy Minister of Oommuni-
cations (Shri Khurshed Lal): (a) A
lump provision of Rs. 2 laukhs exists
in the funds voted by Parliament for
additional development grants to the
Aligarh University. But the payment
of this will be considered after the
report of a Special Reviewing Com-
mittee appointed for the purpose, is
received.

(t& and (c). A statement is placed
on the Table of the House. [See
Appendiz IV, annszwre No. i1].
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Sociar.  EpucaTioN

*555, Shri Bhatkar: Will the
Minister of Education be pleased to
state whas schemes of Social
education are being proposed by the
Ministry and what is the cost
involved ?

The Deputy Minister of Gommuni-
cations (Shri Khurshed Lal): During
the current year there is a provision
of Rs. 14 2 lakhs for Basic and Sccial
Education. It is intended to spend
about a sum of Rs. 112 lakhs on
Social Education Programme in the
Centrally Administered Areas. It is
also proposed to spend Rs. 1 lakh on
production of literature for Basic and
Social Education and another sum of
Rs. 2 lakhs for establishing a Rurat
Adult Education Centre in Delhi.

PROGRAMME ADVISORY COMMITTEE

*556. Shri Kunhiraman: Will the
Minister of Information and
Broadcasting be pleased to state
the names of Radio Stations where
the Prograrmmme Advisory Committees
and Rural Advisory Committees exist
at present.

The Minister of State for Infor-
mation and Broadcasting (Shri
Diwakar): Programme Advisory Com-
mittees are at present functioning at
Delhi, Jullundur, ILucknow, Patna,
Calcutta, Shillong-Gauhati, Cut-
tack, Bombay, Madross, Tiruchi and
Vijayawada stations of All Iadia
Radio.

Rural  Advisory Committees are

functioning  at  Delhi, Lucknow,
Bombay, Madras-Vijayawada and
Tiruchi.

Rapio

*557. Shri Kunhiraman: Will the
Min'ster  of Information and
Broadcasting be pleased to state:

(a) whether any request has been
received either from the public or
from any public body to have a
2::1“0 Station opened at Pooma;

StaTION, PooNa
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() if so, when and whether any
decision has been taken thereon?

The Minister of State for Informa.
mation and Broadcasting (Shri
Diwakar): (a) Yes, Sir.

(b) 1t is proposed to establish an
auxiliary studio at Poona which will
be linked up with the Bombay Sta-
tion of All India Radio.

Mysor : Hica CourT JUDGE

*558. Prof. S. L. Saksena: Will
4the Minister of States be pleased to
refer to Starred Question No. 789
asked by Shrimati G. Durgabai on
the 10th March, 1950 and state:

(a) whether the Chief Justice of
India has submitted his report as to
the- suitability of Mr. Puttaraj Urs as
a Judge of the Mysore High Court;

(b) if so, the contents of the
report;

(c) whether Mr. Urs has been
treated as absent on leave; and

(d) if so, whether he has been paid
his salary for the period of leave?

The Minister of Home Affairs and
the States (Sardar Patel): (a) Yes.

(b) The Chief Justice of India has
come to the finding that Shri
Puttaraj Urs is not suitable to re-
main as a Judge of the Mysore High
Court and, therefore, the order of
the President determining his tenure
need not be altered.

(¢) and (d). I regret I am unable
to dea! with the question of leave as
the matter is sub-judice. Shri TUrs
having applied to the High Court of
Mjysore for a writ of mandamus on
this issue.

PROHIBITION 1IN AJMER

*559. Pandit M. B. Bhargava: (a)
Will the Minister of Finance be
pleased to state what is the policy

‘ of Government towards prohibition
in Ajmer?
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(b) What steps have been 4aken
by Government to implement the
prohibition policy so far?

(c) How many licence-holders
were there in the years 1947-48,
1948-49 and '1949-50?

(d) How many are there for the
vear 1950-51, and of different
categories?

The Minister of Finance (Shri
C. D. Deshmukh): (a) The Govern-
ment of India have decided that total
prohibition in all Centrally-adminis-
tered areas, including Ajmer, should
be introduced by gradua! stages.

(b), (¢) and (d). The information
is being collected and will be laid oun
the Table of the House.

NaTioNaAL SAviNgs OFFICERS

*560. Shri K. P. Sinha: Will the
Minister of Finance be pleased to
state :

(a) the number of posts of Pro-
vincial and Deputy National Savings
Officers in the country indicating the
class of service against each post;

(b) the method of selecting these
officers;

(¢) whether Government asked the
Union Public Service Commission to
fill up these posts, if so, when;

(d) whether the Union Public
Service  Commission has filled up
these posts; and

(e) whether any exception has
been made with regard to any of
these posts, by pot referring it to
the U.P.S.C.?

The Minister of Pinance (Shri O.
D. Deshmukh): (a) There are tcn
posts of Provincial National Bavings
Officers, 4 in Class I and 6 in Class
IT Service. The pumber of Deputy
Provincial National Savings Officers
is 4, all in Class II.

(b) Officers holding these pests
were appointed by the Government
of India on the recommendatioms of
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the Btate Governments snd the Na-
tional Savings Commissioner, pending
final recruitment through the Union
Public Service Commission. The
Union Public Service Commission
interviewed candidates for these posts
on the 27th and 28th July, 1950 and
its recommendations are awaited.

(c) Yes, Sir. The Union Public
Service Commission were asked to
make recruitment first in January
1949 but the matter was held up for
some time on account of the recom-
mendations of the Economy Com-
mittee and proceeded with only in
November, 1949.

(d) and (e). No, Sir.
FINANCE COMMISSIONS

»561. Shri Sanjivayya: (a) Will
the Minister of Finance be pleased
to state when Government propose to
set up a Finance Commisgion as
envisaged in the article 280?

(b) What are the reasons for not
setting up such a Commission so far?

The Minister of Finance (Shri O.
D. Deshmukh): (a) It is hoped to
set up the Commission by the end
of the current year.

(b) Under Article 280 of the Cons-
titution the Finance Commission is
due to be set up within two years of
the commencement of the Constitu-
tion but Government have decided to
constitute the Commission as early
as possible. The necessary legisla-
tion under Article 280(2) cf the
Constitution is under consideration
and is likely to be introduced in the
next session of Parliament.

IrwiNn HosprraL, NEw DELHI

108. 8hri Kamath: Will the
Minister of Health be pleased to
state :

(a) whether the attention  of
Government has been drawn to an
article captioned ‘‘Scandalous
Irwin Hospital’ published on page
14 of the Organiser of the 13th June,
1950;
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(b) if so, whether it is a fact that
the patienv mentioned therein was
ill-treated and neglected, as al'leged
therein; and

(e) if so, what steps have Govern-
ment taken in the matter?

The Minister of Finance (Shri C.
D. Deshmukh): (a) Government have
seen the article referred to.

(b) and (¢). The patient was not
ill-treated as alleged but there was
some delay at the time of his admis-
sion. An enquiry into the matter
was conducted and the Medical Offi-
cer responsible for it was severely
reprimanded.

GRADES AND TmME SCALES oF Pay
oF CENTRAL GOVERNMENT SER-
VANTS

104. Lala Raj Kanwar: Will the
Minister of Finance be pleased to
place on the Table of the House a
statement showing the different
grades and time scales of pay into
which various categories of appoint-
ments under the Central Government
are distributed?

The Minister ot Finance (Shrt
0. D. Deshmukh): The information
asked for is contained in the Superior
Civil Services Rules, 1924, the Pay
and Cadre Schedu'es of Central
Services and the Schedules appended
to the Central Civil Services (Revi-
sion of Pay) Rules, 1947, copies of
which are available in the Library of
the House .

GUN CARRIAGE Facrory, JUBBULe

PORE (FIRE)

105. Shri Kamath: Will the
Minister of Defence be pleased to
state:

(a) whether a fire broke out in the
Gun Carriage Factory, Jubbulpore,
on the 29th April, 1950 or thereabout;

(b) how much damage was
caused ;

(c) whether an inquiry has been
held into the cause of the fire; and

(d) if so, with what result?
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The Minister of Defence ($ardar
Baldev Singh): (a) Yes, on the 28th
April 1950.

(b) Approximately Rs.

(c) Yes.

(d) The Court of Enquiry suspect-
ed arson and the matter has been
referred to the police for further
investigation.

1,40,000/-.

PurcHASE OF PICTURES

106. Shri  Kamath: Will  the
Minister of Education be pleased to
state:

(a) whether Government propose
to purchase pictures of certain
artists;

(b) if so, how many of Indian
artists and how many of foreign;

(c¢) for what purpose; and

(d) the total amount proposed to
be expended on the transaction?

The Deputy Minister of Com-
munications (Shri Khurshed Lal):
(a), (b), (¢) and (d). The Government
have made a provision of Rs. 75,000
in 1950-51 for the acquisition of ~on-
temporary art objects. It has been
decided to limit the purchases unis
year mainly to outstanding Indian
.artists. If, however, a painting of a
foreign artist if repute is available
its purchase may be considered.

No specific allotments have bren
made for Indian or foreign artists
separately, as each picture will be
judged on its individual merits.

MoTOR ACCIDENT IN JUBBULPORE

107. Shri Kamath: Will the
Minister of Defence be pleased to
refer to my Starred Question No.
1425 asked on the 5th April, 1950
regarding  motor  accident in
Jubbulpore and state the result- of
the investigation?

The Minister of Defence (Sardar
Baldey Singh): The case against the
civilian driver was investigated by
the police as a result of which he is
now standing his trial which is nob
yet concluded.
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ADVANCES TO GOVERNMENT SERVANTS
FOR BUILDING HoOUSES

108. Shri D. 8. Seth: (a) Wil
the Minister of Finance be pleased
to state when the advances to
Government servants for the building
of the houses were stopped?

(b) Do Government now propose
to allow such advances, and if not,
why not?

The Minister of Finance (Shri
0. D. Deghmukh): (a) These advances
were stopped with effect from the
13th May 1937 for those who entered
Government service after that date,
and from the 1st March 1938 f{ur
others.

(b) I would refer the hon. Member
to the reply to Starred Question No.
532 answered today.

NaTioNAL LiBrARY, CALOUTTA

109. Shri Sidhva: (a) Will  the
Min'ster of Education be pleased to
state whether the National Library

in Calcutta has been  shifted to
Belvedere (Government  House)
Calcutta?

(b) If so, has any complaint been
received regarding the absence of
proper communication between the
Library and the city proper?

(c) When was the Library opened in
the new place and how many people
daily take advantage of it?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes
Sir. The entire Library has been
shifted to the Belvedere with the
exception of the Reference Collection
in the Reading Room at Esplanade.

(b) Complaints were voiced in the
papers, and the Government of West
Bengal have been approached to
provide increased bus facilities to
Belveders.

(¢) The Library is not as yet offi-
cially open at Belvedere, and statis-
tics of those who make use of it are
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net being masintained.  Research
workers are, howewver, making use of
it in the interim period.

IMMOVABLE PROPERTIES LEFT WITH
RULERS OF STATES

110. Lala Raj Kanwar: Wil! the
Minister of States be pleased to
state the value or approximate
value of immovable property left
with each individual Ruler of a State
after its merger or its joining a
union of States etc.?

The Ministor of Home Affairs and
the States (Bardar Patel): As I ex-
plained in this House on a previous
occasion, Government do not con-
sider it proper that ecither thée value
or the details of the property recog-
nised as the private property of
Rulers should be a matter for public
disclosure.

STATES PUBLISHING

GAZETTES

111, Iala Raj Kanwar: Will the
Minister of States be pleased to lay
on the Table of the House a statement,
showing the names of the States in-
cluded in Part B of the Constitution
which publish official Gazettes of
their own with the regional or official
language in which they are published?

The Minister of Home Affairs and
the States (Sardar Patel): A state-
ment showing .the names of the
States  included in Part B of the
Constitution along with regional or
official languages in which they pub-
lish their own official Gazettes is
vlaced on the Table of the House.
[See Appendiz IV, annezure No. 12].

OFFICIAL

COMMEMORATION STAMPS BY HYDERA-
BAD STATE

112. Lala Raj Kanwar: Will the
Minister of States be pleased to state:

(a) whether it is a faot that the
Nizam of Hyderabad or the Hydera-
bad State got a very large number of
postage stamps printed to commemo-
rate his own or the State's inde-
pendence after the lapse of
Parmmountey by the Britishy
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(b) if so, what was the number of
such stamps;

(c¢) whether such stamps have since
been destroyed; and

(d) if not, what action is proposed
to be taken in regard to them?

The Minister of Home Aflairs and
the States (Sardar Patel): (a) Yes.

(b) Sixty four lakhs in four deno-
minations of 4 pies, 8 pies, 1 anna
and 2 annas.

(c¢) They are being destroyed.
(d) Does not arise.

MiINISTRY OF FINANCE

Shri Hanumanthaiya:
413. 9\ ‘Shri Channiah: -

(a) Will the Minister of Finance be
pleased to state whether the actions
of the Ministry of Finance can be
questioned ‘‘openly and formally’’ by
the Auditor General of India, under
the provisions of the Constitution of
India?

(b) If so, how many such actions
have been questioned so far and with
what result?

(¢) What was the practice previous
to the 26th of January, 1950?

The Minister of Finance (Shri
C. D. Deshmukh): (a) Yes, Sir.

(b) It is for the Comptroller and
Auditor General to mention any such
action through his Audit Reports.

(c) A copy of th: terms of the
inforinal  arrangement, which was
entered into in 1937 between the
th2n Auditor General and the Finance
Department, regalating this matter
is laid on the Table. [Sce Apnendiz
1V, annezure No. 13]. This has now
been terminated and the Comptroller
and Auditor General is entirely free
to include in his Audit Report or
Reports to Parliament on the
accounts of the executive Govern-
ment. including the Finance Minis-
tryv. any comments he may wish to
make
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SEPARATION OF EXECUTIVE FROM
Jupr0o1ARY 1N HiMAcHAL PRADESH

115. Dr. Parmar: Will the Minister
of States be pleased to state whether
any steps have been taken to separate
the Executive from the Judiciary in
Himachal Pradesh and if so. what?

The Minister of Home Affairs and
the States (Sardar Patel): No.

TEACHERS IN HIMACHAL PRADESH

116. Dr. Parmar: (a) Will the
Minister of Education be pleased to
state whether it is a fact that
teachers in Sirmur State, now District
Sirmur, Himachal Pradesh, enjoyed
the benefit of Provident Fund before
merger ?

(b) Is it a fact that they have now
been deprived of this benefit?

(c) Is it a fact that they are not
entitled to any pension either?

(d) Is it a fact that new entrants
ure entitled to pension?

(e) Is it a fact that pay of teachers
employed before merger has been con-
siderably reduced in Sirmur?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): (a) Yes.

(b) Contributions to Provident Fund
have now been stopped as the ques-
tion whether these employees should
be made eligible for pensions under
the Central Government Pension
Rules is under consideration.

(¢) They were not entitled to any
pension under the Sirmur State
Rules. The question whether they
will now be entitled to pensions is
under consideration.

(d) Yes.

(e) No. As a consequence of the
merger, the pays of all employees
had to be refixed in the new scales.
Only in two cases of teachers, were
the salaries reduced. In one of vhese
cases the teacher concerned had been
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given' u rise of Rs. 34 'a few days
before merger and in the other .ase
the teacher concerned was a tem-
porary employee who was appointed
shortly before merger at a pay quite
out of line with the Punjab Scales
sanctioned for Himachal Pradesh.
Even after reduction, the tiotal
emoluments now received by each of
the two teachers is more than those
received by them before merger, :lue
to the higher rates of Dearness
allowance in force in Himachal
Pradesh.

I;zoom:-mx v HmacmAr, PRADESH

117. Dr. Parmar: (a) Will the
Minister of Finance be pleased to
state whether it is a fact that income
tax is being charged on the basis of
income above Rs. 1,500 per year in
Mandi, Himachal Pradesh, while in
fact income below Rs. 3,600 is exempt
from income tax in India?

(b) If so, what are the reasons for
the same?

The Minjster of Finance (Shri
C. D. Deshmukh): (a) The taxable
limit in Mandi before the assessment
yvear 1949-50 was Rs. 1,500. But
after merger, the taxable limit for
an assessee in Mandi would be the

same as that for an assessee in a
Part A State.

Under the Merged States (Taxa-
tion Concessions) Order, 1949. the
income accruing or arising in Mandi
upto the date of merger i.e., 8lst
July, 1949, is taxable at the rate of
tax obtaining in Mandi immediately
before the merger. If, however, the
tax payable at the Mandi rates in
the lower grades is higher than the
tax that would be payable at the
Indian rates, the tax would ke
chargeable only at the Indian rates.
Thus for the assessment year 1950-
51 no tax would be payable by an
assessee in Mandi on an income
below Rs. 3,600.

(b) In view of the reply to (a)
(b) does not arise.
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SwearERSs I8 AOTIVE SERVICE

118. 8hri Balmijki: Will the
Minister of Defence be pleased to
state:

(a) the exact number of Sweepevs
sent on active service in Kashmir;

(b) the number of casualties among
them; and

(c) the number of those who were

given pensions and family compensa-
tion or other allowances?

The Minigter of Defence (Sardar
Baldev Singh): (a) to (c). 1 regret
that separate statistical information
of this nature in regard to sweepers
is not available.
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HionEr TBORNICAL INSTITUTIONS

119. Shri 8. 0. Samanta: Will the
Minister of Education be pleased to
state what progress has been made up
to June, 1950 towards the establish-
ment of four higher technical insti-
tutions in India?

The Deputy Minister of Communi-
cations (Shri Khurshed Lal): A state-
ment giving the required informa-
tion is laid on the Table of the
House. [See Appendiz IV, annczure
No. 14].
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PARLIAMENT OF INDIA
Friday, 11th August, 1950

The House met at a Quarter to Eleven
of the Clock.

{MR. SPEARER tn the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-52 A. M. .
PAPERS LAID ON THE TABLE.

DECLARATIONS OF EXEMPTION UNDER
THE REGISTRATION OF FOREIGNERS
Aor, 1939.

The Minister of Home Affairs and
the Statss (Sardar Patel): I beg to
lay on the table a copy of each of the
following Declarations of Exemption
issued under the Registration of Forei-
gners Act, 1939 :

(1) No. 1/12/50-F. 1., dated the
18th February, 1950. (3 Declara-
tions)

(2) No. 1/7/50-F. 1., dated the
11th March, 1950. (4 Declarations)

(3) No. 6/10/50-F. I., dated the
16th March, 1950. (2 Declarations)

(4) No. 1/18/50-F. 1., dated the
21st March, 1950.
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(5) No. 1/22/50-F. I., dated the
20th April, 1950,

(6) No. 6/10/50-F. I., dated the
15th May, 1950.

(7) No. 6/10/60-F. I., dated th>
22nd May, 1950.

(8) No. 1/30/50-F. 1., dated the
29th June, 1950.

(9) No. 1/29/50-F. I., dated the
30th June, 1950.

(10) No. 6/10/50-F. I., dated the
19th July, 1950.

(11) No. 1/32/50-F. 1., dated the
31st July, 1950. (2 Declarations).

[Placed tn Library. See No. P-108/
50.]

ANNUAL REPORT OF THE CENTRAL
ErLrctrRICITY COMMISSION FOR
- 1948-49.

The Minister of Works, Mines and
Power (Shri Gadgil): I beg to lay
on the Table a copy of the Annual
Report of the Central Electricity Com.
mission for the year 1948.49.

[Placed in Library. See No. IV M 31
(2)/49]

RerorT oF THE RuUrAL BANEING
ExQury COMMITTEE.

The Minister ot Finance (8hri C. D.
Deshmukh): I beg to lay on the
Table a copy of the Report of the
Rural Banking Enquiry Committee.

[Placed in Library. See No. IV 0.3 (80.}
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Banking Enguiry Committce

Shri Kamath (Madhya Pradcth):
Before we proceed with the business
of the day, May I invite your attention
to what the President stated in his
Address to Parliament on the 3lst
July last ? He said :

“There are other legislative
measures and important motions
relating to matters of general public
interest which will be brought for-
ward before you during the course
of this Session. Of these, the more
important are the Mines Bill, the
Contingency Fund Bill, the Indian
Finance (Amendment) Bill and the
Electoral Bill.”

May I know whether the Eloctoral
Bill is rady and if so, whether it
will bi- intrceduced in this Session ?

We know nothing alkout it.

Mr. Speaker : As I understiand, it is
not ready yct. O:e¢ of the reasons
may be that wo could not keep to
our programme and went on increas-
ing the original allotmert of days
for various busincsscs. Bc that as it
may, tbo loig and short of it is tlat
this Bill is not ready and is not
coming in this Session,

MOTION RE REPORT OF THE
RURAL BANKING ENQUIRY
COMMITTEE.

The Minister ot Finance (Shii C. D.
Deshmukh): I beg to move:

“That the Report of the Rural
Banking Enquiry Committce Le
publish.d undir tic¢ authority of
Par'iament, under c'ause (2) of
artic'e 105 of the Constitution.”

~Mr., Speaker : Motion nmoved :

“That the Report of the Rural
Banki'g Enquiry Commit cc be

lished under t'.e aut'ority of
ar'iameut, under claus> (2) of
artiol+ 105 of tl.e Constitution.”

Pandit Kungru (Uttar Pradesh):
_May I ask a question, Sir ¥ May I
know why this motion has  been
brought forward t Is there any-

Records (Amendment) Bill

thing in the report of the committee
that may lead to the institution of
legal proceedings against the Govern-
ment of India in any court, if it is
published without the authority of
Parliament ? Clause (2) of article
105, as I read it, only provides im-
munity from legal action in the case of
speeches delivered by hon. Members
here and reports published under the
authority of Parliament. Reports are
being published without the authority
of Parliament. Why should this parti-
cular report require the authority of
Parliament for its publication ?

Sari C. D. D:shmukh : There are
certain references in the report in
regard to banking conditions in the
country which might leid themselves
to that kind of risk. Therefore, it
was considered safer to have this pro-
ccdure adopted here.

M:. S33ver: So, I shall put the
motion to the House.
The question is:

“ That the Report of the Rural
Banking Enquiry Committee be
published under the authority of
Parliament, under -clause (2) of
artiole 105 of the Constitution.”

The motion was adopted.

INFLUX FROM PAKISTAN (CON-
TROL) AMENDMENT  BILL.

The Ministar of Stat> for Re-
habilitation (Shri A. P. Jain) : I beg
to move for leave to introduce a
Bill to amend the Influx from Pakistan
(Control) Act, 1949.

M-. Spakar: Tus question is:

“That leave be granted to in-
troduce a Bill to amend the Influx

from Pakistan (Control) Act, 1949.”

The motion was adopted.
Shri A.P.Jain: I introduce the Bill,

AJMER TENANCY AND LAND
RECORDS (AMENDMENT) BILL

Th> Min'st:r of Food an1 Azriciliurs
(Sari K. M. Mu1:ai): I beg to movs
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for leave to introduce a Bill to amend
the Ajmer Tenancy and Land Records
Act, 1950.

Mr. Steaker:

“That leave be granted to in-
troduce a Bill to amend the Ajmer
Tenancy and Land Records Act,
1950.”

The motion was adopted.

Shri K. M. Munshi: Iintroduce the
Bill.

The questicn is:

SALARIES OF MINISTERS (AMEND-
MENT) BILL.

The Minister. of Home Affairs and the
States (Sardar Patel) : I beg to move :

“That the Bill to amend the
Salaries of Ministers Act, 1947, be
taken into consideration.”

The House will recall that the Act
of 1947, which was passed before the
new Constitution came into force
provided for the salaries of Cabinet
Ministers. Subsequently, Ministers of
State were appointed but since the
appuintment was made by the Prime
Minister, their salaries and allowances
were regulated by executive orders.
After the Constitution and the re-
shuffling of Cabinet last May, the
Ministers of State became the Ministers
of the Union. It became necessary,
therefore, to regulate their salaries by
an Ordinance. In that Ordinance we
also provided for the salaries of Deputy
Ministers. Since, at that time, the
Deputy Ministers were appointed by
the Prime Minister, a separate pro-
vision had to be made for their salaries.
After a great deal of deliberation and
taking into account the U. K. practice,
it has been decided that the Deputy
Ministers should also be considered
to be Members of the Council of
Minjsters of the Union. We have thus
three categories of Ministers of the
Union, viz., Cabinet Ministers, Minis-
ters of State and Deputy Ministers.
We have to make a statutory provision
for all thoe thr-e catezories. The
amending Bill seeks to carry this out.
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The resulting position makes no differ-
ence to the salaries which the three
categories of Ministers are drawing
at present. We only give a statutory
recognition to the new constitutional
position of Ministers while we main-
tain their salaries at the old level.

12 Noow
Mr. Speaker: Motion moved -

“That the Bill to amend the:
Salaries of Ministers Act, 1947, be-
taken into consideration .”

Shri Tyagi (Uttar Pradesh): This
question has got a long history. For
the first time it was in the Constitu-
tion that the Council of Ministers was
defined. Anybody whom the Pre-
sident appointed as a member of the
Council of Ministers was known as a
Minister and these appointments were
to be made by the President on
t":c adviee of 10 Prime Minist.r. So,
a8 far as t'.2 Const't ¢ .n is concerned,
t'i2re is only one it ory of Ministers.

Now, when t:e question came of pas-
sing an Act known as tie Removal
of Disqualification Act, we had by that
time two other cat gories of Ministcrs
—the Minist.rs of $% to and Deputy
Minist>rs. The quest'on therefore, arose
as t> whether we should remove their
disqualification also, on account of their
holding an office of profit. There were
differences of opinion both among
Members and also members of the
Cabinet. The Law Ministry took &
different view wit’: regard to the posi-
tion of Minist .18 of St. .t and also of the
Deputy Minist.rs. They held that the
Ministers of £t ¢ and Deputy Minist: rs
were not Members of the Council of
Ministers. Several Members of Par-
liament ingisted that they must be
members of the Council of Ministers,
but then the hon. Minister of Law did
not agree with that interpretation.
The hon. the Prime Minister agreed
with the interpretation which I and
many other friends had put that alP
these categories of Ministers came with-
in the meaning of Council of Ministers.
But it seems that there was no agree-
ment in the Cabinet in this connection.

For many monthe past I have been
onserving very keen’y that some of the
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Ministers of the Cabinet who did not wel
come the idea of having Deputy . Minis-
tors and Ministers of State, were not
willing to give them equal status. They
-did no! wish to accept them as members
»of the Council of Ministers. When the
Rimoval of Disqualifications Bill was
being discussed in  this  House
it was pointed out that Ministers of
‘8tate and D:puty Ministers were not
leg.llv snsaking members of the Coun-
vil of Ministers, but they were in-
oluded as a sifeguard. In the Gazette
notifioation of appointment of these
Ministers it was stated that they
were appointed by the Prime Minister
and not by the President on the advice
of the Prime Minister. Now, the
qiestion arises as to whether the
Prime Minister has any right to make
such appointments. According to the
Constitution the Prime Minister or
even the Cibinet as such has no exe-
outive rights. Tne executive rights,
according to the Constitution are to
Ye exarcised by the President, or an
officer eciizg on his bhchalf. The
Prim> Minister can only advise. He
has, therefore, strictly legally speaking
no rigat to appoint anyoody. I sub-
mit that such an appointment was
rather irregalar. If the Prime Minis:
ter were to mike some appointments,
‘then they could be m-de either through
the Pablic Sorvice Commission in
which ell the other Members of Parlia-
mant had a rizht to apply and ecom.
pete, or it w:s not a Ministry appoint-
ment beciuse then it could come only
on the recomnend:tion of the Prime
Minister throuch the pen of the Pre.
sident himself. That was one view,
Tnen ovme the Ordinance validat-
ing the salaries of the Ministers and
Deputy Ministers. Then  also it
seems the Cabinet was not of one
opinion. There was some legal diffi-
culty. And I think some drastic
ohange is needed in the Law Ministry
somewhere. As a lay man what
I have been feeling is that they are
never clear of their ideas and they are
never olear in their minds as to what
reslly the position is in every such
oase. Then came another draft which
was the Ordinance. In that Ordinance
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different definitions were given as to
who is a Deputy Minister, which
means that till the time of the issue of
the Ordinance the category of Deputy
Ministers and the category of Ministers
of State were definitely different from
the category of the Caltinet Ministers
or the Members of the Council of
Ministers. It was mentioned—I am
speaking from memory—that the De-
puty Minister was a person appointed
by the Prime Minister as such or de-
signated as suck—something like that.
So, anyvbody whom the Prime Minister
appoints and designates as such would
be & Deputy Minister. That was the
definition given in the Ordinance
which we are enacting in another form,
That, again, was in my opinion wrong.
In the British Parliament there is a
number fixed up to which the Prime
Minister or the Cabinet can go with re-
gard to the appointment of Ministers
of State or Deputy Ministers or other
categories of Ministers. Otherwise it
will be tendentious of the Prime
Minister playing a foul game with the
opposition party. 1f the Prime Minis-
ter were allowed to go on appointing
Deputy Ministers without any ceiling
limit, then the opposition would be
offered Ministerial posts and this way
the party in power may not allow its
opposition to thrive. Therefore the
British  Parliament wisely decided
that the number of Ministers of tl.e
different categories will be fixed—
such and such and no more. The
sanction of the House has therefore to
bhe tiken when any Minister is to be
added. Unfortunately, because we
are a new democracy we have not yet
put that cciling limit. But I think
it would be very healthy if Parliament
some time decides that the number of
Ministers will not exceed such and
such number so that within that limit
the Prime Minister might advise the
President to appoint Ministers. Ac-
cording to the previous definition in
the Ordinance the strict interpretation
was that a person to be appointed as a
Minister need not necessarily be a
Member of the House. The Prime
Minister could appoint even an Under
Secretary as uty Minister and he
could come in the House and sit here
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because he hed been appointed by the
Prime Minister as a Deputy Minister.
That is to say, too free » margin Wwas
given to the Prime Minister. That
was one definition. And the same
was the case with the State Ministers.
Then our amendments came. I do
not know whether it is the effect of
my amendment. I do not want to own
the credit. I think some discussions
might have taken place or perhaps my
friends the Deputy Ministers or the
Ministers of State must have resented
it, But the result is that todey I
find that that definition has Leen
struck out.

Not only that. But the definition
in the original Bill where the Minister
was defined—* Minister > means a
Minister of the Dominion of Indie—
that too is now soucht to be deleted,
which means that now the Ministers
will go undefined. All the categories
will hence forward be undefined. That
definition which excluded the Deputy
Ministers from the ring of the Council
of Ministers has also now been dropped,
which now means obviousiy—one can
conclude 2lthough it is not said in so
many words—that after the passing of
the Act all the categories of Ministers
whe her DeputyMit isters or Suk-Deputy
Ministers or Ministers of State, whoso-
ever thcy might be, if they have a ‘Min-
ister’ cither in the beginning or at the
end of the title wiil be Members of the
Council of Ministers. It is a very
he:Ithy thing and I welcome it.

But there is one question which
arises. [ think the Deputy Ministers
and Ministers of State ¢re in  the
safer zone. But I am efraid the ori-
ginal Ministers, zccording to this new
Act are re:lly uns>fe again. They
are ayain left out, hecause it is men-
tioned that ‘Cibinet Ministers will
drav such and siach salury’. But
there is no Cabinet Minister, strictly
legally spe:king, so far because the
Cabinet Ministership has not been
defined anywhere. In the Constitu-
tion only the Prime Minister is de-
fined and the other Ministers are de-

fimed—the Members of the Council ef
Miinisters. But a Cabinet Minister
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is & new category, legally speaking’
What is a Cabinet Minister I eannot
understand. Tke Prime Minister wiil
go on drawing his salary because he is
defined and the Deputy and State
Ministers will also go on drawing their
salaries because they are also Mem-
bers of the Council of Ministers. But
there are no Cabinet Ministers as such.
So if the Auditor-General raises this
objection or if the people take that view
I am afraid the s-lories of the other
Ministers cannot legally be drawm
because we are not authorising them
to draw their salaries.

Now, if there is a category of Cabinet
Ministers then it must be within the-
category of Ministers as was originally.
defined. Within the Ministers there
will be two types, one of Cabinet:
Ministers and the other of non-Cabinet
Ministers, that is Ministers without
Cabinet rank. Soit has to be defined
as to who is a Cabinet Minister, be-
cause in the Gazette which announces
the appointments of Ministers ‘Cabi-
net Ministers’ are not mentioned— it
only speaks of such and such Minis-
ters’ or ¢ Deputy Ministers’ or ‘ Minis-
ters of State’. It is only these Minis-
ters that are recognized. For the first:
time you are bringing in °‘Cabinet
Ministers’. When you introduce that.
new term you ought to define as
to who is a Cabinet Minister. There.-
fore I submit that Cabinet Ministers
may be defined. It is better. Since
there have been interpretations after
interpretations it is necessary, and
I think my ho1. friends the Members.
of Parliament will mostly agree that
Parliament should now put an end to-
this controversy whether the Deputy
Ministers and others are members of
the Council of Ministers or not. Ins-
tead of depending every time on an
interpretation by the legal pundits
I think Parliament will agree thut we
should now put an end to the contro-
versy and, as I have proposed in my
a.mendmenb let us definitely say and
give a definition that * ‘Ministers”
means & member of the Council of
Ministers irrespective of the fact as to
whether he has been dengmted by e
President as a Cabine, Miniswe



819  Solaries of Ministers

{8hri Tyagi]

Minister of State, or & Deputy Minis-
ter”. By giving this definition we
also - regularise the term °‘Cabinet
Minister* and regularise their pay.
‘This definition puts an end to all the

vious differences of opinion that
me occurred and also regularises the
use of the word ¢ Cabinet Minister’.

I submit that perhaps the hon-
the Deputy Prime Minister might
agree to accept this definition and he
should not mind that it comes from
me, from a distant man. His nearer
people niight also agree if they give
thought to this,

I would like to use this occasion, for

one minute, in saying that I deem this
Qabinet to be an logsus to a mother of
pearls. It emits pearls in the shape of
Deputy Ministers and others. Why
should the mother resent her own sons
glittering in the Sun ? The sons must be
brilliant and must also shine and glitter.
The mother should be happy to see
her sons ¥shine, rather than be
jealous of them. There must be
a list of precedence even among Minis-
ters of various ranks. But should
sou go on maiking distinctions after
distinctions ¢ Once there was a ques.
tion on the floor of the House regard.
ing marks of distinction affixed to the
oars of the Ministers. It is only the
office that must be distinguished, not
the car.

There is the car of & Minister which
has a ‘“circle within a triangle ’—which
has lagd the people to call such Minister
a “Trisngular Minister”. There is an-
other oar which can only fly the Flag
—he is a ‘flagular ’ Minister.

In the matter of decorations also I
do not think that distinctions look well.
I would suggest that among all Minis.
ters, since they are all members of the
Council of Ministers, and they are all
advisers to the President, there should
B8 no such distinctions.

It does not do well t6 us as a party to
make a distinction between us. After
all, the distinction of age, ability ard
loadership is always there and the

- peopleknow who is who. I want that
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all the Ministers of Government should
be treated on a similar basis because
tley are all members of the Council of
Ministers and my amendment msy be
adopted so that we may legally recog-
nize the final decision of the Govern-
ment that the Deputy Ministers snd
Ministers of State will also be members
of the Council of Ministers. With
these words, I appeal to the hon. the
Deputy Prime Minister to accopt my
suggestions.

Dr. Deshmukh (Madhys Pradesh):
As my amendment will indicate, I
have a definite purpose in view so far
as this Bill is conccrned. This matter
of salaries of Ministers has a certain
amount of history, end the history
goes back to the period when M-~hatma-
)i was of the view that no Stxte servant
of any position whatsoevcr should get
a salary of more than Rs. 500 per
month, That was the rcison why,
when for the first time the Congress
Ministers took office in the Provinces,
they took a s-lary of only Rs. 500 and
not more. I personally think that
this was in the nature of a political
move, and not a permznent fei-ture
which Mehatmaji wanted to establish
in Indiv.  (Interruption). What I just
s id was that the desire expressed by
M:hitmaji was not intended to be a
perminent feature of our Constitution
and what we did in India. It was
more 23 an argument for a political
purpose. T for one am in favour of
giving larger saliries hecause apparent-
ly low s:laries ultimately cost the
people far more. That is what exactly
happened in the Provinces when Rs.
500 was the salary that was fixed. The
bungalows were free.. Rs. 500 per
month could not be m-de to go so far
as to purchase a c~r. Therefore the
cars h=d to be given free ; the driver
was to be paid even in the old daysat
least about Rs. 60 or 75. Under this
pay a Minister could not maintain a
car and it would not allow him to
pay Rs. 75 for a driver. So the driver
had to be paid by Government. Then
the Minister has to spend at least Ras.
200 p.m. on petrol. He could not
afford to pay this. Therefore petro
had to be given free. Then all these
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gentlemen who took offices in the
beginning found that these bungalows
where they resided were really intended
for European officials and there were no
conveniences for an Indian to live in
and naturally they had to make altera-
tions and additions to these bungalows,
costing in certain cases thousands of
rupees. What I contend is that it is
better that the people understand what
exactly a Minister costs to the people
rather than to say that he is t1king a
very small s:lary and then burden the
State oy getting other conveniences
free of charge. Even today, I do not
know what conveniences and facilities
are afforded either to the Ministers at
the Centre or to the Ministers in the
States. All these things are never
given anywhere in detail, never stated
epecifically. That is why I want that
the largest possible salary should be
honestly and openly paid and tr:ken by
the Ministers rather than to take » small
salary and then to have all these
conveniences about which no account
is placed before the people free of cost
under such circumstances the people
do not know what exacil; a certain
Minister or a Cabinet Minister is
actually costing to the people and this
is good neither for the Minister nor for
the people. That is the reason why
I want that the Ministers should be
bold enough and we should be frank
and honest enough to sy that this is
their salary and no more. What is
happening today is that the salaries
that are stated in the Bill look rather
small, but I am sure there are many
facilities which are provided for end
about which I at least am absolutely
in the dark, I would like to know if
any hon. Member of this House knows
what the existence of a particular
Minister costs us altogether. It is
from that point of view that I want
to raise the salaries and then to ask
them to pay out of all those salaries,
whatever amenities and necessities
of life they individually or collectively
want. So I think it is more sensible ;
it, is more honest to make up our minds
to give a higher salary—and all these
persons come from public life ; they
have not made any profit ; they have
not large properties and they have to

11 AUGUST, 1950

(Amendment) Bill 829

live and have also to fulfil the expecta
tions of the public. Naturally it
costs them more and I have not the
slightest hesitation that their salaries
should be high because if you want them
to work consciously and honestly, it
is necessary that you should not pay
them according to their merit but
sufficient to make the two ends meet.
Therefore, I would like this House
and the whole of India to make up our
minds not to economise on the apparent
salaries that we pav—but which actually
costs lakhs of rupees. I have seen
Ministers in the States spending on the
extensions and alterations of their
bungalows amounts costing almost
lakhs of rupees. Now they are in
power, they have got a solid majority
behind them and nobody can challenge
and nobody can question them. But
there is tremendous dissatisfaction. ..

Sardar Patel : It would be unfair to
discuss these matters Lere when we
are discussing the salaries of Ministers.
So far as I know the Ministers in the
Provinces are worse off in such matters
and it is not right to make insinuations
that they are spending large sums of
money. These matters should be dis-
cussed in the Provinces.

Mr.Speaker : AsI'mterfretthe speech
of the hon. Member, I think he is
supporting his amendment wherein he
is suggesting that a much higher salary
should be given to Ministers. That
seems to be the implication of his
argument.

D:. Deshmukh : That was the in.
tention. I do not wish to labour my
point nor do I wish to accuse anybody
or criticize anyone. It is something
which happens in the natural course
because it is humenly impossible for
any Minister in any State to maintain
himself on Rs. 750 or Rs. 1,000. It
was with that intention that I said
this and I would like that the facilities
etc. should be paid out of the salaries
and not in an indirect manner.

Shri Kamath (Madhya Pradesh) :
While the Bill moved by the hon. the
Home Minister appears quite innocaous
and is quite innocuous ang is deeicred
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[Shri Kamath)
for the of regularizing the pay-
ment o} sagries to the Mim's%ers, there
rs8 to my mind a constitutional
difficulty—not one but more than one
oonstitutional difficulty about this Bill.
I would invite the attention of the
House to articles 74 and 75 of the
Constitution. These two articles deal
with the appointment, powers, salaries
and allowances of Ministers.

Article 75 says :
‘(1) The Prime Minjster shall be
appointed by the President ard tke
other Ministers shall be appointed

by the President on the advice of
the Prime Minister.”

Clause (8) of this article goes on to say:

“ (6) The salarics and allowences
of Ministers shall be such as Peorlia-
ment may from time to time by law
determine and, until Parliament so
determines, shall be as specified in
the Second Schedule.”

Now, Sir, in this Bill, among the
Ministers are included several categories
of Ministers, Cabinet Ministers, Minie-
ters of State and Deputy Ministers.
Article 75 of the Constitution refers
only to Council of Ministers, without
making any distinction between Cabinet
Ministers, Ministers of State and
Deputy Ministers. Ordinance XX of
1950 promulgated by the President on
29th June last refers to these three
categories, It lumps Cabinet Ministers
and Ministers of State together. Section
4 of that Ordinance says :

‘ (@) * Minister ’ means a member
of the Council of Ministers of the
Union, whether designated a Cabi-
net Minister or a Minister of State ;

(as) ‘ Deputy Minister ’ moans a
person appointed as such by the
Prime Minister.”

The present Bill which seeks to re-

ce that Ordinance, makes no re-
erence to these two Sub-sections of
that Ordinance.

Under the Omﬁituﬁm, Parliament
shll sanction or determine the salaries
and allowances of Mimisters. Which
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Ministers ? Ministers as defined in th1®
article. Who are tkey ? The Prim®
Minister and other Ministers appointed
by the President on the advice of the
Prime Minister. The Statement of
Objects and Reasons of this Bill itself
says that the salaries of Ministers of
State and Deputy Ministers were regu-
lated, until the adaptation of the
Salaries of Ministers Act, by execu-
tive order. Now, a Bill has come
before Parliament. But, Parliament,
I am afraid, is hot empowered under the
Constitution to take cognisance of this
matter, that is to say, the salaries and
allowances of the Ministers of State
and Deputy Ministers.

In the last session, the House Will
remember that Dr. Ambedkar, the
Law Minister, brought forward a
measure which sought to remove the
disqualification imposed by article 102
of the Constituiion, that is to say, with
regard to holding of office of profit under
the Crown. There, he made it clear that
Government felt that because Ministers
of State and Deputy Ministers were not
included in, or were not part of the
Council of Ministers, the difficulty
was there, and that Bill was brought
forward and was passed by Parliament.
That made it clear beyond the shadow
of a doubt that what was envisaged by
the Constitution when Ministers were
referred to, was a member of the Council
of Ministers, a Cabinet Minister, and
not a Minister of State or a Deputy
Minister. I do not find any provision
in the Constitution under which a
measure for regulating the salaries and
allowances of Ministers of State and
Deputy Ministers can be brought before
Parliament. Parliament can consider
the salary and allowances of only the
Council of Ministers under article 75
of the Constitution.

[Mg. DEPUTY-SPEAKER in the Chair.]

Another point is this. As I just
now read from Ordinance XX of 1950,
‘“ ‘Deputy Ministers’ means a person,
appointed as such by the Prime Minis-
ter’. As I said, Ministers of State
and Cabinet Ministers have been lamp-
ed together. The guestion arises there.
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fore, when there are three categories, or
rather two—the Ordinance refers to
one category consisting of Cabinet
Ministers and Ministers of State, though
thore is no such mention in the present
Bill, and the second category is Deputy
Ministers appointed by the Prime
Minister—how this matter of salaries
and allowances of Deputy Ministers
appointed by the Prime Minister can
come before Parliament at all, unless
we are tempted to be indifferent to the
Constitution or to ignore constitutional
provisions. Then, of course, I have
nothing to say. But, if we want to be
loyal to the Constitution, and do not
want to violate the provisions of the
Constitution, I for one feel that the
present arrangement by which the
salaries and allowances of Ministers
of State and Deputy Ministers were
regulated by executive order, must
continue. Or, in the alternative, the
relevant article of the Constitution must
be amended so as to include these
Ministers of State and Dexuty Minis-
ters in the Council of Ministers, as my
hon. friend Mr. Tyagi said or to amend
the article in such a manner that this
constitutional difficulty will not arise
when considering this Bill. Otherwise,
this Bill, as it stands, is unconstitu-
tional and the Bill as it has been
brought before the House by the Home
Minister cannot be considered by
Parliament. Parliament has no power
under the Constitution to consider this
Bill or to vote the salaries and allow-
ances of Ministers of State and Deputy
Ministers.

As regards Cabinet Ministers also,
there is a little technical objection:
Because, the Constitution makes no
reference to Cabinet Ministers at all.
It says, Council of Ministers. In no
article of the Constitution is a Cabinet
Minister mentioned as such. Unfor-
tunately, due to some drafting error
either in the Home Ministry or in the
Law Ministry, the Bill and the Ordi-
mmce romulgated in June last, have

-considered,—I would not say
badly drafted, perhaps the officers of
the Law M.mmtry had not the patience
to go through the various articles of
this infant Constitution. That is a
misfortune for our country, because,

11 AUGUST, 1950

(Amendment) Bill 83%

I for one feel that when India has
solemnly adopted the Constitution and
promulgated it on a historic date in our
national calendar, I think all of us,
officers no less. than Ministers should
study the Constitution and see that the
Bills brought before this House are in
consonance with, or at any rate, not
inconsistent with the provisions of the-
Constitution. Therefore, I would like
the Home Minister to throw light on
these points. TFirstly, of these two-
measures, the Ordinance promulgated
by the President on 29th June 1950
and the Bill now brought before the-
House, why the Bill which seeks to re-
place the Ordinance, omits some of the:
material clauses of the Ordinance, and
why the Bill is different in some res-
pects from the Ordinance. Secondly,
how Parliament can consider this
measure as it is brought before the
House, in view of the fact that article
75 stands in our way. As long as
article 75 is not amended, I am afraid,.
the Bill will have to be put off, till that-
article or some other relevant article is.
amended. Bearing in mind the Act
adopted by Parliament in the last
session namely the Removal of Dis-
qualification Act, to remove the dis-
abilities or disqualifications under
article 102 of the Constitution, the
important point is how the matter re-
lating to salaries of Ministers of State-
and Deputy Ministers, who, according
to the Law Minister himself, were not.
included in the Council of Ministers,
can be brought before this House,.
because Parliament can consider only,
as I said, salaries and allowances of
Members of the Council of Ministers.

And lastly, I would point out that
sub-section (a) of section 4 of the
Ordinance of June svys that Minister
means a member of the Council of
Ministers of the Union, whether de-
signated a 'Cabinet Minister or a Minis-
ter of State. But the Act which was:
passed by this House last time clearly
said that a Minister of State is not i
the same¢ category as a Cabinet Minig-
ter. bToh:rd'beore I do net see how they
can t.
from that, I find tbm MA’;I:

mnkessomedmtmohonu thaeit
salaries and sﬂowmam
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[ Bhri Kamath ]

I think that when the Cabinet Ministers
and the Ministers of State are lumped
together, it would be more in the fitness
of thinge that their salaries and allow-
ances might also be equalised, be-
oause as the House knows a Minister of
State is practically in independent
oharge of his Department. A Deputy
Minister stands on a different footing—
I can understand that-for he is only a
deputy. But a Minister of State is in
independent charge of his Department,
and my hon. friend the Minister of State
for Parliamentary Affairs nods his
head in approval: with the onerous
duties that he is burdened with, and
of which we are all aware, I am sure
he will bear testimony to this fact that
the Minister of State is as much
an independent Minister as any Cabi-
net Minister. The only difference be-
tween the two, if my memory does not
betray me, is that a Minister of State
has not got the right to be present at
Cabinet meetings, unless ho is specially
invited to do so. He cannot be there
as a matter of right. That is
the only distinction. Otherwise
no Cabinet  Minister  interferes
with a Minister of State’s duties and
fanotions. Thercfore I am inclined to
think that the two, the Cabinet Minis-
ter and the Minister of State should
be put on equal footing. You can
either roduce tho salary of the Cabinet
Minister or increase the salary, ete. of
the Minister of State.

An Hon. Member : Or do both.

Shri Kamath: Yos, or do both and
meet halfway. What I say is, once
you put them together, you should not
make any distinction so far as their
allowanoces and salarics are concerned.

I would request the Home Minister,
in the course of his reply tothe debate
to clarify and elucidate the points
I have Xl:oed before him and the
Howuse. regards the principle of
the measure, that is to say, the pay-
ment of salaries to the Ministers and
others, I support the principle, and
sy that they must be paid. But how
that is to be regulated and in what
way; whether by Parliamentary ap-
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proval or by Executive Orders, there
is some difficulty about that to which
I have drawn attention. I  hope,
therefore, that the Home Minister will
consider these points and answer
them in the course of his reply.

Mr. Deputy-Speaker: The hon.
Minister.

Shri Hossain Imam (Bihar) : I want
to say something about the procedure.
It is not on the merits of the Bill,
but.......

Mr. Deputy-Speaker: I have al-
ready called the Minister.

Babu Ramnarayan Singh (Bihar) :
I havo to say only one thing.

Mr. Deputy-Speaker: After the Minis-
ter has spoken, I will hear the hon.
Member.

Sardar Pat:l: I have hcard only
one criticista which rcquires really
serious explanation and that has come
from Dr. Deshmukh. He has been a
Minister in the old regime and pro-
bably thinks that even now things
are the same as before. But apart
from his proposal for raising  the
salaries, his general tone was such as
if he thought we were doing sumething
underhand, as if people here in Parlia-
ment and outside do not know what
concessions are being given to the
Ministers. Well, this is not the first
time that this matter has come up.
The first Salaries Bill was passed by
the House and at that {ime most of
the relovant points were scrutinised.
Now, Dr. Deshmukh says that the
Ministers’ salaries should be raised.
When the Ministers Salaries Bill was
passed, we did consider in the Cabinet
various points of view. The present
income-tax laws work in very burden.-
some manner on some of the Ministers
whose income from outside is much
greater, and when the aggregate in.
come is taken into account there are
some Ministers who get no salary at
all. Thie is a very difficult thing for
such Ministers. Of course they make
sacrifices and do not grumble. We
have, therefore, decided that some
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sort of allowance or a free house or
some such concession should be given
so that such a Minister may not have
to spend from his own pocket. So
there is nothing underhand about it.
The salaries that have been fixed have
been fixed by the Cebinet taking all
the various points of view into con-
sideration. If we take into considera-
tion the point of view of my hory
friend sitting opposite, the salary
should be only Rs. 500 according to the
Resolution passed at Karachi, because
he speaks about it so often. But
that probably*might come in future.
At present it is not possible and he
knows it. And perhaps....

Mr. Deputy-Speaker: And Karachi
has gone to Pakistan.

Sardar Patel: Yes, Mr. Tyagi was
particularly plecsed with the change
brought ahout. We all thought that
with the chenge in the Constitution,
the appointment of the Deputy
Ministers lry the Prime Minister was
not constituticn2l or perhaps not
proper, and tlerefore we considered
it in tle Cobinet. So far as the
categories of Ministers ond Deputy
Ministers are concerned I think there
is no need to m~ke any change.
Mr. Tyagi forzets when he talks about
fixing the number of Ministers that
yesterday there was a chorus of voices
in this House for appointing many
Deputy Ministers and then he did
not say there shou!d be no Deputy
Ministers, but he s~id there should be
many Deputy Ministers. But now he
says we should fix a limit for the
number of Ministers. We are consti-
tutionally in the development stage
and therefore we may have to increase
the number or we may have an increas-
ed number in different grades also.
Different grade does not mean any
difference in the status. I have made
no provision in this Bill about the
matter he referred to, namely, what
kind of car a Minister should keep and
what kind of car a Deputy Minister
should keep, or what sort of sign each
should have, a circle or a triangle and
so on. That is a matter which is
entirely different.
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Shri Kamath has raised some cons-
titutional questions. I do not see any
constitutional difficulty in this. All
Ministers, whether they are Cabinet
Ministers, Ministers of State or Deputy
Ministers are members of the Council
of Ministers and therefore after full
consideration of the question by the
Law Ministry we -have come to the
oonclusion that there is no constitutional
or legal difficulty. I do not know
whether I can throw any more light
where there is complete darkness.
But I see that there are ro constitutional
difficulties and therefore I thought
not much time would be devoted in
the debate.

Shri Kamath: Sir, on a point of
clarification. Accepting the Home
Minister’s statement that all Ministers
of State and Deputy Ministers as well
as Cabinet Ministers are members of the
Council of Ministers, how is it that a
Deputy Minister is defined as a person
appointed by the Prime Minister and
not by the President.

Sardar Patel : It has been rectified
now. That is why I said that in darkness
I cannot throw any light. If you cannot
see you must wear spectacles.

Shri Hossain Imam : There is one
fact I wish to bring to your notice. I
appeal through you to the Government
that whenever constitutional points
are being discussed in the House it
will be right and proper that the Law
Minister should occupy his seat in the
House rather than in the Lobby.

Another fact to which I would like
to draw the attention of the Govern-
ment is that on all matters of proce-
dure the information that is being given
should be of a categorical nature and
contained in the Act rather than in the
statements made by Ministers. For
instance, the question of Deputy Minis-
ters, teing Members of the Coundil
of Ministers that kind of a thing should
be included in the Bill when it is being
drafted, so that this lacuna may not
remain, questions may not be asked
and the darkness may be dispelled.
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Babu Bamnarayan S8ingh : Thisisa
vety important question..... ...

Mr. Deputy-Speeker : The hon, Mem-
ber cannot make a speech now. I
thought he wanted to put a question
for clarification.

Babu Ramnarayan 8ingh : I thought
that the debate continues.

Mz, Deputy-Speaker : This is only an
smending Bill. All that hon. Members
wanted to say has already been said.
As regards the Law Minister's pre.
sence, certainly when Bills are taken
:lp here he is always available to

ucidate any particular points raised,
either of constitution or of proce-
dure.

As regards the Council of Ministers,
artiole 75 is quite clear. By whatever
name a Minister is calles they all belong
to the Council of Ministers and all of
them are appointed by the President.
There is no use referring to an ordinanoo
whioch is repealed under this Bill.

Shri Kamath: May I ask why that
order including the various categories
of Ministers in the Council of Ministers
bas not been incorporated in this Bill,
which has been brought forward for
the first time after thn promulgation
of the Constitution ? The old Bill
was passed before the Constitution
"eame into foroe, This is the first
Bill under the Constitution, and there-
fore it is necessary to define & member
of the Council of Ministers.......

Mr. Deputy-Speaker: Order, order.
The hon. Member will sit down when
the Speaker geta up. The point is
quite clear. Article 75 is there and
it makes no difference between one
Minister and another. All of them
are members of the Council of Mi-
nisters. I will not allow any more
debate on this matter. ,.....

Sbri Hossain Imam rose—3
Mr. Deputy-Speaker : Order, order.
The question is :
“That the Bill to amend the
Balaries of Ministers Act, 1947, be
taken into oonsideration.”

The motion was adoptad.
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Clause 2 (Amendment of section 2
Act LIII of 1947)

Shri Tyagi: The hon. Minister has
already explained that they are all
members of the Council of Ministers.

So I do not propose to move my amend-
ment.

Mr. Deputy-Speaker: The question is :

“That clause 2 stand part of the
Bill.”

The motion was ddoptcd
Claus: 2 was added to the Bill.

Clause 3 (Substitution of new soction
Jor cection 3, Act LI11 of 1947)

Mr. Deputy-Speaker: Dr. Deshmukh’s
amendn:ent to this clause is outof order.
Under article 117 (1) except with the
permission of the President no financial

proposal to increase the salary can be
moved.

Dr. Deshmukh : I had no intention
of moving it either.

Mr. Deputy-Speaker : Even otherwice

it is out of order.
The question is :

“That clause 3 stand part of the
Bill.” '

The motion was adopted.
Claus: 3 was alCed to the Bill.
Clauses ¢ and 5 were added to the

Bill.

Clause 1, the Title and the Enacting
Fermula were added to the Bill.

Sardar Patel : I beg to movo :
“That the Bill be passed.”

Mr. Deputy-Speaker : Motion moved
“That the Bill be passed.”

ghri Hogsain Imam : I want fram the
hon. Law Minister elucidation on the
point whether all the Deputy Ministers
who had been appointed formerly by
the Prime Minister will have to0 be
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Mr. Deputy-Speaker : The hon. Mem®
ber may ignore the appointments by
the Prime Minister.

Sardar Patel: They have already
been reappointed by the President on
the advice of the Cabinet.

ava T fag o anft AT
T @ 2 fF fradt aw ¥ fafrexy,
fedt fafrees. Tt agre & godi-
g A 7 Fg1 & ‘g9 ¥ Flow sl 719-
qEAT | T AT FT AJST TG T
7z g fF g 9 @A w9 agn
Ia9 & qAS F@A | Ig AT ST FqAV
TR IANEA AT WA FAA
TR 9 agfeaa & 9, afeT T@q
aga quzar § | =g giw fafrex
agre 31 AR T &t fafre &, '=
#1 OF Ja° faoar Fifed | @@ Far
wawq § f& #1% fafre @, #1€
Ffgedoe fafaeeT g1 T SiqT 3nft w3
T #E g7 fedy fafree @1 1 3
WO g | | agd 7S TGN
ITFZ I N AT ITAFIRT 99
W& sud feu s it 7 5
FUAT AT QiR & I AT | 7T
FERAH A1 3 & R 7@ Fag 7
q%eq § 37 99 § faA war § e oo
GWER F ST N FHFTQE A&
T ¥ faw WA agm WK
A FT Q0w agh s
AT AT qT T q1 AT AT FHIF
T A 4 | I9 TF OF 9 T A
&< gIar a7 JEFT A AT gk ;N
fafree € S fgare samar I @t
T s I ST wrew {1 qg

A 7 A e afgRe fawar
TR | ATEH, T AR F @ A
3 F AT FIAAL FAT &, Xy A g
213 AT IF T 3 g > o7 FAA
o1 7y 9 fr s oG A A
ER FT FW FT Q& I% fod 3
FATFYM ! TF fed WA SrrEw
S FY A F2I FET

Shri T. Husain (Biha1) : May I know
for the sake of information whether the

hon. Member objects to our reducing -
the forty rupees also ¢

T e fag o steY, 99
q ff w4t g =1fegd 1+ AL F@
qg 4aa7 731 § 5 399 w47 7df _A
A0fed | 39 g 7 T & fF Yoo
T & IFT F HIT TG AT | q7 A
FAq F 78 g far 9 IF I I9
fer Fa1 g9 FT g 919 fHar qv ?

fedredier : ¥fFT A F
F1¢ sfvgde TEY foam, =T 3 0

g TRAEw fog o srveRe
73t faar, T gwRr AwA FrgF AT § |
AT semw wAEd, ¥ 9 aga aAw-
&% A &9AT & T Fg @ § d%
W F o QA e & a7 77w §,
g1 A | 98 Fg1 wrar § 5 q@F
g & AT F AN F ICECE |
5@ g A @R I AT |

e fag 0w

fafrezz(Finance Minister) & g
wdar #7197 fF a9 ¥ qiw @Y s QY
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. [ v wEroRer fag ]
AR F A | ) AT > AfE QA
WL, IWARE AT A G| AT
v § f& ofees @qwe ( public
servant) & ¥q7 I fggra & AT
wifed, fow fgaa & G 3 #v fofaw
guwi (living standard) &
eI SMAaR MR,
oY R 3w § 4 I, feeft A A
w3 oTER, A FETY AW § AT
™ TE §, I O N G T
T § UF wre gar ag faeem
foeY f5 wmfas swedft i & ¥
FuF I AT AT W T & 7
Yoo) TR FW § | ¥ frdy 7 A
w@ @ wg W, g Emy WA A
¥ w7 a1, 5 09 & § 43 F9 T3
WH IRT T ]| T W&
qiw & &Y g & @rgq, Tgr qTA |
# quw wu ¥ afew 9 a1y aga
w7 &, @ 99 S} w7 FW Y AT
# < areT T A A T g ?
Tg & % & gk

0 qay o I ag ¢ fF wa
e WY AT F /AT g fF qq W A
X T qIEA FTAT AEA & AT 3T A
AT FEAT A & 1 X W T A
o JAT wT AEA F A FWM F oSm
Prearg ¥ @& g a@ & T
Ry &, d&1 ST @H w_T &, I
T ¥ W W M wer T,
wF & e § @R A IR @R
T IR S A Q¥ A€ WX w
W woR W1 AT AAT I @ wg
W daw v A a
W § | s WS @ ag Q) aw g
W I I W &rfew @, dar
R T I 97 dfeq oy F qY sy
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TEE g ¥ fr> TR, d9r aforw
TR Y SprEAr o | gt @ A
¥ 9T o 7@ &, AR Ja% @ A
TFAT § S W F @A q&T F qAT-
fax =49, 97 * axg SwAT "|EL AT
F g A $1 F AR FEqTE, TR
[ § T § AR I FI IT RO
YN afFR SFTRE, A
Fgm § fF @ I@ w fER Fw
R 1 ST AT 98 FT o 97 5
gay Ffas Ia9 oiw &Y ¥ Afus TG
T, I wEg 9T AT Anfed | fft
7 Fg 5 ¥ F A9 W 7 Ofr
FAT QAT =0fe@, A TW IS 9T
A7 § fadr s e & N I3 )
§ oo & 5T Faar § f5 e gw ot
W AR T A FCRE AW
FWFAI T FCRZN

2 F AT T A FIAT A1 §,
A g7 IR Y JaT o & ¥ afuw
T AT Tifgd AT JAT F WA § AT
¥ AT 9 F W AR AT I [0
F N a1 Jud faamr ¥ fae €

AR S : Fg qAraan fag
T AN 3T Wit T, ] I W IR
F |
(English translation cf the above epeech)

Babu Ramnarayan Singh: The matter
under discussion just at present was
as to how many kinds of Ministers
be appointed. Goswami Tulsidas
has said, “Of all the insults that of the
caste is the most unkind”. Caste
insult here means that with the in-
crease of differentiation in society
the troubles and tribulations would
also increase. As a result of the
differentiations found today the work
may be facilitated but this differen-
tiation leads to a lot of difficulties.
May five Ministers be appointed
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or else 500, but all of them should
get ‘equal salaries. What is the sense
in this that some may be Ministers,
some may be Assistant Ministers while
some others be Deputy Ministers.
Such a differentiation is likely to
create a lot of trouble in our country.
With regards to the discussion on the
salary issue it is alleged that Karachi
has since gone to Pakistan. Sir
through you I appeal to the hon.
Members present in this House in
particular and the public outside in
general that you will have to pay
special  consideration towards the
salaries to be given to the people
forming the Government today. When
the British rule had her sway here
then there used to be seven or eight
Members of the Executive Council.
If a comparison be made between the
expenses that were incurred on indivi-
dual councillors and that incurred on
our present Ministers then the present
expenditure would appear to be very
heavy. The expenditure goes to such
an extent that the Ministers require
Private Secretaries, then these Private
Secretaries also should have Personal
Assistants. Such an expenditure is a
callous waste, it is nothing short of
robbing the country. For such items
of expenditure we used to call the
British usurpers and looters. But
what opinion country would hold for
those persons who are running the
Government today? For such acts
the prople of our country would also
brand and call us robbers.

Shri T. Husain (Bihar) : May I know
for the sake of information whether
the hon. Member objects to our re-
ducing the forty rupees also.

Babu Ramnarayan Singh : Certainly.
That should also be reduced. I do
not mean to say that it should not be
reduced. Now it is being alleged that
a salary of Rs. 500 per month would
not be sufficient. Then when the
Congress had passed this resolution
then what considerations had actuat-
ed her to do so.

Mr. Dzputy-Speaker : But what to do,
you havenot tabled any amendment.

11 AUGUST, 1950

(Amendment) Bill 888

Babu Ramnarayan Singh: I may
not have tabled any amendment but
I have a right to speak.

Now I am saying all this with
extreme senss of pain and humilia-
tion and would take only a minute
or two in describing it. It is usually
put forward that five hundred rupees
of thoss times are equivalent to two
thousand these days. My submission
is that you are at liberty to charge two
thousand.

Sardar Patel : Who has said so ?

Babu Ramnarayan Singh : The hon.
Minister of Financo had said it once
that five hundred of those days were
equal to two thousand these days. My
submission is that the salary of a public
servant. must bz consistent with the
gencral living standard of the country.
They should adjust their food and
living in common with the people at
large. Go round the country. In
none of tho district you will coms across
a family with income exceeding Rs.
500 a month, barring, of course, the
Government officers and a few of the
lawyers etc. Today we have the cheek
to say that five hundred rupees are
quite  inadequate. Only yestorday
Pandit Thakur Das Bhargava had said
that five hundred rupees are inade-
quate to pull on. Well, the country
as a whole can provide a standing ser-
mon in this rospect. I maintain that
even fi ¢ hundred rupe:s are much
mor~. In this country not many people
aro earning even more than fifty rupees
a moath. How then are they pulling
on and how is it that you find yourself
unable to pull on ?

This is one aspect of the matter.

Secondly it is much more important
that Congressmen now take a decision
whether they wish to serve the country
or want merely to rule over it. If we
propose to serve it then we will have
to adjust our daily mode of living in
common with our masses. It is ridicu-
lous that those living in palatial build-
ings worth crores of rupees with all
grandeuf and pomp, receiving more
than four thouswnds a month and
changing a new motor-car every
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‘morning shoald have the cheek to call
themselves the ¢ Servants of the Na-
tion'! They are certainly not the least
-of it. They oan, of course, ba rulers like
the Britishers if they so choosze. But
lot them bear in mind that their fate
will b2 no dissimilar than the one that
befell the British rulers. They will
have to exit in the sams way and suffer
similar coasequences. This  country
needs servants and a true servant is
one who is prepared to adjust his living
including food and dress in commion
with the people ho wishes to serve.
Tims and again I have laboured to
bring this point homs to you, to the
country and specially to those who exer-
cise powers. You will have to consider
it 8o that the original aim in respect of
the highest salary of not exceeding
Rs. 500 a month may be realized.
‘Someone suggested a deduction in the
daily allowance of the Members of this
House. I am also for all possible de-
duction in it. I repeat that our refusal
to act upto this ideal will be tanta-
mount to treason towards the country.

If we propose to serve the country,
then we have to accept salaries not
higher than five hundred rupees a
‘month. We should behave in a spirit
of service towards the masses and for-
get all about ruling them.

Sardar Patel: All that hon. Babu
Ramnarayan Singh has said just now,
will recoive our consideration.

8hri Kamath : On what date were the
Doputy Ministers re-appointed by the
President ?

Mr. Deputy-Speaker : That does not
arise out of this Bill. This Bill only
relates to the salaries and not to
re-appointment,

The question is :
* That the Bill be passed.”
The motion was adopted.

Tha House then adjourned for Lunch
¢l Half Past Two of the Clock.

————
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(Amendment) Bill

" The House re-assembled after Lumoh
Half Past Two of tke Clock.

[Mr. SPEARER in the Chair)
CENSUS (AMENDMENT) BILL

The Minister ot Home Affairs and the
States (Sardar Patel) : I beg to move :

‘““That the Bill to amend the
Census Act, 1948, be taken into
consideration.”

The Census Act, 1948, does not ex-
tend to the States of Hyderabad,
Mysore, Travancore-Cochin and Jammu
and Kashmir. The States of Mysore
and Hyderabad had local Census Acts,
but the State of Travancore-Cochin
has none. In order to fill this vacuum
in respect of the Travancore-Cochin
State and also in the interests of uni-
formity, we feel that the Census Act
should be amended and extended to
these States before the next census
takes place early next year. This
amendment would enable us to take all
preliminary steps on a statutory basis.
I am sure the House will appreciate
generally the need for uniformity of
census law throughout India. Barring
Jammu and Kashmir which is in a
special category owing to the present
position, these are the only States
which remain outside the scope of the
Census Act, 1948. To bring the Act
into force in Part B States certain
consequential amendments are neces-
sary. .

Mr. Sp2aker : Motion moved :

“That the Bill to am~nd the Census
Act, 1948, be taken into considera-
tion.”

Shri Tyagi (Uttar Pradesh): I want
to take advantage of this occasion to
enquire from the hon. Minister of
Home Affairs whether in the coming
enumeration of the population of
India, the column of ‘ caste’ will or
will not be mentioned. I remember
that in the Constituent Assembly
(Legislation) I put a question to him
and he had given an implied promise
that when the next enumeration takes
place, he will see to it that ‘ caste’ is
omitted. So, I want to know whether
instructions have been issued.
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Serdar Pagel : Generally, so far as
posaible we shall avoid the mention of
various castes and sub-castes in the
census, but for the purposes of certain
laws and for the purpose of providing
certain facilities envisaged in the Consti-
tution for classes such as the Scheduled
Castes and also for the indication of
some religious denominations like Sikhs
and 8o on, we shall have to have these
particulars. But otherwise, the castes
and sub-castes will be omitted.

Mr. Speaker: The question is:

“That the Bill to amend the Cen-
sus Aot, 1948, be taken into consi-
deration.”

The motion was adopted.
Clauses 1 to 5 were added to the Bill.

The Title and the Enacting Formula
were added to the Bill,

Sardar Patel: I beg to move:
“That the Bill be passed.”
Mr. Speaker : The question is:
“That the Bill be passed.”

The motion was adopted.

———

DENTISTS (AMENDMENT) BILL-

The Minister of Law (Dr. Ambedkar) :
As the hon. the Health Minister is ill,
I am asked to take charge of this Bill
and I therefore beg to move :

““That the Bill to amend the Den-
tists Act, 1948, be taken into con-
sideration.”

The Bill is a very short one and it
does not involve any -controversial
matters. The Dentists Act of 1948
came into force on the 29th of March
1848. It was made applicable to
Part A, Part C and Part D States.
Under Section 49 of that Act, it is
provided that no person shall be en-
titled to practise dentistry after the
28th March 1950 unless his name
appears on a register of dentists which
the Act required should be prepared in
accordance with the rules contained
therein. It was hoped that that re-
gister would be ready by the 28th of
March 1950. Consequently, the oper-
atine portions of this Act were so fram-
od 88 40 come into ion en the
26ab March 1850. U , i
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expectation has not been fulfiled. It
was Ie d from various States that
the register would not be ready by the
28th March 1950 and consequently it
became necessary to extend the period
by one year in ‘order to enable the
States concerned to prvpare the re-
gister. As the Parliament was mot
then sitting, Government issued am
Ordinance giving effect to the neces-
sary provision extending the period up
to the 28th March 1951. This Bill is
intended to convert the Ordinance
into law. The main provision there-
fore is to extend the period for the

purpose of preparing the register.

Advantage has been taken of the
present occasion to amend the law in
order to remove some of the difficulties
which have been felt in giving effect to
the original Act. Firstly, the original
Act contained two provisions. One
provision was not to allow any person
who was not placed on the register to be
employed in Government hospitals.
Obvioysly, it was expected that this
provision would become operative after
the registers were ready. A b
registers are not ready, perSdo3’ Wiuo
have not been placed on the register
by reason—not of their not being quali-
tied, but of the register not being ready
—would become disabled from holding
any office in Government hospitals.
Therefore, it has become necessary to
extend the period and permit such
persons to. hold office notwithstanding
the fact that they are not placed on the
register.

Secondly, there is a Dental School in
Bengal which used to grant Diplomas
in Dentistry. At the time when the Aot
was passed there was a controversy
a8 to whether the diplomas granted by
this Dental School of Bengal should be
recognised to enable persons holding the
diploma to be placed on the register.
It was felt that the diplomas granted
by the Dental School of Bengal were not
sufficiently: qualified to place them .on
the register. There has been oem-
gide agitation by persm
the diploma granted by g
8ekool of Bengal that this dissbility
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should be removed. A compromise
has been suggested by the Government
of "West Bengal according to which
m8 who have received their dip-
ma before the year 1940, subject to
certain conditions, may be treated as
persons qualified to be entered upon the
register. That compromise is also
given a place in this Bill.

The Bill, therefore, contains three
provisions : (1) to extend the period
(2) to permit names of persons holding
diplomas of the Dental School of Bengal
in oertain circumstances to be placed
on the Register and (3) to continue the
employment of unregistered dentists in
the Government hospitels till 1951
until the register is prepared.

. This is all that the Bill contains and
I hope that the House will not find any
difficulty in giving its assent to the
Bill.

Mr, Speaker : Motion moved :

“That the Bill to amend the Den-
tists Act, 1948, be taken into con-
sideration.”

Shri S8idhva (Madhya Pradesh) : First
of all I take strong exception to the
issue of an ordinance when the House
was sitting in the month of March.

Dr. Ambedkar : The ordinance was
issued some time in May.

/ 8hri Sidhva: My hon. friend Dr.
Ambedkar just now definitely and
rightly stated that certain provisions
of the Dentists Act were to come into
operation on the 28th of March. The

ougse was sitting at that time.
All that was needed was the bringing
up of & small amending Bill of a few
lines instead of promulgating an ordi-
nance after the session was over. I
hope an explanation is due to the House
for the Government having ciroum-
vented the provisions of the consti-
tution. What was the necessity for
mulgation of an ordinance when the
ouse was in session ¥ It cannot be
argued that it was a long Bill and the
House bad uot the time for it. The
House coudd have passed this small
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amendment without any difficulty.
So that reason cannot be sustained.
It was the duty of the Government to
have presented a Bill; it was for the
House to have passed it, or held it over.
In any case they should not have
issued an ordinance in this fashion.

Now, I come to the provisions of the
Bill. One of the reasons for this
amending Bill which was given by my
hon. friend Dr. Ambedkar is that
certain State Governments have stated
that they have not yet got the register
ready and therefore it has become
necessary to give them extension. I
would like to know which of the States
have not completed their registers and
which of the States have completed
their registers. The main Act clearly
states that those of the States which
have a complete register can form their
council. I do not understand why
those States which have Registers
ready should not be allowed to form
their council when the Central Dental
Council has already been formed.
Under the Act for the first four years
the Central Council has to be a nomi-
nated body , now that central organ-
isation is functioning without the State
organisations being allowed to come
into operation. Despite the fact that
some of the States are ready to start
their councils, they are not allowed for
the reasons I have mentioned.

Mr. Speaker : What is the provision
to which the hon. Member is referring ?

Shri Sidhva: I am referring to the
main Act, Sir. The formalities for the
formation of the councils are laid down
in section 32 of that Act. The council
could not be formed in certain States
because their lists were not complete.
I can understand that argument. But
I fail to understand why those states
which have their registers completed,
should be prevented from proceeding
with the formation of provincial coun-
cils. Ihave therefore tabled an amend-
ment which I shall move when clause
by clause consideration stage comes.
I hope the hon. Minister will kindly
bear with me that it is not proper that
those States which have their registers
ready should not be allowed to proceed
with their work. 1 am told that some
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of the States are very anxious. The
Central Council cannot function pro-
perly in the absence of the State Coun-
cils.” After all the Central Council
depends on the provincial councils for
the operation of many of the provisions
of the Act. If you do not allow the
_State Governments to function, it will
be impairing the provisions of the Act.

Then I come to clause 4 which pro-
vides for the recognition of the Central
_Dental College and Hospital, Calcutta.
The function of recognition of ins-
“titutions is vested in the Dental Coun-
cil. When the main Bill was before
.this House, I brought in an amendment
for the recognition of the certificate of
the American Dental Institute, Kara-
_chi. The hon. Rajkumari Amrit Kaur
did not accept my amendment on the
ground that recognition of certificates of
institutes was the function of the Dental
Council of India, and it was hardly
a matter for amendment to the Act.
_Aecordingly that body has now been
registered and recognized by the Dental
Council. Here an exception i8 being
“made to come to this House for the
amendment. My point is, if you have
held in the previous instance thatit
was the function of the Central Dental
Council, that previous action becomes
illegal and nullified. The question
may arise as to whether what is past
and has been done is wrong and illegal.
Therefore I would like Dr. Ambedkar
to examine this point. I have no ob-
jection to the Calcutta organisation
.being recognized. I do not come in the
way. But the point I am worried
aboutisthis. In respect of the Karachi
organisation the Health Ministry pre-
viously decided and the hon. Ministor
got it recognized through the Dental
Council. If now the Calcutta organisa-
tion is recognized by legislation then
"that other recognition by the Dental
Council becomes invalid. That would
be unfair. Either that should be
brought in line with this provision or
this matter should be referred to the
Dental Council for necessary action.
1 personally feel that this matter has to
go to the Dental Council and that we
have no jurisdiction under the Act.
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That is my reading and that was the
correct ing as they had felt it
earlier. But I do not know why they
have brought it today. ‘

These are the legal points in this
matter. I am glad that the Bill is in
the hands of my learned friend Dr.
Ambedkar who I am sure will give the
correct lead in this matter as far as the
technical and legal points are concerned.
My difficulty is that the previous action
will become illegal and a difficulty will
unneoessarily arise.

Pandit Thakur Das Bhargava (Pun-
jab) : Iintervene in this debate only
to make one or two points. We have
just heard the speech of Mr. Sidhva
who complained that a certain college
was included by the Dental Council and
that it has not been included, like the
City Dental College and Hospital,
Calcutta, in this Bill. With your per-
mission I would tell him that asa
matter of fact according to the provi-
sions of the previous Act which we pas-
sed in this House this Dental Council
had no jurisdiction whatever to go into
the cases of colleges which are no longer
in existence and which are defunct now.
The City College, Calcutta is defunct
now, it is not in existence. The ques-
tion is not of the recognition of a living
college but it relates to a college which
was once in existence and thereare some
dentists who have got their degrees
from it. We examined the relevant
provisions of the Act that we had pass-
ed. It was found that as a matter of
fact this Council had no jurisdiction in
the matter. The matter came up be-
fore the Council and the Council want-
ed to exercise jurisdiction, but ulti-
mately some persons approached the
hon. Minister who held that according
to the provisions of the Act as a matter -
of fact the Council had no jurisdiction
and that it is only the Government
which could accord the recognition.
If my friend just reads section 10 (2)
he will find out that that is the right
construction. I had elso something
to do in this matter and I mywmelf wrote
to the Minister in charge that it was

“only the Government whicn could, re-

cognize an institution like this and thys
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the Council had no jurisdiction.
And the hon. Minister agreed toit. My
humble submission is that whatever
may be the course open to my friend to
get the recognition which has been
aocorded to the institution in which he
is interested—whether he wants to go
back or get it rectified, that is his con-
oerm—the inclusion of City Dental
College of Calcutta is pr rfectly just and
gight. Only the Government could do
it and nobody else. It was an injus-
tice to this college that it was not in-
cluded. The Calcutta Dentists Board
recommended to the Bemgal Govern-
ment and the Bengal Government aocep-
ted their suggestion and wrote to the
Ministry that this City Dental College
should be included.

If you kindly read clause 4 of the Bill
you will be pleased to find that as a
matter of fact here also there is some
discrimination between this College and
the Colleges previously recognized.
As regards the Karachi American Col-

lege, about which my hon. friend has.

spoken, and the other Calcutta college
there was no discrimination : every
graduate and diploma and degree hold-
er was recognized, whereas with re-
gard to the City Dental College, Cal-
outta they say that only such persons
will be recognized as had undergone
two years training in that institution,
or, having been previously engaged in
practice as dentists or a medical prac-
titioners, had undergone one year’s
ocourse of training in that institution,
This discrimination is not justified.
Every person who got a degree or dip-
loma before 1940 ought to have been
aflowed to have been registered, because
gfter all in the previous Bill we re-
weognized the fact that dentistry is not
taught in this country in any number of
volleges, that the Government had been
‘remiss in discharging their duty towards
4he citizens of India in this respect, and
in recognition of this fact in the pre-
vious Bill wo recognized that any per-
won ing a8 & dentist, though he
might not be ing high qualifica-
should be owed to be

tniwved & dentist. This was the

wons,
“M‘ﬁmpimmﬁmm
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when you are making those provisions
you should certainly insist on high den-
tal qualifications. But the policy of
the Act was such and we passed it.
When we accepted this principle that
all those persons who were practising
dentistry for a long time although not-
in possession of any dental qualifica-
tions should be registered, there is ab-
solutely no reason why you should dis-
criminate between the licentiates of
this College and the licentiates of other
Colleges. In the Karachi College as
well as in the other Calcutta college the
course which was passed through by
the alumni of these colleges was only
six to nine months at one time. Still
they have got the degree or diploma
and they were regarded as possessing

high dental qualifications according to
the provisions of the previous Act.

Now that this college is being recognis-
ed and now that the alumni of this
college are coming up for recognition
there is no reason why these gentlemen
should be discriminated as against those
who were the recipients of similar

degrees and diplomas and who were
recognised under the previous Aot. If
you want to see the qualifications I have
no objection. See the qualifications

of everybody and disqualify or qualify

according to the qualifications. If you
did not see the qualifications of those
colleges there is no reason — and this
college gets recognition after a long
time—why you should have a discri-

mination between those who passed and
got their degrees and diplomas from

this college and the other colleges? As
I have submitted in my amendment,

all the words “to any person who etc...”
occurring in clause 4 may be dropped

out. If it finds favour with the hon.

Minister in charge of the Bill I shall

move the amendment ; otherwise

not.

Shri Kamath (Madhya Pradesh):
The subject matter of this Bill was
to a certain extent discussed in Parlia-
ment on the 14th of April last. In
answer to an interpellation by me,
the Minister of Health stated as
follows:

‘“Under the Dentists Act, 1948,
the first registers of dentists should
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- bave been prepared before the ex-
piry of two years from the com-
mencement of the Act. It has
not been possible so far to prepare
and publish the first registers under
the Act in any State including the
Centrally Administered Areas. On
the recommendation of the Govern-
ment of Madras it has been decided
that legislation should be promoted
t0 amend Section 49 of the Dentists
Aot 8o that the time limit laid down
therein may be extended by one
year. In the meantime, the Govern-
ment of India have suggested to
State Governments that no pro-
secutions for the violation of section
49 of the Act should be initiated.”’

3 ru.

The Bill that has been moved this
afternoon by the Minister of Law
refers to sections 46 and 49 of the
Dentists Act, in respect of which an
Ordinance was promulgated on the
29th of May and this Bill seeks to
replace the provisions of that Ordi-
nance. If the House will turn to the
Act itself and peruse carefully sections
46 and 49, it will be seen that so far
as section 46 is concerned the time
limit of two years can be waived under
the orders of the Government either
Provincial or Central but so far as
section 49 is concerned, there is no
such provision. Section 46 reads :

‘“‘After the expiry of two years
from the commencement of this
Act, a person who is not registered
in Part A of the Provincial register
of dentists shall not, except with
the sanction of the Provincial Govern-
ment, hold any appointment as
dentist in any dispensary, hospital
or other institution in the Province,
ete. ete.”

Now turn te section 49. It says:

‘““After the expiry of two years
from the commencement of this Act
in the case of dentists, and in the
Provinces where a register of dental
hygienists or - dental mechanics has
been prepared under section 36 from
such date as may be specified in
- this behalf by the Provincial Govern-

: ment by notification in the official
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Gazette, in the case of dental hygien-
ista or dental mechanics, no persen,
other than a registored dentist,
registered dental hygienist or rew
gistered dental mechanic, shall
tise dentistry, or the art of scaling,
cleaning or polishing teeth, etc. etc.”
The point that arises here in this
connection is whether, durin g t
period between the 29th of Maril;
when the two year limit expired and
the 29th of May when the Ordinance
was promulgated, there were certain
unregistered dentists in the Centrally
Administered areas as well as in the
States. The Ordinance was promulga.
ted only in May 1950, that is to say
till then the position was regulated by
mere executive order, in both the
cases, not merely in section 46 but
section 49 of the Act. The Central
Government asked the State Govern-
ments not to prosecute unregistered
dentists. How far this will be valid
under the Act, I cannot say, and even
constitutionally, the mere sending of
instructions from the Cantral Govern-
ment to the State Governments not
to prosecute & particular person in
respect of offence committed in respect
of section 49 is not erough. I do not
see how that can be justified at all
during this interregnum of two months
from the 29th of March to 29th of
May. The question I put to the
Minister in the last session of Parlia-
ment was this: Was the Dental Council
of India at all consulted or taken into
confidence by Government before ex-
tending the time limit? And the
Minister’s reply was: “I do net think
the Dental Council met during that
time.”” Whether Government took the
initiative or even informed the Council
that such a proposal was under con-
sideration at the time and whether
they made an attempt or tried to get
the opinion of the Council is a moat
point because the Dental Council
constituted under sections 3 to 20 of
the Act is an important statutory
body, and there was no justification
for the Minister to ignore the Dental
Council before taking action in respeet
of these vital matters. The question
was raised at that time as to how
many States had asked for extensier



851  Dentists

 [Bhri Kamath] | _

of time. My information was then,
gnd my information is even today, that
nvera{ States had completed the
registers of dentists in their jurisdic-
tion. It was only one or two States
who asked for time, and not as much
as a year. They were satisfied if an
extension of three or six months was
granted, and they could finish the
work. But the suspicion was widely
entertained at that timo that because
certain British dentists refused to take
Indian domicile, with a view to show
indulgnee to them or to pamper them,
this Ordinance was promulgated and
before the Ordinance was promulgated,
the Central Government issued exe-
outive instructions to tho States to
withhold prosecutions or punitive ac-
tion undor section 46 or section 49.
The Minister was asked about this
matter in the last session about the
refusal of British dentists to take
Indian domicile and I believe sho said:
“Thero are two Britishers who have
not taken Indian domicile so far”

and then a question was askoed: Is there

a British dentist in Delhi who has not
taken Indian domicile? Sho said:
“I believe, there is onc.” It was
reported at the timo that most of the
foreign dentists, almost all had regis-
tered themselves, except a handful of
old die-hard Britishers, who, now
popularly called *“Col. Blims)s”, had
refusod to take Indian domicile because
of their die-hard prejudices against
India and Indian domicile and it was
felt that just to oblige these few, a
handful of Britishers—and not all the
foreign dentists, because all the other
foreigners had taken domicile at the
time—this measure was proposed; and
b8 my hon. friend, Mr. Sidhva pointed
out, Parliament was sitting at the
time,—the time of expiry of two years
on the 28th of March,—and I am sure
Government could have with some fore-
ﬁ{l‘t and fore-thought brought this little

before Parliament. The Madras
Government wrote to the Central
mverll::ent months beforl:: that, that
’ not completed their registers
.nd’if Governmen?b waere really serious
about the matter, shere is.no reason
why they could not prepare a little
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Bill in a few days with the able staff
both in the Law Ministry and in the
Health Ministry, but for some wun-
known reason, though Parliament was
in session, the Health Minister said
that the Department of Parliamentary
Affairs and the Law Ministry were
consulted and because the agenda, the
list of business in  that session was so
heavy, it was stated, that it was nob
possible to bring in a Bill. Looking
back at that scssion and this session,
I am sure you will agree, and the House
will also agree, that the agenda of
this session is far heavier than the
agenda we had for the last session,
comparatively speaking We have ten
days in this session and we had nearly
three months in that session. The
agenda for this session is far, far,
heavier than the agenda that we had
for that session. Therefore it passes
my comprehension why this matter
was not brought before Parliament
in the last session. There must have
been some obscure reasons, reasons
incomprehensible to me why this
Bill was not brought in the last
gession.

The last point on which I would
like to ask for information is .this:
Even todry I do not know whether
the Law Minister deputising for the
Henlth Minister is posted with all the
information, because vyesterday, we
had the experience of the Finance
Minister not having all the information
with him on some other subject. If
he has got all the information, T would
request him to tell us what is the latest
position in regard to this matter, in
how many States the Registers are
complete, how meny States still want
time, in how many States Indian dén-
tists are not registered yet, in how
many States Britishers are not regis-
tered yet, and inhow many States
non.-British foreigners are not
registered yet. These are ‘points
which are very Trelevant for the
purposes  of this Bill. Otherwise,
the impression will gain ground, as
it was suspected in April last, that
just to oblige a few Britishers this
Bill has been brought forward. If
this measure is t to be enacted
because all the States are asking for
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time, then, there is a case. If on the
oontra.ry, only one or two States,
because of the Britishers’ refusal to
take Indian domicile, are asking for
time just by way of an excuse, then,
there i8 no justification for giving
extension of time. Those Britishers or
other foreigners who refuse to take
Indian domicile, must not be registered
and must not be allowed to practise
and if they do, they must be prose-
cuted. That is the only way of dealing
with such people. Thereis no point in
giving extension just to see that they
do not suffer undue hardship. I would
therefore request my hon. friend the
Law Minister to throw some light on
these points in the course of his reply
to the- debate.

Shri Chaliha (Assam): My hon.
friend Mr. Kamath has raised certain
points in regard to this Bill as to why
we should not agree to this measure
now. There are some other aspects
which I should like to put forward
before the House.

We know that the City Dental
College and Hospital Calcutta has
prcduced a large number of Dentists
who are practising all over Bengal and
Assam to the greatest satisfaction of
all. TIknow one of them whose services
were requisitioned for the medical
institution at Dibrugarh. They say
he is one of the best men in the field.
As such, I agree with Pandit Thakur
Das Bhargava when he said that the
latter part of clause 4, namely sub-
clauses (s) and (i) should not have
been brought here. They should have
been allowed to register without any
further condition as stated here that
they should have undergone two years
course of training in that institution
or, having been previously engaged
in practice a8 a dentist or & medical
practitioner, had undergone one year’s
course of training in that institution.
I think this condition is very hard.
Otherwise, the objects of the Bill, to
extend the time for the registration
of those practitioners who have not
yet been , and also to amend
the Dentists Act 80 that the diploma
of L.D.8c. granted by the "Dental
College and Hospital, Calcutta may be
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recognised, are very good. I trust the
House will accept the Bill: The little

technicalities which have been pointed
out by my friend Mr. Sidhva and. by
my hon. friend Mr. Kamath should
not be looked into and given as much
weight as the vehemence with which
the points were raised. (Interruption).

Mr. Speaker : Order, order.

Shri Chaliha : I support this Bill and
I think justice has been done to one
of the insbitutions which has done a
great service to this country. That was
sponsored by one of our best men, who
is now a Minister-in the Bengal Cabinet,
Mr. R. Ahmed. This was the only
institution which was doing pioneer
work when we had no other Dental
School in the country. I support
this Bill and the entire Objects and
Reasons and I think this Bill should
be passed without further delay, with
this modification that the conditions
() and (#¢) in clause 4 may be deleted.

oy T feg ;. § W fae
FT NG FATE | A T FHE
(Health Committee) &7 @zer §
AT 32w @ (Dental Act) & arX
F ot §B GAT § g T T § | TG
S ST AT §, 9gT 9§ & | F
A TE F I Fawe 7@ AR
gFar, Hd o4 qua Wi ST §
at ag faege i § 1 s d o1
gova Y T wifed | T TER I
Fue # fady e=w *ow, Towdl
# fofg  (recognition) a#
faest 91 | 98 99 ¥ AT S GAT AqT,
or wdr gd off Sew T A & four
Ig WA AT § @Y TWET AT FA
H1fgd | +ft fagar aRgE ¥ AR W I
T AT | CF 9 AT 41, qaAg w9
& T 91 1 3T @ T A AW
g2 % W 7 o g0 Ow TR T
g &, A A wwwr § fe ag s
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Catfaw & e o A § ST
e o A e wifeR ¢+ I
o fe 97 N o ¢, ag N
Ay ¥ ¥ | o G A SFI W
- ¥r § g faarooity § 1 g &Y dar IR
wreTaT § 6 5 9T A ow awg F
ot } Fsga foar &, A I 9Nt
o afyer W o § ) SR
ST F A T Avaw & A ag
Ay @ War | O AT A &w
Taad § fe srgaTe N w7 A G-
o § SaeY SrAgHT qrET A FHW
w faw ® qw § s Tfgd 1 3¢
g IEq W & A FaragE W § )

(English translation of the above
epeech).

Babu Ramnarayan 8ingh (Bihar): I
welcome this Bill. I being a member
of the Health Committee fully know
all that has been done in respect of
this Dental Act. The amendment,
the notice of which has been given,
is a very important one. As the
Register cxmnot be completed within
& year or two. so if an extension of
time is desired then the demand is
quite justified. There should not be
any objection to that. Besides this
in those diys the City Dental College,
Caloutta had not been granted recog-
nition. An injustice had been done
to it, a mistake has really been com-
mt“ed so if an amendment seeks to
eliminate that mistake then it should
better be adopted. Shri Sidhva and
T used to be in complete agreement in
nearly every matter, we never differed
in our opinions. Yet in spite of this
faet what I find is that we are
apart from each other, and I think it
is quite proper to suggest that the rest
of the amendments should not at all
be taken into consideration. I would
request him to withdraw his amend-
ments. The amendment tabled by
Pandit Thakur Das Bhargava is worth

into consideration. But as he
poimded out that at places even those
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persons who have studied for one
year only are considered to be fit.
¥ that particular college does not
recognise this condition then a diffe-
rentiation is caused. Under sach eir.
oumstances I think Dr. Ambedkar
would accept the amendment of Pandit
Thakur Das Bhargava. This Bill
should be passed. It is very important
a8 also justified.

Dr. Ambedkar : I wish that the points
that were raised by my hon. friends
Mr. Sidhva and Pandit Thakur Das
Bhargava had been reserved by them
to the time when their amendments
were taken up. It becomes somewhat
embartassing to reply on matters
which would, I have no doubt, be
raised again when their amendments
are moved. But, I cannot help now
having to reply to the points raised
by them; I shall do so rather briefly,
because I know I shall have to say.. ..

Mr. Speaker: I do not propose to
allow any arguments on the amend-
ments.

Pandit Thakur Das Bhargava : I am
not going to move my amendmemt if
my hon. friend does not accept it.

Dr. Ambedkar: Mr. Sidhva has
raised one or two points. The first
point raised was why an Ordimance
was made when the House was in ses-
sion. The answer to that is two-fold.
The first is this. The first request
that was made to the Government of
India in the matter of extension of
time for the preparation of the Re-
gister came from the Government
of Madras, and that too on or about
the 15th of March 1950. That meant
that only 13 days had been left for the
period for the preparation of the rell to
expire. That is one reason. The seo-
ond reason is that after the reeeipt
of this letter from the Governmont$ of
Madras, informing the Government of
In(h.thghtwalnotpoenblefor them
to ocomplete the Register, naturally,
it was n for the Gevern-
ment of India to find out from other
States as t0 whether they were in &
mxn to prepare their lmt by the
or whether they too
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wanted some extension. Naturally,
-there ensued cor ndence between
‘the Government of India and the
various other Stabes.

That undoubtedly took time, and
musé take time, with the result
that by the time the Government of
India had reecived the replies and
was able to assess whether an amend-
ment in terms proposed by the Govern-
ment of Madras was necessary, Parlia-
ment had been prorogued. That 8
the reason why the measare could
:not be brought up before the revess,

The second point raised by my friend
Mr. Sidhva was this that he did not
866 any reason why we should make a
statutory provision for the recognition
of oertain qualifications granted by
the Bengal Dental School. According
to him that was a matter which by the
Act is left to the Dental Council. Now,
I think my friend Mr. Sidhva has
missed one important point and it is
this. The power to grant recognition
vested in the Council relates to quali-
fications or degrees granted by schools
§n existence ; but we are dealing with a
matter in which degrees and dip-
lomas have been granted by a body
which has become defunct. Conse-
quently, it is for the Government of the
day to decide whether the degrees
granted by a school giving tuition in
dentistry were worthwhile recogni-
tion or not. It is not a matter which
-should be left to the Bengal Council
under Section 10. sub-clause (2). The
word is “ grants’” which means “is
fmntmg at present” and not dip-
omag which have been granted be-
fore. That being 8o it cannot be a
matter which could be left easily to
be dealt with by the Dental Council
under its power, and if we have to
.amend the Schedule, then that must
be done by the law itself. That is
a legal provision i8 made in the

Bxl{ to cover that partioular matter.

Now, what I have said with re-
‘gard to the Bengal Dental School also
applies to what my friend Pandit
“Thakurdas Bhargava said on the very
-.sdme guestion.
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I come mow to the points raised by
Mr. Kamath. The first poiné reised
by him was more or less of & tochaienl
character. If I understood him eer-
rectly, he said that the law
that the Register should be remd,
the 28th March, 19560, and that if a
person was not on the Register, thom
under the provisions of Seetions 46
and 49, he incurs certain
while the Ordinance which exempbed
the person concerned from these
penalties came imto operation oa the
20th May 1950. There is, shevofore,
a two months’ period in which a
person not being on the Register amd
oontinuing to practise or
office was liable to certain
What is the position with
these persons ? I think my
Mr. Kamath, if he had read oleuly the
terms of the amendment proposed im
the Bill itself, he would have seen that
the provisions say that :

“In sub-section (3) of section 46
and sub-section (1) of section 49 of
the said Act, for the words ‘two
years’ the words °three years’
shall be substituted and shall be
deemed always to have been sube-
tituted.”

Therefore, it is clear that that point
has been adequately covered by the
present clause.

Shri Kamath : My point was that if
during these two months, from March
29th to May 29, if & dentist had not
been registered, then under the Act,
and because the Ordinance had not
come into force, how could mere exe-
cutive instruction from the Govern-
ment prevent a prosecution, or some
other penalty being imposed on that
dentist ?

Dr. Ambedkar: I quite agree that
that could not have prevented prose-
cution. But fortunately no such case

happencd and it cannot happen mow
because the period is earried back te

the original Act.
Shri Kamath : But then, Sir,.........

Mr. Speakez: Order, ordei. The
point is very olear. ;

~
8

i

iﬁ%



ivedy: allegations. The conten-
tion on behalf of the Government is
that this Bill has become necessary by
resson of the fact that the States
which were required to carry out the
provisions of preparing the list have
not. been able to do so. My friend
sugggests that there is another reason,
and that reason is that there are certain
British dentists working in this coun-
try''who do not propose to become
domiciled and get themselves re-
gistered, and that this Bill is intended
to benefit them. Now, I first of all
do not understand how an extension of
one year is going to benefit a British
dentist working here who has no in-
Aention of becoming a domicile of this
oountry. I  cannot understand it.
But if my friend persists in making
that suggestion, which I think is a.
very setious allegation against an hon.
‘Member of Government, then it should
be his duty when that Member re-
turns, to specitically put the question
and ask her reply, whether this was the
real ‘motive in bringing forward this
partioular Bill. I am unable to give
any oategorical answer ; but I may
say that I find it extremely difficult to
believe that an hon. Member of Gov-
‘ernment should venture to bring forth
such a Bill for no other purpose except
the paltry purpose of benefiting one or
two European dentists now in this
country. It seems to me a most
extravagant allegation.

Shri Eamath : I did not say it is the
only purpose, it may be one of the
purposes.

Mr. Speaker : But still, the sugges-
tion is very uncharitable.

Dr: Ambedkar : On that point also
I would like to point out to him, in
m::;t to a question that he asked,
namely, to state the presemt position,
that all the States, who were written
%o in order to find out how much time

they nldﬁnd 1t to prepare
he Register, ha that they
onld require not lu- thn one year.

""11 AUGUST 1950

b

And the Bombay Government
which may be given the credit of
having a more efficient administrative
machinery than others, insisted that
they should have two years. I think
that in itself would suffice to dismiss
the suggestion made by my friend
Mr. Kamath that this Bill was intended
to protect some Britishers in this
country.

I do not think that there is any
point which has been raised to which
I have not adverted in the course of
my reply. The Bill, as it is, is & very
slmple non-controversial one. It has
arisen not because of the fault of the
Central Government, but because of
the other burdens carried on by 'the
Provincial Governments, they could
not find the time to bring a particular
provision of the Act into operation.
I do not know whether we can do
anything else except to help the Pro-
vincial Governments to give effect to
this piece of legislation and bring the
Dentists Act into operation as early
as possible.

" Mr. Speaker: The question is:

“That the Bill to amend the
Dentists Act, 1948, be taken into
consideration.”

(Amendment) Bill

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 (Amendment of section 46
and section 49, Act XVI of 1948) .

Shri Kamath : I beg to move:

“In clause 3, in the proposed amend-
ment to sub-section (3) of section
46 and sub-section (1) of section 49 of
the Dentists Act, 1948, for ‘three
years’, substitute ‘two years and

Y 3

six months’.

The present clause has been inserted
80 as to enable State Governments to
‘complete their registers of dentists
under sections 46 and 49 of the Act-
This is a retroactive piece of legisla-
tion inasmuch as the words used in
the clause are ‘“‘and shall be deemed
always to have been substituted:” I
for one cannot see why for registering
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s few hundred dentists such a long
period is necessary. I do not know
how many dentists there are in all the
States. I asked for their number from
the Minister but that was not given.
To register a foew hundred dentists like
‘that I fail to see why a period of three
years should be necessary, if we are
in earnest about the matter, as is now
being done about the supplementary
electoral rolls. Government issued
instructions—very drastic instructions.
I must say-that the State Governments,
must be businesslike about the matter,
they should not shilly-shally and be
expeditious. We are now going to
have the supplementary rolls of voters
running into thousands, or perhaps
tens of thousands, in less than six
months’ tinte. I do not see any reason
why the registration of a few hundred
dentists should take more than six
months’ time. In this matter, con-
sidering the nature of section 46, the
contents of it, and also section 49, and
considering the fact ttat some dentists
as have practiced in this country for
years are quacks, it was essential in
the interest of public health that
Government should have been very
expeditious and should have reduced
the period of extension, if possible. I
fail to see why in the face of these facts
and considerations an extension of one
year was necessary to get all the den-
tists registered. I therefore ask again
the Minister to tell the House how
mary dentists were still to be regis-
tered on the 29th March 1950 and in
what stage the processis. That would
be useful for us to know how much
time is necessary for the complete
registration and why this extension
of time by one year is necessary. If
those figures are forthcoming, we will
be able to judge what time would be
needed to complete the work of regis-
tration. In the abeence of that it
would be very difficult to arrive at an
idea of the time required for the regis-
tration.

Dr. Ambedkar : This is a matter of
opinion. My friend Mr. Kamath with
his abundant energy and . adminis-
trative experience no doubt thinke that
six months would be more than enough
for completing the register. But, as
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I just now told the House, even &
Government as efficient as the Govera-
ment of Bombay asked for two years.
I personally myself think that in view
of the fact that the obligation of pre-
paring the register rests upon the
Provincial Governments, it is desirable
that this House should follow what
the Provincial Governments think is
feagible in this matter. As a matter
of fact we have curtailed the period to
one year instead of the two years asked
for by the Bombay Government. We
have stuck to one year, which was' the
original proposal by the Governmient
of Madras. I do not think it is possible
for ue with safety to curtail the period
provided in this Bill. ’

Shri Kamath : T take it that the hon.
Minister has no figures with him.

Dr. Ambedkar : No figures.

Mr. Speaker: If the registers are
incomplete, how can he give the correct
figures?

Dr. Ambedkar : There is no register
and who knows who is a dentist and
who not.

Mr. Speaker: The question is

“In clause 3, in the proposed
amendment to sub-section (3) of
section 46 and sub-section (1) of
section 49 of the Dentists Act, 1948,
for ‘three years’, substitute ‘two

» »

years and six months’.
The motion was negatived.
Shri Sidhwa : I beg to move:

Renumber clause 3 as subwlsli:ﬁé
(1) of clause 3 and add the folowing
new sub-clause (2) : ’

“(2) In sub-section (1) of eection
49 of the said Act, after the words
‘three years’ the words ‘from the
commencement of this Act or on the
completion of formalities under see-
tion 32, whiclever is earlier,” shall
be inserted.”
My amendment is very simple. The
original Bill wants uniformity, that-is
to say, unless all the States have pre-
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Ppared the registers shall net form
their oourails. Wh::ely suggest is that
whichever State is in a position to get
the register complete shall be allowed
1o function. As was peinted out by
the hen. Minister some States want
tmgemand souie one year. If there
are b energetic and alert enough
to bring the Act into operation imme-
distely, why should we ocme in their
way. That is the object of my amend-
ment and I hope the amendmemt
will be accepted, asit is a good
one. The Central Council is function-
ing without any State Councils. There
are about four Provinces ready and
why should not they be allowed to
function instead of waiting for one
year. ThM; is the object of my amend.
ment which I hope the hon. Minister
will acoept.

Mr. Speaker : Amendment moved Y

Renumber clauee 3 as sub-clause
(1) of clause 3 and add the following
new gub-clause (2):

*(2) In sub-section (1) of cection
49 of the said Act, after the words
‘three years’ the words ‘from the
commenocement of this Act or on the
completion of formalities under sec-
tion 32, whichever is eatlier,’ shall

be inserted.”

Dr. Ambedkar: As my friend
Mr. Sidhva, has said this amendment
aﬂ‘ooto_ an important principle which
underlies the provirions of this clause,
namely that the registers should be
operative on the same date throughcut

a. This is not a mere matter of
scademio interest. . . .

$bri Sidhva : Is it laid down in the
Aot ?

ld?tﬁmm : Thatis why we have
ree or two years throughout.
Otherwise we woulg have presgcribed
different dates for different States. It
is necessary and desirable to preserve
the principle of uniformity. The House
will see that it affects’ eligibility for
holding posts. It cannot be said that

Deontists
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‘State has not been in a ¥osition to

prepare the register. Therefore I think
a8 it is desirable to preserve the prin-
m}ﬂe I cannot accept the amendment
of Mr. Sidhva. After all the difference
is only a matter of six months.

Shri Sidhva: I beg leave to with-
draw my amendment.

The amendment was, by leave,
withdrawn.

Mr. Speaker : The question is :

“That clause 3 stand part of the
Bill.”

The motion was adopted.
Clause 3 was added to the Bill.

[Mr. DEPUTY-SPEAKER in the Chair]

Clause 4 (Amendment of the Schedule,
Act XVI of 1948)

8hri Tyagi (Uttar Pradesh) : My
amendment reads as follows :

In clause 4, for the proposed item
(2A) of Part I of the Schedule to the
Dentists Act, 1948, substitute :

‘(2A) Any other institution im-
parting education or giving practical
training in dentistry which the Cen-
tral Government may, in consulta-
tion with the Central Council of
Dentists, recognise for this purpose
and on such conditions as the Gov-
ernment may deem fit tc prescribe
therefor.”

I wish to confess that Dr. Ambedkar
ie & hard nut to crack. He h: « already
gaid in his speech that the organisation
mentioned in this sub-clause was de-
funct, whereas I was informed by a
member of the Council of Dentists 1hat
a Committee had been appointed te
inquire into the conditione of this insti-
tution and that the Committee was
already working on it. In view of the
fact that there was a Committee of the
Council looking into the institution just
to make recommendations—whether
it deserves recognition or not—I
thought it would have been better if
the Government had waited for the
results of that enquiry and recognised
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the graduates of that institution. I
don’t want to make any aspersions on
the institution. I don’t know what
ite standard is, I have no personal
knowledge of it, and therefore I don’t
want to damage the reputation of the
institution. But as an enquiry is going
on, I think that instead of committing
the whole Parliament to recognising
that institution, it is better that the
Government had reserved the right in
their own hands to decide. ...

Dr. Ambedkar: We are not affecting
the institution in any way. We are
dealing with the degrees granted by
that institution in 1940—eight years

ago.

8hri Tyagi: Dr. Ambedkar expects me
to believe that the degrees of an institu-
tion may be recognised without the ins-
titution itsef being recognised. The
degrees of the Calcutta University
granted in such-and-such a year may
be recognised for purposes of the I.C.S.
or I.A.S., but that does not mean that
the Calcutta University is recognised !
What an argument | Here I am giving
him more powers. What I am suggest-
ing is that he may even recognise that
institution. I want Government to
have powers to recognise any institu-
tion......

Dr. Ambedkar: That powers exists
in section 10(2).

Shri Tyegi: I want to make one
more request relating to the Legisla-
tive Department. When Bills seeking
to amend old Acts of 1940 or even 1949,
are brought forward, the relevant sec-
tions which are sought to be amended
must be supplied tous. In the Lib-
rary copies of the Act were not avail-
able and it became very difficult to
understand the relevant sections which
were sought to be amended and one
didn’t know the correct position. So,
I would request that copies of either
the old Acts or the relevant sections
be supplied along with the Bill so that
one may compare the amendment with
what is in the Act and make up one’s
mind. That would be more easy.
Now Dr. Ambedkar informs me that
the idea which I have suggested in my

11 AUGUST 1950

(Amendrient) Bill 986

amendment is already there in the
original Act, but I could not lay my
hands on the original Act because there
was no copy available in the Library,
nor were thos~ sections supplied to us.
My suggestion, Mr. Deputy-Speaker, ‘is
that you might kindly order the Lesis-
lative Department to arrange that
while amending Bills are produeed
before this House, they might give
copies of the sections of the previoms
Act which are sought to be amended
so that Members can have them for
ready reference. Also, more elibe-
rate notes must be provided by the
Ministers who intend to move amy
Bills. The old practice of the Britigh
days of giving a two-line explanation
for Bills is not enough. The Ministers.
should explain in full as to what Aet
is sought to be amended, why, and
what are the relevant sections which.
are sought to be amended.

Sir, I do not move my amendment..

Pandit Thakur Das Bhargava : I
beg to move ;

‘In clause 4, in the proposed item
(2A) of Part I of the Schedule to-
the Dentists Act, 1948, omit all the
words occurring after ‘March, 1946,

“I have already submitted for the
consideration of the House that as a
matter of fact there is a discrimination
between the graduates of this College
and the graduates of other Colleges. 1
had occasion to point this out to this
House when the original Bill was before
this House in 1948 and I recounted
from the syllabus and the courses of
study of certain of the colleges that
in those colleges also the period of
study was from six to nine months.
If the persons who get their diplomas
and degrees from those colleges after a
study of less than a year are recognised,
there is absolutely no reason why we
should discriminate between those who
get the L.D.Sc. of this college and the:
degree of other colleges.

There is another ground whieh 1
may submit for the oconsiderstion of
the House. It is now more than den
years gince these persoms got - Sheir
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degrees and they have been practising
far the last ten years. Dentistry is
more of an art at least so far as making
g:” toethpoo{;leet;, is concerned. Now

; ave been practising for
the last ten years. Asa.ml::;ntgrof
fact, some of the best men who know
the theory of the science of dentistry
are not those who practise in that art
but those who make the teeth. Even
the best Professor, even the Principal,
-of the Lahore Dental College used to
get his teeth prepared by a mistri, a

: mm man. The credit went to
im, Even in Delhi I know of certain
people who know how to make the
teeth without any knowledge of the
science at all. So, we have already
recognised the principle that those who
have been practising should be regard-
od - a8 persons having high qualifica-
tions in spite of the fact that they have
not passed any good examination or
attended a course of study. If that
i8 80, all the graduates of the colleges
must be ised along with the
graduates of othor colleges. Those per-
sons who have attended a two years’
-oourse and who were practising medi-
-cine or dentistry for one year will also
be recognised. The difficulty is that
after ten years it shall have to be found
out from every graduate who attended
for one year only what was his ciuali-
fisation when he entered the college.
We have to find out whether he was
practising a8 a dental man. It is
‘rather difficult. Perhaps they may
prove that they were practising men.
After all, this is a case of eight to ten
‘men because all others will be covered
by the other qualifications. There-
fore, a8 you have recognised all others
as dentists on the basis of practice the
principle of practice should also apply
‘Yo these eight or ten men. Therefore,
I would request that this amendment
may be accepted.
. Mr. Deputy-Speaker : May I know
‘the reaction of the hon. Minister to
this amendment ?

Dr. Ambedkar: This clause is a
«lanse which really gives effect to the
suggestion made by the West
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involves the question of the assess
ment of the qualification of the dentist
as distinguished from a person who
makes a denture. I thought he was
rather eloquent on the man who makes
& denture. A person may make a
denture without being a dentist. We
are talking of a dentist, which is a
very different profession.

Pandit Thakur Das Bhargava:
But he has got a degree of L.D.Se.

Dr. Ambedkar: The point is this.
When the Act was passed, this institu-
tion was not deemed to be worthy of
recognition. Subsequently there has
been a considerable degree of agitation
and the West Bengal Government
decided to examine the position as to
whether any of the persons qualified
by tuition in this college were worthy
of recognition. They came to the
conclusion that before 1940 the stan-
dard observed by this institution was
something which could be considered
for the purpose of recognition. But
there again they said that although
there was & standard maintained it was
also known that many boys merely
attended and filled in certain terms
without learning anything. There-
fore, the two additional qualifications
were introduced that he should not
only have obtained his diploma before
1940 but in the course of heing a
student in that college he should have
filled in certain terms. It is to make
the qualification a real one, worthy
of recognition, that these limitations
were put in. I am personally prepared
to place myself in the hands of the
West Bengal Government who know
the matter better, rather than subs-
titute my own judgment, however great
sympathy I may feel with the dentists
themselves,

Mr. Deputy-Speaker : Does the hon.
Member want me to put his amend-
ment to the Huose ?

Pandit Thakur Das Bhargava :
Yes, Sir, it may be put to the Huose.

Mr. Deputy-Speaker :

moved :

Amendment

“In clause 4, in the proposed item
(2A) of Part I of the Schedule to the
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Dentists Act, 1948, omit all the words
occurring after ‘March, 1940°.”

Shri Sidhva : At the outset I must
make it clear that I am not at all
opposed to this college being recognised.
My reason for speaking is that there
was an Institute in Karachi known as
the American Dental Institute. When
that Institute was under discussion,
the hon. Minister told me that it did
not come within the purview of the
Act and that power was vested with
the Central Dental Council to recognise
it. Now, the Central Dental Council
have recognised it. My difficulty is
that while that Institute has been
recognised by the Dental Council, an
amendment tothe Act has been brought
in respect of this college which is on a
par with that Institute. I fail to
understand why this college also cannot
be recognised by the Central Dental
Council itself under Section 10(2). Ac-
tually, I understand that this matter
is before the Central Dental Council.
Of course, I am subject to correction.

Pandit Thakur Das Bhargava : It is
not.

Shri Sidhva : But that is what I was
told by a responsible authority who
conducts the Central Dental Council.
If the Minister says that it is not before
the Council, then this matter requires
to be looked into. In this connection,
I shall read out to you what the hon.
the Health Minister said on 26th
February 1948 during the Third Read-
ing of the Bill. She said :

“It will be within the powers of the
Dental Council, if the present insti-
tutions do not come up to standard
in the future, to delete them from
the Schedule and to put in any others
that may come up to standard, as
for example,...... N

. She then mentioned the City Dental
College of Calcutta and the American
Dental College in Madras:

“These have not been included in
the Schedule simply because the
Provincial Governments have not
recognised them and objected to the
recognition.”
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I am not concerned with the' merit
of this College. I accept my hon.
friend Pandit Bhargava’s statement.
that this is the best institution. I
have no quarrel. My quarrel is that
in the case of one institution the Dental
Council was empowered to put it in
the schédule, whereas in the case of
this institution the House is asked to
amend the Act. If this procedure is
accepted, I would like to know from
the hon. Minister what would be the
position of the ather institution whiech
has already been recognised by the
Dental Council. That institution con-
sists of 144 members who are practising
today. They are all duly qualified.
They have obtained degrees. They
are flourishing in their profession in
Bombay, Madras, Calcutta, in fact
every-where in India. If somebody
goes to court and challenges that their
recognition is illegal, then what hap-
pens ¢ My hon. friend Pandit Bhar-
gava said that he is only cnncerned
about the Calcutta College ; he does
not care what happens to the Karachi
Institute. I was sorry when he said
that. He dislikes them because they
come from Karachi. But I may ‘tell
you they were all from Indja and none
from Pakistan. They are scattered in
Bombay, Calcutta, Madras and other

laces. After Pakistan came in to
being, that Institute became defunct,
but it was recognised by the Dental
Council and those people are practising
in different parts of India.

Pandit Thakur Das Bhargava :
Government can recognise it. '

Shri Sidhva, : Government have
already recognised it. I mean the
Dental Councilhave recognised it. (4An
Hon. Member : Then what is the quar-
rel?) I put it in simple language and
yet if I am not clear, I shall put it
again clearly. This Dental College
of Calcutta is being sought to be recog-
nised by means of an amendment to
this Act through the Bill before the
House, whereas the Karachi Institute
was recognised by the Dental Council.
Supposing somebody challenges that
that recognition was illegal, then the
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position of that Institute becomes
difficult. That is my point.

Be. Ambedkar : I explained the po-
sition to you some time ago. The
provision in Seetion 10(2) says ‘where
the institution grants a qualification’
~bnt we are dealing with qualifications
that have alteally been granted. The
word there is ‘grant’, but here it is
different. Therefore, this has to be
dealt with by statute.

Mr. . Deputy-Speaker : I shall now
put the amendment to vote.

The question is :

“In clause 4, in the proposed item
(2A) of Part I of the Schedule to the
Dentists Act, 1948, omit all the
words occurring after ‘March, 1940°.",

The motion was negatived.
Mz. Deputy-Speaker : The question

is:

“That clause 4 stand part of the
Bill”,

The motion was adopted.

Clause 4 was added to the Bill. i
Clauses 5 to 7 were added to the Bill,
Olause 1 was added to the Bill.

The Title and the Enacting Formula

were added to the Bill.

Dr. Ambedkar : I beg to move :
“That the Bill be passed.”
Mr. Deputy-Speaker: The

is :

question

“That the Bill be passed.”
The motion was adopted.

OONTINGENCY FUND OF INDIA
BILL

The Minister ot Finance (ShriC. D.
Deshmukh) : I beg to move:

“That the Bill to provide for the
establishment and mintensnce of a

Contingency Fund be taken iato
eonsideration.”
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The Fund is being set up in accord-
ance with the provisions of article 267
(1) of the Constitution and is being
administered by the Finance Ministry
on behalf of the Government. It can
be used only for meeting urgent un-
foreseen expenditure not provided for
in the Budget. Part of the Fund will
be made available for use by the
Railway Ministry who control the
railway expenditure, there being no
provision for the establishment of &
separate Contingency Fund for them.
The setting up of this fund does not in
any way imply that because this money
is available the Ministries should be
free to spend money in excess of the
grant and draw freely on it. There is
no intention of departing from the
accepted principle that no expenditure
should ordinarily be incurred before
funds for it are duly authorised. The
purpose of the Fund is only to ensure
that funds are available for meeting
urgent demands for additional expen-
diture which may arise when Parlia-
ment is not in session ang which cannot

" be postponed till Parliament is due to

meet. In operating the Fund, the
Ministry of Finance will see that hesl-
thy conventions are established and
that the Fund is not misused for ene
tering into any embarrassing commit-
ments. The capital of the Fund has
for this reason, been tentatively fixed
at Rs. 15 crores in the belief that the
Ministries will exercise due care and
foresight. It will be adequate for
meeting emergent requirements, but
if experience over a year or two shows
that this requires modification, Parlia-
ment would be approached to have
the amount zltered. There is really
no basis on which the amount required
to be placed in the Fund can be decided.

4 P.M.
As I have said, it is necessary that

" it should be small, as it is intended

only to meet unforeseen urgent require-
ments. There would be danger in
keeping too much money in the Contin-
gency Fund, from the point of view
of parrh&ment&ry control, as there
might be a temptation for the execu-
tive to increase expenditure in antici-
pation of parli approval. ‘We
have tried to see whether there is any-
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thing in the supplementary grants
taken in the past by way of guidance.
In determining the amount for the
Contingency Fund an examination of
the figures of 1948-49 and 1949-50
does not provide such guidance. For
the first year supplementary demands
amounted to Rs. 397 crores and for
1949-50 for 118 crores. But I have
scrutinised these grants and I found
that there were very many ad hoc
items and what could be regarded as
normal items amounted to about
twelve crores in the first year and
eleven crores in the next year. From
these figures, the provision of Rs. 15
crores suggested for the Contingency
Fund appears to be adequate for the
purpose. It must be recognised that
it cannot possibly cover such things as
an overall increase in defence expendi-
ture, or special items like large increase
in food subsidies or increase in refugee
expenditure and so on. For all these
the spending Ministries will have to
come in time before Parliament for
obtaining additional provision and
meanwhile restrict total expenditure
to the total grants. In a very grave
emergency like war—which T hope will
not come—it will be necessary to sum-
mon Parliament for a special session
to vote the necessary credits.

Mr. Depnty-Speaker : Motion moved :

** That the Bill to provide for the
establishment and maintenance of a
Contigency Fund be taken into con.
sideration .”

Shri Sidhva (Madhya Pradesh):
On a point of information, Sir, I think
the Bill under discussion is No. 55.
The Statement of Objects and Reasons
of this Bill with me says that this Bill
may be called the Contingency Fund of
India Bill. But it makes references
to election to local bodies, etc., the
signature appended thereto is of
Rajkumari Amrit Kaur.

Mr. Deputy-Speaker: The  hon:
Member has evidently got an omnibus

oopy of the Bill. The other copies do
not oontain such extra information.

Shri Hossain Imam (Bibar): The
Contingency Fund Bill which comes
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before this House is a very important
one and it marks a landmark in the
gradual emancipation of this country
and the attainment of full power by
Parliament. But it becomes an emp-
ty one if we do not follow what it pro-
fesses to be. For instance, as was
pointed out by the Finance Minister
the amount of supplementary grants
which were sanctioned by the House
was 80 enormous during 1948-49 and
1949-50, that it looked that we had
not attained self-government or de-
mocracy—I would lay more stress on
the latter, because it implies that the
executive can only spend up to the
amount sanctioned by the Legisla-
ture. Every pie of expenditure in-
curred by Government must be pre-
viously sanctioned by the House,
preferably if not, at least by the
Standing Finance Committee.

This is the first thing which I wish to
bring to the notice of the House and
the Finance Minister that no expen-
diture should be authorised by the
Finance Department which has not
the sanction of the House. During
the British days it was the Finance
Department whose voice counted.
Even if the House rejected a demand,
it could be certified. So the value of
the vote of the House was practically
nil. But today we derive our authority
from the people of the -country.
Therefore, the ultimate sanction must
come from this House and if the
House is not in session the Standing
Finance Committee can easily be
summoned. I want it to be laid down
as a principle that no expenditure will
be sanctioned, except, of course, small
sums, but major items of expenditure,
which-ever may be the Ministry con-
cerned should get through the Stand-
ing Finance Committee.

Secondly, I want to know what
would be the procedure which would
be adopted by the Finance
if abnormal expenditure (of Rs. 180
crores and Rs. 300 crores which were
cited by the Finance Minister) were to
come up. We know that for normal
expenditure there existe the Contin. .
gency Fund. Do we take it that it is.
only in cases of ordinary expenditure



75 Conti
(876 Contingency

il

__, [Shri Hossain Imsm]

qﬁatmwiu be taken or sanection
wwill be. obtained for extraordinary
vexpenditure also ? :

.- Then I come to the rule making
wpowers under this Act. This is a
~matter on which I have been laying
.considerable stress for some time.
It is not good passing this skeleton
“Aet. The best thing for us to do is to
pass a comprehensive Act. Powers to
.make rules must be restricted. The
.major principles governing the sub-
.jeet should be incorporated in the Bill
.itgelf, Or, in the alternative, the next
_best thing would be to have a full-
fledged Act that rules made under an
Aot should be laid on the Table of the
‘house and should be open to discus-
gign, as is the procedure in the House
of Commons,

' We feel that we are now living in a
oondition of unreality. Government
‘professes to be responsible to the
Hbuse, but in practice it wants to

take too much power and that power-

is not used by the Ministers but by
their Secretaries, Deputy Secretaries
and Assistant Secretaries. We have
had instances where an Act passed only
during the last session has come up for
revision. This only shows that there is
no proper vetting, that Bills are draf-
ted in a hurry and things are done
without mature consideration. This
kind of thing is more obvious in the
States than in the Government of
India. Speaking of my own State
important measure: passed by the le-
gislature have been held to be ulira
oires by the High Court. It is, there-
fore, no good iarrying in haste and
repenting at leisure. I should like in
this connection to suggest for the con-
sideration of Government that Bill
that are introduced in this House
should first of all be considered by the
Standing Committee of the Ministry con-
cerned. That will give' an opportunity
to Members of this House to make avail-
able their own griticism, so that the

Bifis as they arc introduced in the

House would, if possible, be less open

0 ¥he'¢ of hurtied legislation than
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Prof. Ranga (Madras): I am

tirely in favour of this Bill. S~ far
as the points raised by “my hon.
friend are concerned in regard to the
rule-making power I am sure he does
not want the Government not to
have this power at all. I understand
that he is anxious only that Govern-
ment should not have too much scope

‘to make rules and place too sketchy

a Bill before the House. If that is so
one can generally agree with it. At
the same timre I should warn him that
to a very great extent we have to de-
pend upon the secretariat for expert
knowledge in regard to these things
and necessarily we have got to leave to
them sufficient scope, or rather la
upon them the responsibility of think-
ing out the details and preparing the
rules and afterwards placing those
rules on the Table of the House for the
Members of this House to scrutinize
and if they find anything objection-
able they can take exception to it.

But I fail to understand what
my hon. friend meant when he was
saying that crores and crores of ru-
pees were spent without any previous
sancton. 1  thought the hon. the
Minister for Finance was referring
only to supplementary grants and not
to excess expenditure . Is it not so

Shri C. D. Deshmukh: Ye:, to
supplementary grants.

Prof. Ranga : Supplementary grants
are different from excess expenditure.
Supplementary grants come before
this Parliament and Parliament has
full powers to alter thm, to modify,
to reduce or do anything it likes,
Therefore there will be no danger of this
Contingency Fund being used for any:
excess expenditure at all.

I am rather sorry that my hon-.
friend the Finance Minisug ]g:s»
not thought of developing this Con-
tingency Fund for purposes other than
mere contingencies. In several coun-
tries, notably in Soviet Russia, they
make their budget over & span of five’
years and then eome down-$o ‘the im

i I A m : 4 21 “‘:&m,‘
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tages in such a procedure. It would
be possible for them to take into consi-
deration the productive capacity of the
country and of the people, their various
industries and so on, and then estimate
how much it would be possible for the
State to take by way of taxes and so
on, and from out of it what they would
have to spend on the normal expen-
diture ofPe the Government, how
much they can spare for the develop-
ment purposes, how much they can
spare as a sort of insurance against
any bad turns in the seasons or in the
productive abilities or total national
production of the country. No such
effort has so far been made in this
country although on several occasions
suggestions had been made to this
effect. We have had this recent un-
happy experience that only three years
ago we were all very buoyant and we
thought we would have plenty of mo-
ney at our disposal to undertake so
many development schemes. So we
- ventured upon many schemes, spent
more than a crore of rupees on the
investigation of certain irrigation sche-
mes alone. Now suddenly we have
found ourselves in great difficulties.
Therefore much of the money that
was spent on these investigations has
come to be wasted, and many of the
schemes that were undertaken have
had to be discontinued although so
much money has been spent in their
partial development. If only we had
had a Development Fund built up
during those prosperous years or hope-
ful years or ye:rs anyhow when Govern-
ment was able to collect money from
the tax-payers of this country, we
would not have had this unhappy ex-
perience. Some years ago I think
when Sir James Grigg was the Fi-
nance Member he tried to build up
what was known as a Revenue Reserve
Fund. Some Members took objection to
it but nevertheless he persisted. Some
of us thought it was a ~very good
procedure.  But unfortunately that
too was given up.

Therefore I would like to'suggest
for the serious comsideration of - my
+ hon. friend the Finance Minister these
«¥w0. points, namely, .of making his
.swmdgey keeping-heforq lim an idea, a
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sort of a picture of the averall plap for
the next five years of social

‘ment and economic developmani of

this country, then coming down to his
own one year's budget and there
trymgtospa.reoutofxtasmuchu
possible to be placed in a

ment Fund. Whether he would like
to have a sepsrate Fund in addi-
tion to the Contingency Fund or whe-
ther he would like to put all that mo-
ney into the Contingency Fund is &
matter which he would have to decide.

" Nevertheless this principle of setting

apart a portion of the annual funds
collected L'y the Government from * the
taxpayers and from various - other
Sources also has got to be explored and
is very good.

When my hon. friend was speaking
about this matter I felt as if he was spea-
king like any one of us, private Mem-
bers of this House, and not as Finanoce
Minister who has complete control over
the finances of the State and especially
the spending departments. He is
afraid, just as most of us are afraid,
that if he were to have plenty of money
in the Contingency Fund the spending
departments would have a feeling
that there is a lot of money available
for expenditure and would have a
temptation of going to him for more
and more supplementary grants and
therefore he wanted to take only as
small a Fund as was necessary so that
there would not be any sach temp-

tation for  the spending depart-
ments. I cannot agree with him in
that. The -Finance i is mot

only the watch-dog of the Govern-
ment as well as the peopie: it
should also be the conscience-keeper,
that is to say, it must be possible for
it, even where the spending depart-
ments in which the hon. the Prime
Minister and the Deputy Prime Minis-
ter are interested, to lay down the law
so far ag the spending departments are’
concerned and t 11 them such and such
are tbe outside limits beyond which
they cannot possibly go .
that particular year. In additon,;
that, if they were to have any funds

L i s!,'xmﬂd be. within hl& %petﬁpce to

-sefeguard . those . fund§
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greedy spending departments and
utilise those funds for developmental

purposes or -such other purposes for
which anyhow those funds are set

apart.

I was very glad when the Railway
Minister in his Budget made provision
for a Development Fund. I do not
know whether my hon. friend the
Finance Minister was keeping that
Fund also in his mind when he was
thinking of making a portion of this
Rs. 15 crores available when needed
by the Railways. 1 hope not. He
says he does not think of it, and I am

In that case he would be think-
ing only of the exceptionally urgent
needs of the Railways for their ordi-

aary running.
Shri Sidhva: Not for the Railways.

Prof. Ranga : For the Railways ho
said, for their day to day expenditure.
In that case the Reserve Fund is too
small. Therefore I want him to make
this a really important fund to be kept
at the disposal of Government. Then he
says that so far as the defence needs
are concerned, this fund is not going
to be utilized. In that case, in these
days of exceptional stress and strain so
far as the defences of this country are
concerned, I wonder how my hon.
friend is going to find additional funds
that would be needed for the defence
forces even during that limited
period when Parliament is not in
session and when a big contingency
arises. He might contemplate a spe-
cial session of Parliament. I thought
that ia what he 8aid, but it is not always
mle to have a special session of

iament. Therefore, there would
always be a time lag. I do suggest to
my hon. friend that he should make
this fund big enough.

Mr. Deputy-Speaker : Naturally hon.
Members are to be more
comservative than the hon. Finance
Minister.

Prol. Rangs : I am glad I am not
80 oonservative in that direction,
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because he must make this fund big
enough to serve the emergent needs of
the defence services also of this count-
ry. During short spans of time it
might not be possible for the hon.
Leader of the House and the Prime
Minister to call a special session of this
Parliament and vote the necessary
funds.

It would be well for us to be conser-
vative in regard to everything else but
not in regard to development as well
as these national emergencies. In re-
gard to these things we must be pre-
pared to place sufficient funds at the
hands of the Finance Minister and we
must be prepared to show sufficient
confidence in our own Finance Minis-
ter to look after our funds and to see to
it that the Contingency Funds are not
frittered away unnecessarily or wrong-
ly.

Shri T. T. Krishnamachari (Madras)
I only want to say a few words be-
cause there seems to be a certain amount
of misconception in the minds of hon.
Members of this House in regard to the
proposed Contingency Funds. Hon.
Members of this House who were Mem-
bers of the Constituent Assembly
would realize that this Bill is a coro-
Ilary to article 267 which made it
compulsory on the part of Govern-
ment to create a Consolidated Fund
from which money could be expended
under  appropriate  parliamentary
szncsion under articles 115 and 116.
Therefore, hon. Members have to rea-
lize as apparently my hon. friend,
Mr. Hossain Imam did not realize
this is merely necessitated because
we have tied up the hands of Govern-
ment which was comparatively free
under the Government of India Act,

1935,

My hon. friend, Prof. Ranga with
his unique knowledge of the working
of the Government and his vast ex-
perience of Bugdgets of this House did
propose certain additional safeguards,
for instance, he wanted a Develop-
ment Fund. Well, if Parliament
chose to create a Development fund
to meet various items of expenditure
out of it, I do not ses anything to pre-
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vent Parliament from .doing so but
actually the Development fund need
not be created.

Why is a Contingency Fund needed,
one might ask. This fund is merely
because we are not in a positon to an-
iicipste all possible deinands made
on Government which normally do not
fall into one or other items that have
been sanctioned by Parliament. If
it happens that normally a demand can
be fitted into something which Parlia-
ment has already sanctioned and it
might be towards the end of the year
that the total amount of demand is
exceeded, it is pcssible they might go
into a Bill for sanction of the excess
demand at the end of the year, but
it may be a new service. Various
other things which humanly we cannot
possibly envisage when the Budget is
prepared are likely to arise and
therefore the Contingency Fund is
necessary.

My hon. friend, Prof. Ranga men-
tioned about the Defence Services,
and the need for extra expenditure.
Normaliy if the Government hes to
exceed the amount that has been alloca-
ted under the Defence demand that
excess will come only towards the
end of the year. The need for exces-
sive expenditure will fit into one or
the other itéms sanctioned Ly Parlia-
ment. If you take the overall picture,
there might be some kird of propor-
tion for war 2nd Parliament is not con-
cerncd in the meantime until we come
to the end of the year. It would not
be necessary for any great sums of
money to be spent but if that is neces-
sary, the Finance Minister mey ask
for Parliament to be summcned.

A question which Prof. Ranga raised,
whether the sum of Rs. 15 crores isade-
quate is a point which has bcen dealt
with by the hon. TFinance Minister.
Personally, T think, he is rather con-
servative. I do not know if his Ministry
had tried to find cut what is being done
in regard to Contingency Fund in the
United Kingdom, whose example he
has followed in the Consolidsted Fund.
Tt is very difficult to envisage how
much money one will need. If the
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hon. Finance Minister figds that the
money is not enough, he may come
with an amending Bill. There will be
g0 many amending Bills so far as the
Contingency Fund is ccneerned but I
think the hcn. Finance Mimister may
rest assure thet the dem:rd thet Gov-
ernment will have to face between now
and the next sessicn of Parlicment are
not likely to exceed this Rs. 15 crores.

Another point in this ccnhection is
the amount that is needed under the
Contingency Fund. It will only be that
amount which would be needed for ex-
penditure till the time that is a part
of it, when Parliament meets. If the
Ministry is alert and feels 2 large
amount of expenditure will be reeded
and if there are some new items, it
is possible to summor. Parlizment but
such a large expenditure w:ll not be
needed unless ihere are grave ecocnomic
factors operating or a war that is being
fought is visualised. All that one has
to provide is enough money for excess
expenditure which will not fit into one
or other demards alre:dy pessed by
Parliament for the pericd that takes
Parliament to assemble, and it is
actually the difficulty in regard to ex-
cess expenditure which will heve to be
only faced almost towards the end of
the year., It is not likely that new
items of expenditure not covered
by the demand running into more than
crores or probably Rs. 20
crores will arise until all the money un-

- der each perticuler demurd is spent.

Hon. Members would reslize Parlia-
ment is generally sitting during the
months of February and March.

What I say finally is this, that the
present measure is obligatory on the
part of Government and consequently
what the Finance Minister said is mere-
ly a matter of guess. The hon. Finance
Minister said that it is all about that
he could give us and his guess has
erred on the side of caution. Tte De-
puty-Spesker very rightly pointed out
that Members of Parliament are rather
chary’ or unwilling to sanction more
money for free expenditure on the part
of Government. I should think the
hon.. Finance Minister has beeh very
modest. Prof. Ranga said it would not
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mastter very much if the amount had
been Bs. 26 crores. Actually every
amount spent by Government had to
be accounted for. It does not mean
that Government will allow embezzle-
ment or extravagant expenditure.
Government might have to account for
the money to be spent and so far as
post facto impramateur of Parliament
is concerned that is always possible if
within the four walls of the demand they
spend more money and they want
exocess grants Parliament generally
grants in other ways. We are now
‘feeling our way in regard to financial

re-nzements. Therefore it is well that
=v¢ Ollov the svstem in the British
Perlimeni, e Parlisment in Eng-
land sits practically right through the
year except for three months.

Possibly that is one of the circums-
tancés that would make it necessary
: for Parliament to meet oftener and at,
short motice. I think it is necessary
to make provision for this Contingency
Fund and as we gain experience, we
may amend it. I think for the time-
being the Bill might go through with
the amount that has been placed b
the hon. Finance Minister. We wi
wait and see what experience Govern-
ment gathers as time goes on. I sup-

port the motion.

Shri Raj Babadur (Rajasthan) j
Our Constitution recognises the neces-
sity of oreating a Contingency Fund.
Nobody can dispute that. But, I
would like to observe on this occasion
when we are going to pass this Bill
that contmngency 18 after all a contin-
1ency only. A contingency expendi-
ture in the name of Contingencies, as a
matter of course, must only be excep-
tion and not a rule. But, what we
find from our experience is that expen-
ditures in the name of contingencies
have almost become the rule rather
than an exception. Every year we

+ find that sup) entary demands that
are presen before Parliament for
sanotion oonstitute & very high per-
o=ntage of the original estimates; some
. times, they go to the extent of being
-one-fith or one-fourth or somethi

~bigger than that. It cannot be i
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that human effort and human intelli-
genoe, limited as it is, it cannot foresee
all the various cotingencies that may
arise. But, even then if we look
at the supplementary demands that
have been presented to us during this
session, we find that many of the matters
to which the demands pertain are such
as could have been very well envisaged
and foreseen at the time of the formu-
lation of the budget proposals for the
current year. For example, I would
refer to the grant that we have already
made for the establishment of 4,800
post offices. At the time of the fram-
ing of the budget propesals, in view of
the expected surplus budget, we could
have provided 25 or 30 lakhs of rupees
more. We could have definitely fore-
seen this demand. Similarly, I find
on page 11 of this book that a lump
sum has been provided for police
staff in Delhi. I do not see any
reason why our Ministers should or
could have not fcreseen the necessity
of this demand. I am only citing these
two instances by way of illustration
and they can be multiplied copiously
not only from the supplementary de-
mands presented to us during this
sesgion, but from those presented to us
on previous occasions also.

May I also submit in this connection
that we have more often than not seen
that the original estimates are increased
manifold. We have got the instance
of the Sindhri Fertiliser project where
the initial estimate of eight crores has
now risen to 23 crores and it might go
up to 25 crores. All this expenditure
has been met from supplementary de-
mands. Similarly, when it comes to a
question of formulation of budget pro-
posals, we will have to go deep to relate
our staff to the necessity of the particu-
lar department. I mean particular-
ly to refer here to the Disposals De-
partment. In the year 1946-47 when
the quantity of stores for disposal was

" four times of what it is now, the staff

was exactly what it happens to be now.
On the other hand, I see that certain
Categories of staff have been increased
in the current year. Ifthereis any ree
trenchment in the staff, the axe has
fallen not on high officials, but on the
subordinate establishment. These arp
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the points which struck me at this time
in connection with this Bill.

Shri Sondhi (Punjab) : What is the
basis for your information that staff has
been increased ?

Shri Raj Bahadur : Go and look at
the book known as supplement to the
budget demands.

Shri Sondhi : I am a member of the
Standing Finance Committee ; there has
been no increase.

Shri Raj Bahadur : No, that is not so
and I hope the Deputy-Speaker will
bear me out. This point was fully
and completely thrashed out in the
Estimates Committee and the Secretary
of the Department had to yield on this
point to me. He could not even
explain this increased and he wanted
time to explain. T have studied much
more deeply than my hon. friend
geems to have done. I would like to
request him to go and look at the sup-
plement to the demand.

Shri Sondhi : I know better,

Shri Raj Bahadur : I cannot say
anything more ; I am saying this from
practical experience, my friend is
brandishing the sword in the air.

Another point that arises from the
debate relates to the rule making powers.
I am very doubtful whether it would
be in consonance with constitutional
propriety, particularly in view of ar-
ticle 283 of the Constitution, to relegate
the rule making power to the Central
Government. The article 283 runs as
follows :

‘. ...and, until provision in that be-
half is so made, shall be regulated by
rules made by the President.”

I think, constitutionally it would
have been more proper to have the wor-
ding ‘President’ here rather than the
Central Government. I do not know
whether it is an academic or technical
objection ; but still it is valid. On the
other hand, my hon. friend, Prof. Ranga
or whose mello wisdom and ripe experi-
enoe T have got every respect, has been
plased to observe that this rule making
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function is discharged by the secte-
tariat. I have got every respect and
admiration for our high civil servants
also who adorn the chairs in the secre-
tariat, but may I observe in all humility
and regret that their experience has
not been able to impress the common-
man ? That is to say, delays are not eli-
minated and red tapism in spite of all
these rules is there and shows no sign
of diminishing. As such, I would
ask Prof. Ranga whether we can solely
depend, upon the secretariat in the dis-
charge of this important function.
Constitutionally also we cannot do that
because the ultimate responsibility for
making the rules is not on the Secreta-
riat, tut on Parliament. The Presi-
dent can make rules until provision in
that behalf is made by Parliament.
The relevant provision in the Constitu-
tion reads as follows :

“(1) The custody of the Consolidat
ed Fund of India and the Contingency
Fund of India, the payment of mon-
eys into such Funds, the %ithdrawal
of moneys therefrom, the custody of
public moneys other than those cred-
ited to such Funds received by or
on behalf of the Government of
India, their payment into the publie
account of India and the withdrawal
of moneys from such account and all
other matters connected with or

- ancillary to matters aforesaid shall
be regulated by law made by Parlia-
ment, and, until provision in that
behalf is so made, shall be regulated
by rules made by the President.”

I would therefore respectfully submit
and remind my learned elder that the
ultimate responsitility is of the Par-
liament and not of the Secretariat.

Again, he has gonme to the extent of
saying that this fund should be bigger.
Of course, confingencies must be met
from the Contingency Fund. Nobody
can dispute that. But, more often
than not, thig Contingency Fund might
appear to be a standing invitation for
the various departments and Ministries,
to go beyond the limits of the Grants
that have been allotted to them., Even
now while we are proposing to creste.
a fund of Rs. 15 crores the varieus



857 anﬁnm Fund
[Shri Raj Bahadur]

supplemente.r,; demands that have
been presented during this session
are -more than Rs. 24 crores. I
do not know whether this Contin-
gency Fund is also going to meet fully
the supplementary demands that are
made from time to time in spite of the
heavy estimates, I should say, bloated
estimates, that we are asked to
pass in the Budget session. I would like
to know, how tne va~ious demands were
met from time to time, after the coming
into force of the Constitution and
before the creation of this Fund, if
there were demands in excess of the
budget grants that were msde. These
ave some of the points that I would
like the hon. Finance Minister to
clarify in the course of his reply.

Shri C. D. Deshmukh : I was hoping
that this would prove a non-contro-
versial measure ;{)ut apparently, the
disocussions have covered a much
wider field than I anticipated. I think
some of the criticism is really based
on misconception, for instance, Mr.
Hossain Imam’s criticism that the
Standing Finance Committee would
be running the risk of being ignored.
There is no such intention. There is no
intention to interfere with the rules
which govern the convening of the
Standing Finance Committee and re-
ferring cases to them. T think, in
answer to a question tne other day, I
covered the ground and I mentioned
there that no expenditure is incurred
without the persons] concurrence of the
Chairman of the Standing Finence
Committee. Since it is Standing Finance
Committee ard rct & really sitting
finance committee, I think that is the
best that one can do.

An Hon. Member
“ setting”?

8hri C. D. Deshmukh : “ Sitting
not “setting”.

ghri Raj Bahadur : Are you sur®
that it is not a sleeping finance com-
mittee?!

Bhri C. D. Desbmukh : And then
Prof. Rengs has mide very valuzble

: “Sitting” or
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suggestions esrecially with regard to
the nationd budget. But that again
is not a subject which is re~lly pertinent
to the present Bill. The elaboration
and procedure which would enable
us to formula.e 4 national budget is
already receiving some attention
from the Planning Commission and
I have no douh* that as tne statistical
basis of our economies improves, then
they would be able to suggest ways and
means by which we could emulate the
mote advanced couutires like the U. K.
which has now a national budget. But
careful students would nave observed
that even there the national budget
is apt to go wiong by very wide msrgins
And therefore that is a wortk which
requires a great deal of investigation
and study and it must be kept only
as an ideal rather than a concomitant
of the proposals that I have placed
before the House toxtay. And then
he made a reference to the U.S.S.R.
and the necessity of having schemes of
five years. That again is a very laudible
chject, but I donot think that is
germane to the present discussion which
reletes to the establishing of a
Contingency Fund which is in the
nature of an imprest account from
waich money could be drawn to be
return.edat skort rotice when Parlia-
ment assembles again, So I am not

quite sure if we were at cross-purposes
with Prof. Ranga. '

Mr. T. T. Krishnamachari has made
my task very much easier by explain
ing the retionale of the Contingency
Fund. He asked the question whether
I had made enquiries akout the size of
the fund in the United Kingdom, and
then I hink himself furnished the
answer e2nd that is, since their Parlia-
men; is more or lss in contirvous ses-
sio 1 except for vacations, it is possible
that they are able to get on with a far
smaller Contingency Fund. It wasg
in my mind to make enquiries as to
the size of the fund at present obtain-
ing in the United Kingdom, but I have
not been able to secure up-to-date in
formation. My impression is that
they storted with a very small sym of
£ 10,000 and they enlarged it to
£ 240,000,000 during the War.. Bus
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I hesitate to quote the figure because, as
1 said, circumstances there are slightly
different and I prefer, therefore, to the
extent to which it is possible to resort
to the figures that are available to me,
I may here 1efer to some of the items
which are not likely to recur and which
account for the swelling of these
figures for 1948-19. They account for
a large portion. For instance, ‘‘Pay-
ment to H.M.—216 crores out of the
385 crores.” There is the payment for
surplus stores and there is the item
recoveries from disposals. One hopes
that these will not recur at frequent
interval!s. Then there is the pre-parti-
tion payment which also one hopes will
never recur. Similar figures cyn be
quoted if necessary ; but as Is aid nor-
mally they would come to Rs. twelve
crores in one year and Rs. eleven crores
in the other, and in relation to these
items, I do consider that the sum that
was tentatively adopted for the Con-
tingency Fund would prove adequate.

There was some doubt expressed
whether the Railways would find part
of this Fund sufficient. The Rrilways
also realise that this will be used only
for emerg=nt expenditure and although
the hon. Memter is not satisfied, the
Railway Ministry are satisfied and
¥ think I must proceed on that.

Then Shri Raj Bahadur referred to
various points. But I was not sure
when he had ended up, whether he was
thinking that the amount was too
much or too little. Rather it was a
general criticism of the way financial
control was exercised, and that lack
of foresight was shown in framing
estimates. Though I may not admit
the correctness of the criticismm in
particular cases, I am in sympathy
with the spirit which he has shown.
And then he made a legal point
which referred to article 283 which
simply says that until provision is made
by Parliament, the matter should be
regulated by rules. Now we have
arrived at the stage where we are mak-
ing a law and the only criticism now is
that the law is not elaborate enough.
Well, this is the Leginning and T accept
tae necessity for amending the It w, no
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matter how well provided the legal
draftsmen’s office might be, I think it
is not sufficient.

Shri Raj Bahadur: On a point of
information, Sir. My objection related
to the fact that the rule making power
vested in the President and not im
the Centrzl Government, whereas the-
words appearing here are “Central
Government .

Mr. Deputy-Speaker: That is under
article 283 when no provision is tt'xe.re.
But Parliament is making provision
now qualifying the Central Govern-
ment to make the rules.

Shri C. D. Deshmukh: With these
words, I commend the Bill for the
acceptance of the House.

Shri Tyagi (Uttar Pradesh): I
only want to know from he hon. Minist-
ter of Finance wherefrom he expects to-
get this fund.

Mr. Deputy-Speaker: From the Con.
solidated Fund. It is an &ppropria-
tion from that Fund.

Shri T. N. Singh (Uttar Pradesh)
Out of the Rs. 15 crores provided, if the
Railways launch on a project and if
that entails a recurring liability, how
are you going to defray that expen-
diture ?

Shri C. D. Deshmukh: I said in my
speech that in operating the Fund the
Finence Ministry will see that healthy
conventions are established and that
the Fund is not misused by entering
into embarrassing commitments. Al-
though the Railway Ministry manages
its expenditure, when they want im-
prest from our funds, they will have to-
enter into consultation with the Finance
Ministry.

Mr. Deputy-Speaker: The Railways
have the Depreciation Fund, the Better
ment Fund and so on. Well then,
T put the question.

The question is :

* That the Bill to provide for the
establishment and maintenance of &
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‘Contingency Fund, be taken into
scomsideration.”

The motion was adopted.
Bﬂfi?hm'es 1 to4 were added to th

Shri Hossain Imam: On a point of
personal explanation. Prof. Ranga
charged me as if T was attacking the
permanent officials. I did no such
thing. All T said was that theTule mak-
ing powess should be exercised by the
House. For instance, here in clause
3, it says :

*“ The Countingency Fund of India
shall be held on behalf of the Pre-
sident by a Secretary to the Govern-
ment of India in the Ministry of
Finance, and no advances shall be

miade out of such Fund except
-eto. etc.”
Mr. Deputy-Speaker: The hon.

Member need not labour the point.
One hon. Member is entitled to say

what he thinks of the permanent
staff and......
§hri Hossain Imam: But may I just
finish ?

Mr. Deputy-Speaker: There is no
point of personsal explanation. There
is nothing more to be argued here.
One hon. Member has too much
-confidence in the permanent staff and
another hon. Member doubts it. That
is all. .

The Title and the Enacting For.
mula were added to the Bill.

Shri C. D. Deshmukh: I beg to move:
“ That the Bill he passed”.
Mr. Deputy-Spaker : The question
is:
‘ That the Bill bs passed.”
The motion was adopted.

DEMAND FOR SUPPLEMENTARY
GRANT FOR 1950-51

DeMAND No. 199-A—TRANSFER TO
THB CONTINGENCY FUND OF INDIA

D:.moa Finance (Shri C. D.
ghenukh) : There is a supplementary
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demand in connection with the ‘Con-

tingency Fund which- I  shall
move :
I beg to move :

* That a supplementary sum not
exceeding Rs. 15,00,00,000 be g1ant-
ed to the President to defray the
charges which will come in course of
payment during the year ending
the 31st day of March 1950, in res-
pect of ‘Transfer to the Contingency
Fund of India’ .”

_ Mr. Deputy-Spsaker: The question
is;

* That a supplementary sum not
exceeding Rs. 15,00,00,000 be gran-
ted to the President to dsfray the
charges which will come in course of
payment during the year ending
the 31st day of March, 1951 in res.

pect of ‘ Transfer to the Contingency
Fund of India’ .”

The motion was adopted.

FINANCE LAWS (AMENDMENT)
BILL

The Minister of Finance (Shri C. D.
Deshmukh) : I beg to move:

‘“ That the Bill to amend the
Indian Finance Act, 1949 and the
Finance Act, 1950 be taken into
consideration”’.

In dealing with this Bill it is not
necessaly for me to enter into the
vexed question of the equity of the
incidence of income-tax on the Hindu
undivided family. I shall start with
1949 when for the first time the exemp-
tion limit for such Hindu families
was raised to Rs. 3,500 and the ex-
emption limit for the ingividual was
Rs.3,000. This wasproposed during
the passage of the Bill in the Consti-
tuent Assembly (Legislative) and the
proposal was further liberalised by
increasing the exemption limit to
Rs. 5,000 and at the same time it was
considered proper that this high ex-
emption limit should not apply to
every assessee, who is for the timé being
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a Hindu family but only to such
families as consisted of at least two
' adults coparceners or at least two
branches, the qualifying phrase used
in the Finance Act, 1949, being ‘‘ en-
titled to a share on partition”. In
the Finance Act, 1950 the exemption
limit in the case of the Hindu undivided
family was raised to Rs. 7,200 subject
4o the same condition.

I may explain in this connection
‘that the sole surviving male member of
the Mitakshara family with a wife and
no children would be assessed as an
individual in respect of his income from
. ancestral property but this assessment
would have to ke in the status of a
Hindu family as soon as a son is born
to him. It is this peculiaiity of the
Hindua law which made it necessary
to impose the conditions which were
embodjied in those Acts. The condi-
tions were so designed that the benefit
- of the higher exemption would not be
allowad, unless the condition of the
assessee’s family is different from that
-of an individual, who has also to
maintain himself, his wife, or husband
and minor children out of his earnings.
It has not been found that according to
-aliteral interpretation of the wording
employed in the Finance Acts, 1949
and 1950, the benefit of the higher
-exemption limit could be claimed by a
family consisting of a husband, wife
and minor son, since the wife, though
-she cannot claim partition, is, according
to Hindu law, entitled to a share on
partition, should partition take place
at any time between the father and the
minor son. Thislacuna was brought to
- our notice by an assessee who claimed
the benefit of it in appeal, which was
upheld by an Appellate Assistant
-Commissioner. We are therefore faced
with the alternative of either am=nding
“the law or accepting the decision
The decision in the appeal was brought
to the notice of the Board in May
-1950. So the amendment that is now
proposed is to substitute for the words
“entitled to a share on partition” the
"words “‘entitled to claim partition”,

So the alternative conditions which
s Hindu undivided family would have
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to satisfy are either (a) that the famil—
should have at least two members
over the age of 18 years, who are en-
titled to claim partition ; or (b) that
the family should have two members
entitled to claim partition, neither of
whom is a lineal descendant of the
other and both of whom are not line-
ally descended from a common living
ancestor.

I should explain now why we are
making this retrospective amendment.
The amendment being in respect of
an accidental lacuna, there is no reason
why the law should not be rectified
from the very commencement. Other,
wise there would be anomaly in giving
the benefit of the lacuna to a few
persons who detected it and claimed the
benefit of it. I may also state that
many assessments in which the be-
nefit of the lacuna was not given nor
claimed have become already final and
conclusive.

[MB. SPEAKER in the Chair]

I should like to conclude this by
saying that the general question of the
assessment of the Hindu undjivided
family is still very much before us, as
a result of the recommendations made
by the Income-tax Investigation Com-
mission. But the House will re-
cognise that the discussion of this
question will be irrelevant to the
present Bill and all I can say is that we
should be prepared to consider this
question in all its bearings after the
Hindu Code Billis placed on the Statute
Book or Parliament decides not to place
it on the Statute Book. As the House
is aware, there is a provision in the
Bill which is likely to affect the status
of the Hindu family in that it might
approximate the status of the Msia-
kshara family to that of the Dagabags
family.

Mr. Speaker: Motion moved: ..,

“That the Bill to amend the"’

Indian Finance Act, 1949, and the

Finance Act, 1950, be taken into

consideration.”

Shri T. T. Krishnamachari {Madras) :

I shall take only & couple of minutes.
The hon. Finance Minister said thas
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the position of the Hindu joint family
will be censidered in the 1elation to
recommendation by the Income-tax
Investigation Commumission. I wouldlike
him to note hcw these words * entitled
to claim partition” will affect the
interpretation of clause 256A. The logal
position must be recognised and the
werding of clause 25A shculd not be
insisted upon. You cannot have it
bo'h ways for the Government’s own
advantage. The words “‘entitled tc
claim partition” would unduly impinge
on the provisions ct section 25A. I do
hope the¢ hon. Finance Minister will
examine this point.

Mr. Speaker : It is now five
o’clock. We will proceed further with
this Bill tomorrow.

PAPERS LAID ON THE TABLE

TaE CoNsTITUTION (REMOVAL OF Drv-
FIoULTIES) ORDER, No. II (SEconD
AMENDMENT) ORDER

The Prime Minister and Mioister of
External Affairs (Shri Jawabarlal
Nehru): I beg tolay on the Table a
copy of an Order passed by the Presi-
dent today. This is entitled ‘‘The
Constitution (Removal of Difficulties)
Order, No. II (Second Amendment)
Order’’.

It reads as follows :

In exercise of the powers conferred
by clause (1) of article 392 of the Con-
stitution of India, the Piesident is
pleased to make the following Order
namely :

1. This Order may be callcd the
Constitution (Removal of Difficulties)
Order, No. II (Second Amendment)
Order.

2. In Part I of the Schedule to the
Constitution (Removal of Difficulties)
Order, No. IT

(a) for the entry relating to article
249 the followi.n% entry shall be
substituted, namely :

‘ 249 fIn clause (1), for the

Council of States substitute ‘Par-
Yament’ ” and
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(b) the entries relating to articles

251 and 252 shall be omitted.
5r.M

Well, this is some kind of lega.l"
language. The point is this, that
article 249 of the Constitution was for
the present, by another Order, omitted.
dwiing the t1ansitional period. Now it
isrestored. Article 249 gives power to.
Parliamert to legislate with respect to-
any matter enumerated in the State
List, in the national interest. That
article is restored, with this difference
that where the Council of States is
referred to there this Parliament gets
the power to function ir that behalf.
Therefore, by this order this Parliament
is the authority tolegislate for certain.
subjects which are at present in the
State List. What those are it is for
Parliament to decide later. Tomorrow,
it is propcsed my hon. colleague, the
Minister of Industry and Supply, willi
present a Resolution to the House for
its consideration.

Mr. Speaker: This is the preliminary
to the Rerolution, which is sought to.
be moved in this House to invest
Government with certain  special
powers. The text of the Resolution willi
be circulated to the hon. Members with
their papers tonight. But as the
measure is an urgent one and I wish
that hon. Members should get some-
more time to consider about this, I
am reading cut the proposed Resolu-
tion, as I have it. at this stage:

‘ That this House do resolve, in
pursuance of article 249 of the Con-
stitution as adapted by the Pre-
sident under article 392 thereof and:
as at pres nt in force, that it is
necessary in the national interest.
that Parliament should, for a period’
of one year fiom the 15th August,
1950, make laws with respect to the
following matters ebumerated in the -
State. List namely 3

1. Trade and commerce with-
inthe State subject to the provi- -
sione of entry 33 of List IIT; and

2. Production, supply and-
distribution of goods subject to-
%ia”provisions of entry 33 of List.
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Is the mention of the date as 15th of
.'August correct? The Resolution men-
tions, ‘““‘should, fcr a period of one year
from the 15th August”.

The Minister of Industry and Supply
{Shri Mahatab) : It must be from a
-specified date.

Mr. Speaker: If we are going to take
up this Resolution tomorrow then can
we take up the Bill before the 15th?
That point is likely to arise.

Shri Jawaharlal Nehru : The Bill
might not be passed by the 15th of
August.

Mr. Speaker : I cannot say anything
about the interpretation of it just at
present because I have not applied my
mind to it, but if the power is vested
to make laws for a period of one year
from the 15th of August.

Shri Jawaharlal Nehru: We may
have it ‘““from the passing of the Reso-
lution”. That would be simpler,

Shri T. T. Krishnamachari (Madras) :
Article 249(2) says:

“ A resolution passed under clause
(1) shall 1emain in forcz for such
period not exceeding cne year as may
be specified theren’.

Mr. Speaker : Whatever that may
be, it is a ma’oter for interpretation.
The point may be considered and if
necessary instead of the 15th, the
Resolution might put in an earlier date.
Any way that point might be consi-
dered.

Shri Jawaharlal Nehru: Yes. That
date was put in becaute at firet we
thought that the Resolution would be
considered by the House on the 14th.

Mr. Speaker : We are considering

the Resolution tomorrow The Bill
will be introduced tomorrow. We will

consider thas aspect later.
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Sundays

CLOSING OF POST OFFICES ON
SUNDAYS

Mr. Speaker: We will now proceed
with the discussion notice of which has
been given by Mr. Kamath.

Shri Kamath (Madhya Pradesh) :
The scope of this public utility serviee
has been, as the House is well aware,
recently curtailed. A laconic an-
nouncement to that effect was made at
the fag end of the General Discussion
on the Budget on the 21st of March
last just before the guillotine was
applied. The hon. mester Mr. Kidwai,
stated p

‘“ The post offices are going to close
on Sundays and there will be ne
delivery. We have to give ore
day’s holiday to every member of the
staff. We have been trying to do
it otherwise and it has nct been
possible”.

Then a question was asked to the
Minister, “ Why don’t you employ
extra pcstmen’’? The Minister said:

“Induce the Finance Minister to
give us one crore of rupees. But if
anybody wants to -eceive a letter on
a Sunday it ~hould be posted by
express delivery and the telegraph
office will arrange its delivery. If
anybody is anxious that his latter
should be cleared on a Sunday, he
should post it at the R.M.S. with a
late fee of one anna”.

The guillotine was then applied, and
he could not explain to the House what
the implications of the proposal were
Parliament on that occasion could not
discuss all the pros and cuns, the various
aspects, of this matter, and this formed
the subject matter of a starred question
on the 7th of August, last Monday.
The moot point in this connection is
why, when all public utility services,
whether of Government or of munici-
palities, ar+ not suspended on/Sundays,
only the postal service shuuld be
suspended ae has been done recently.
I lmw tried to ascertain the practice
obtaming in other countriee of the
world. 1referzed to the Encyclopaedia
Britannica—ithe latest edition—and it
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as given about ‘twenty or more pages
on the postal ‘séivices obtaining in dif-
ferent parts of the woirld. The only
refevence to a suspension of service that
1 find here in this Encyclopaedia is in
respect of the U.S.A. where it is said
that the rural free delivery.

Shri Feroz Gandhi (Uttar Pradesh):
What is the date of publication of that
Bacyclopaedia?

Shri Kamath: 1947.

Shri Feroz Gandhi:
years old.

Shri Kamath: Well if my friend
can supply me the latest edition—the
1950 edition—1I chall certainly study it.
Tn 1947, at any rate, there was a rural
ocarrier service for the rural inhabitants
in the U.S.A. and about that it is
said: -

That is three

“Service iz gonorally daily, except
Sunday”’.

But delivery in cities takes place on
every day in the week. About Sunday
deliveries and clearances in other
countries than the U.S.A. this En-
oyolopaedia is silent. Therefore, the
presumption is that perhaps the clear-
anoce and delivery operate as usual.
The points that I have tablod for
today’s discussion are :

(1) Which other countries of the
world have a total holiday or sus-
penrion of servico similar to the one

- observed on Sundays in post offices
in India ?

(2) Whether it is not a fact that
there is no country in the world
where there is no clearance of mail on
Sundays?

_ Inthisconnection, a very illuminating
monograph on the post office in Eng-
Jand by Sir Murray, Secretary to tho
k,_l’ost&l Department since 1914, sayR

) * The govcrning factor in postal
= ; QTR8DIsation je the inswtence of the
....; Wablic upon ‘feceiving their letters
s mw postipg them as Jate
1, 3 the day a3 poesiblo”.
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‘The next point that I am raising is
‘about- the income from the express
delivery letters and the late fee letters
which are posted in the R.M.S. If we
could have comparative figures f+- the
period before and after the in “luce-
tion of this suspension of postui.: ivice
on Sundays, it will throw scme Jighit on
the necessity for the introduction
of this measure. It will show whether -
the post offices have derived any
additional income from express delivery -
letters {and late fee letters. =~

Lastly, I would like to know how
many regional P. & T. Advisory
Committees have advised that this
suspension should be discontinued and
the service should be resumed as-
before. I do not know about other-
Advisery Committees, but the Madhya
Pradesh Advisory Committee, of which
I happen to be a member, passed un--
animous resolution—unanimous so far
as the non-official members were con-
cerned—to the effect that this holiday
wag neither desirable nor necessary and
that it was merely creating congestion
and causing inconvenience  on
Mondays in the post offices. It also
resulted in a little laziness and a little
emptiness of work..which is absclutely
uncalled for in Government offices and
buginess offices, because the dak arrives
a day or rwo late. and even the Sa-
turday dak does not come on Monday.
Public interest, I venture to submit,
suffers in this manner and a public
utility service should nrot endang-tr
public interest in this fashion.

One last point, and that is this.
According to a resolution moved by the
Prime Minister on November 19, 1947,
it was categorically laid down that the
Ministries shculd consult and place
before the Standing Committeeg of the
Legislature, amongother matters,major
questions of polivy and financial pro-
posals. But in answer to a question
by my hon. friend Dr. Deshmukh the
other day, *he Minister was constrained
to admit ‘that this matter was not
placed before the Standing Committee.

Dr. Deshmukh raid that this matter

. Xss never placed- before the Stagding

L~ Hreplied, - ™ TThebé trietl ., o Lrw

R I U e
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The Minister of Communications (Shri
Kidwai) : May I correct the statement?
I did commit a mistake when I eaid
the other day that the matter was
never placed before the Advisory
Committee. As a matter of fact, the
matter was under my consideration
since 1947. I put this idea before the
Advisory Committee both in 1947 and
1948 and they did not agree with me.

Shri Kamath : I accept the.correc-
tion which only supports my view.
It even makes matters worse.

Dr. Deshmukh : That only proves
the amount of respect that he hag for
the advice of the St.inding Committee.

Mr. Speaker: Order,;" ordor.

Shri Kamath: Ido not want to
cast any aspersions. I take his state-
ment at its face value. In spite of the
definite  recommendations of the
Standing Committee to the contrary,
Government decided cn this policy.
The House is, therefore, entitled to
know why contrary to the rccommen-
dation of the Standing Committee
‘and in spite of the fact that such a
practice does not obtain in other
countrics of the world, this innovation
of suspension of a public utility service
was introduced here, causing so much
inconvenicence not merely to the public
and to Government, but zlso to the
postal employees. Many of the postal
emplcyees in my own state (Madhya
Pradesh) themselves said that they were
not in favor of this holiday, and would
rather go back to tho old practice when
they could work a little on Sunday and
not be burdened with extra work on
Monday. This proposal was adopted
by the House more or less at the fag
end of the Budget session when the
guillotine was about to bo applied,
without much thought being given to it.
This matter nceds reconsideration at
the hands of Government and I would
suggest that the status quo ante be
restored as early as possible. .2

8hri Kidwai : I have got in my hand
a kst of 33 coantries where no deliveries

#rd made on Sundays.”
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" Dr. Deshinukh : They do not, per-
haps suffer from as many deliveries as

-we do and, therefore so mmclk popila-.

tion.

Shri Kidwai : They may perhaps:
have not as large a population as we .

"have, but the density of population is

reater and they certainly have more.
siness than we have.

Another point raised by the hon-
Member is that there is no country in
the world where there is no clearance on
Sundays. There are countries lkike.
Australia, New Zealand, Ireland, Hong
Kong and United States of America
where only a limited number of letter
boxes are cleared and that too only in
a fow important towns, ag we are
doing at present in India. There are.
two countries, one of which is our
neighbour, Burma, where there is"no
clearance. (An hon. Member : ‘What
about U.K.) In UK. alsoclearance
is limited. That is not limited to the
letter boxes, but limited tu the time.
They have one clearance in important
cities at 11 o’clock in the night.
That is the only clearance. »

In regard to the other point raised
by the hon. Member, I «m afraid
it is not possible to ¢ive the exact
fizures of the  Express Delivery
letters th-t arc now being distributed
on Sundpys. But I have got the
information for Delhi, In Dell:i  the
number of FExpress Delivery letters
distributed ¢n last Sunday wes 746
while before the new system was in-
troduced it nsed to he.on an.average
about 180 every Sunday. My fiiend
wants to kiow how many Advisory
Committees ; have protested ' agdinst
Sunday beipg o Loliday. I  confess
that Madhya Pradesh, from -which
the hon. Member also comes, was’ ‘the
oniy Advisory Committee which has
exactly protested. The' matter was
considetéd by other Advisory Com-
mittees. For instance in Bihar somte
members said that it is bound te caunse
inconveniznce to the business peopl
and the malter was to-be eonsidered
again. We have -to - walt fo¥'ihe
next meeting. In QOrissa slwo; ibwes
discussed,” but that, : ums~Beftm . Gre.
system actunllv came into praetice.’
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An Hon. Member: But no one
has approved.

Shri Kidwai: But other Com-
mittees are silent. It should be taken
a8 approval.

These are the points on which my
hon. friend wanted information. I
‘want to say this that this house and
-even its predecessor had again and
again advocated the policy that every
worker should have a day off. We
-ourselves are 8itting only five days a
week. Different State Legislatures
‘have passed legislation making it

vompulsory on every  shopkeeper
even though he has no employee and
has his son or his relations attending
the shop—to close the shop for one
day. Now, why should that not
.apply to & Government department ?

Some Hon. Members : Why not
to all the trains ?

Shri Kidwai : It does not
to trains beciuse evervy railway em-
ployce gets one day off. As I have
said again and again, 90 per cent of
our post offices arec one-man or two-
amen post offices. How can we give
them one doy off and still keep the
post offices running ? It can be done
-only if we have got double the staff
there. That is the rcason why we
‘have decided to close the post office on
Sunday. And I think the House
generally agrees with it.

apply

Some Hon. Membars : No, no.

An Hon. Member : Most emphati-
-cally no.

8hri Kidwai : Then, when Parlia-
ment meets next we may have a
-debate on this and find out the view
-of the House.

The Prime Minister and Minister of
"Externa. Affairs (Sbri = Jawaharlal
.Nehru): I would just like to say
that I have to deal with a num-
ber of letters, perhaps more than any
hon. Member here. My average is
1,500 a day going up to 2,000, and I
have greatly welcomed this holiday
rfor my own pat.
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But apart from that, Mr. K_amath
will forgive me if I say that I just do
not understand this passion  10r
receiving a letter on Sunday—I just
do not understand it. I think from
the point of view of efficiency—and
that is the most important—as well a8
that of human well-being—it is equally
important—both demand a weekly
holiday for the postman. Otherwise
you have to duplicate the whole
staff which means great expenditure.
And T just don’t see why we should
incur that huge expenditure. It
does not affect business or work of
Government or any office.

An Hon. Membar : It does.

8hri Jawaharlal Nehru: I know
something about Government work
and I speak with knowledge of that.
What I mean is this. Obviously vou
can say that an earlier time would be
advantageous, but taking generally
what is more important is—I do not
know if hon. Members have studied
books on fatigue in industrial and
other establishments— nobody  is
suffering from lack of work; many
people are suffering from lack of effi-
ciency and lack of efficient work.
(Dr. Deshmukh : The whole of India-)
True. 1If you are so keen on Sunday
delivery, have a special staff for it.
That is a different matter, but I do
submit tha. the extia cost running
into mony crores is totally out of all
proportion to the slizht advantage
that vou m1y get in getting a letter
couple of hours earlier one day in the
week. It hasno bearing on the subject
and I do submit that neither the indus-
trial nor the Government offices suffer
in the slightest by a Sunday holiday,
because at the most you get letters
by the first delivery on Monday. The
letters that come on a Sunday are
not normally dealt with on that
day and they are dealt with slightly
later on Monday morning. Mr.
Kamath says at ten o’clock, they
are not ready. It may be so, but
Mr. Kamath imagines that all our
officers clear their correspondence
on Sunday. They never do. They
have got plenty to carry ou for the
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next week and they will

carry on
with that.

Nothing is held up.

- I'do submit that in the interests not
only of the good principle, in the
Interests of efficiency and human
well-being, this innovation of a
8unday holiday should be adopted.
As my hon. friend and colleague
pointed out, a large numter of countries
have adopted it and I-have no doubt
any other country will adopt it ; it
is only the relatively backward
countries that will not adopt @it.
‘Therefore, I submit that it is a good
-thing.

. -Gbri 8idhva (Madhya Pradesh):
When this question was raised last tims,
X had .raised an exception. When I
wenLt recently to European countries,
I made searching enquiries on this
question in all the countries that I
visited. The countries that I visited
are the United Kingdom, France,
Belgium, Netherlands, Germany,
Australia and Ttaly. There is no
Bunday delivery anywhere, that is a
fact. As regaids clearance in many
Important post offices the clearance
is made on Sunday without any extra
charge. My grievance and my
request is that the clearance should
not be made here as it is done by
putting in the G.T. Office at four
o’clock a special post box for a few
hours and with a penalty. of two
annas and one anna more. People
are asked to go to R:M.S. Offiece and
they are asked to pay two annas more.
My point is that that should be
stopped. This extra stamp fee
should be stopped. In the Delhi
General Post Office the letters are not
cleared. In the General Telegraph
Office & small letter box is kept for
particular hours. My point is if
you want to follow the practice
followed in European countries then
follow them here in all respects. In
many important Post Offices in Euro-
pean countries, the clearance is made
without any extra charge. My hon.
friend wants to run post offices on the
model of foreign countries. I weloome
it. Let me tell him that several of the
post offices in European ocountries,
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particularly in the United Kingdom—
not a few—are open all the 24 hours
and »ll the postal work is undertaken,
that is, registration and money order,
etc. Ifa man goes at one o’clock and
presents his money Order, it is ao-
cepted. Ifyou want to follow foreign
countries, please follow in all respectss
Tn England they work for 24 hoursand
in three shifts. I pe:sonally am im
favour of giving them one holiday and

if the question of expense is involved

that is not my concern. I am giving

you facts as they exist. In ‘

" where they stand for the betterment

of labour classes and their holidays,
they are very keen on this matter:

“Thousands of men are employed in
“post offices and they are opem for

24 hours and with three shifts. What I
suggest is that the matter should be
reconsidered. I do not want the deli-
very %o be mide on Sunday. We
want clearance in important post
offices to be m~de without any extra
charge. What I objeot to is the extrs

_postage stamp.

The second thing I wish to state is
this. Foc purposes of registration
the post office is closed at thres
o'clock. It opens at 10 a.M. and

. at 3 or 3-30 p.M. it is closed down.

This is a great inconvenience which
we have been bearing all this time
We want the modern system to be
introduced. If you want to follow
the model of foreign countries, follow
it absolutely. I am for it. I have
got many statistics on this matter
of telegraphs, telephones, eto. I have
studied much in this country. I am
preprred to present it to my bon.
friend if he wants it, but I would
request him at least, when this ques-
tion is under discussion, to see that
clearance is allowed and the hours of
working in imnortant post offices
are increased. The other day the

- Ambassador of Australia......

Mr. Speaker : The hon. Member is,
I think, going into long details.

ghri Sidhva : I have made my poing
olear. I have given him the facte. [
hope he will bear them in mind.
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Mm T acoept them,

D!' Dosbmukh : I stand for a com-
seversal of the whole policy. There
ne justification forit. Nobody asked

fore holiday. The hon. Prime Minister
wnfy intervened in this debaté
withopt mueh reason or rhyme.

Bis intervention was also eontrary to
thie rele. He probably believes pas.
dhonately that there should be a holiday.

This_heliday was not asked for by
anybody., No union of postmen has
‘bd for this holiday. .

lh‘l Kidwai : May I correct him, Sir,
Since I usumed charge of this office’
every timg that I met the postmen
e theig representatives, they asked fpr
. holﬂ:.y

Namiroddin Abmad . (West
hpgn.l) :; They will always do it..

uﬁ-ﬁi‘d Every Union asked for
The Expert Committee, that was
appomted last year on the suggestion

of the Pay Commission also recommend- .

ed weekly holiday. As I have al-
mentioned, even before this de-
came, even before this recom.
‘mehdation came, I myself took up
ﬁhm matter and ithought that every-
‘one_fn the postal department should

one day off. As I mentioned the
‘other day, I found that it could be
. roufble to continue to work in citles
Jor all the seven days and yet give
‘everybody a day off, because the
number of employees is very large and
if we can increase it by one-sixth, we
,¢an continue to work as we are domg
'on every week day. But, it would not
‘.be ible in the 95 per cent of our

offices and that is why I had to
“regort to this method.

1 gMei Tyagi (Uttar Pradesh): Do it
‘11 the qities and towns.

Shri Kidwai : Some of the other sug-
geetions are under our consideration
,-and I bope he will see thay some of
' them will be given effect o very soon.

. De, Deshmukh : What I wanted to

t out wam that if some Uniom abked

( W, wo have also a body of pounm
who deimét like .

'y
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Sbri Sidhwa ¢ Tt is curious.

Dr. Daghmukh : Secondly if is quite
incorrect to- say that double the staff
will be necessary because, I-do not
think, fo. having one delivery.and one
cleara,nce on Sunday, we employ the
whole staff for the whole d A small
portion of the staff is o ) partmlly
employed.

el Kidwad : In some plases, there
is only oneé delivery and then, we wonld
!equiro #0 much of staff. ’

Mr. Speaker : I think we sre gomg
beyond the rules in having a discusgion
in the matter. Fxcept the Member
w:‘; raises ::; discussion, other: can
ondy pwt qu onsandmtgboﬂa!gu-
ing, “Whatever information he wants
he ean ask a question. To my- mind
if T may be permitted to say so,..

Br. Doshnawkh : You have had %o
make exceptions in the case.of the
ane Ministet and Mr. Sldhva Fhat
is why I ra.lsed ...... '

8hri Sidhva ;: I am ent,itle_d-,'air. I
-have given notice. He is8 making an
inginuation that you have made a
favour to me. He must withdraw that.

Mr. 8peaker ; From the discussion

‘and from the temper, it appea.rs to me
_that the real grievance. .

Dr. Deshmokh : T want to ask a
question.
Mr. Spesker: Order, order.. .. .the

real grievanece seems to be the- time

chosen to make the deeclaration ‘and
the manrer in which it was made. It
was made at the fag end and hon. Mem-

"bers had no oppertunity of kn

all the implications of the thing, nor
of expressigy

can have this question sufficiently de-
bated to the satisfaction of sll hon.

- Members in this half-hour disowssion.
.Some other time may be chosen.

mm-u Idtmh&veodihuce

‘: ch thl

v,

nr.m nmyh-a-nm
hu-

-
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Shrl Tyagi : In the towns and cities
t could be done.

Mr. Speaker : But, has the hon.
Member given notice?

Dr. Deshmukh : I have given notice,
Sir.

Shri Tyagi : I want to put one ques-
tion, Sir.

Mr, Speaker : Only those who have
given notice can put questions. Rule
46 is clear on that point.

Dr. Deshmukh : I have given notice,
8ir. I want to know whether there has
been a saving of one crore of rupees
by the introduction of this method,
and secondly, supposing you give a
holiday, how many people out of the
whole staff would have to work, and
for how many hours, to resume one
delivery and one clearance, and what
would be the amount involved.

Shri Kamath : May I ask a question:

Sir?

Mr. Speaker : Mr. Kamath will ask
one question and the hon. Minister will
then reply.

Shri Kamath : If the idea is to give
a day’s holiday to the employees of
the P. & T. Department, is it not
possible, as in some other Government
departments, to give a holiday to
those employees by turns, or rotation?

Mr. Speaker : Now, with the reply
of the Minister, this will end, no more
questions.

Shri Kidwai: I think I have explain-
ed this again and again, but hon.
Members seem to be obsessed by this
idea of Sunday holiday that they do
not seem to listen to me. As I have
said, it i8 poasible in big cities to have
deliveried on Sundays by putting in
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additional staff. There we can have
the post offices working all the seven
days of the week by employing addi-
tional hands. But I know my friends
here have again and again protested
that no preference should be shown
to the city people as against the rural
people and that the city people shonld
be given the same treatment as the
rural people. Therefore my attention
is now towards the rural le and
I want to see that they get the same
treatment as the city people. If we
start having Sunday deliveries in the
cities, then we must have them in the
villages also. I do not want to start
it because, as I said, I do not want to
discriminate between the city people
and the rural people. A friend has
askeC what will be the extra cost of
having additional hands. I may tell
him that our pay bill of all the em-
ployees comes to about Rs. 12 crores.
As I said, we can have Sunday deliver-
iesin' cities by having some shift
arrangement, because there are a
number of hands there, but in the vil-
lages we will have to double the staff.

An Hon. Member : Why not have
one delivery in seven davs in the vil-
lages ?

Shri Kidwai : No, no, they want as
many deliveries as the peorle of the
cities. Thet is why I do not do it.
If w> have Sunday deliveries in the
cities we will require about Rupees twn
crores more for the staff and if we do
it for the villages then another crore
will be required to implement it.

Mr. Speaker : The House now stands
adjourned.

The House then adjourned 0 &
Quarter to Eleven of the Clock om
Saturday the 12th August, 1950.






